DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-1I SECTION)

RATIFIED MINUTES OF THE NORMS COMMITTEE-II MEETING NO.17/81 SCHEDULED

(i)

(iii)

ON 24.02.2015.
Please Note

For information of exporters, Norms Committee-Il handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 72 to 76, 78 to
80, 85. Communications in respect of cases/pertaining to NC-II may be sent to email address:
nc2.dgft@nic.in

In certain cases the decision of the Norms Committee refers to the recommendations/
observations/ deficiencies received from the concerned Technical Authority. =~ Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond accordingly.
Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference
in NC decisions, has also been attached in the end. This may also be referred to by the concerned
firm and may be responded accordingly.

The Meeting No. 17/81 of Norms Committee-II for the year 2014-15 scheduled to be held on

24.02.2015 was actually held on 10.03.2015 under the Chairmanship of Shri Darshan Singh, Joint
Director General of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy
2009-2014. The following members were present in the meeting:-

Sl. No. Name & Designation Department

1 Shri S.K. Jain, D.O. DIPP

2 Shri S.K. Bhatnagar, Deputy [.A. MOS

3 Shri K.C. Raju, Deputy DGFT DGFT

Case No.:1/41/81- fPaﬁy Name:XOL iMee;[ No/Date:17/81- ,StatusDeferred

ALC2/2011 TECHNOLOGIES PVT \ALC2/2014 §
LTD 24.02.2015 |

HQ File - RLAFile  |LicNo/Date:3110051788 Defer

-01/81/050/00346/AM12/  :31/83/040/00179/AM12/  |08.12.2011 Date:05.05.2015

Decision : NC noted that Deficiency letter was issued on 11.11.2014 to the firm. A reminder has also|
been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
1 decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a|
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply§
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following|
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (V) Products to be |
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. |
The case stands deferred to 05.05.2015 . i
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Case No.:24/3/81-  Party Name:IMAGE ‘Meet No/Date:17/81-  Status:Deferred
ALC2/2012 LABELS PVT.LTD., ALC2/2014
24.02.2015
2 HQ File - RLAFile ~ [Lic.No/Date:0710086877 Defer

:01/81/050/00052/AM13/  :07/24/040/00498/AM12/  108.03.2012 Date:05.05.2015 ;
Decision :NC observed that final reminder to the firm has been sent on 24.02.2015. NC decided to wait
for the reply of the firm. The case stands deferred to 05.05.2015 . '
Party Name:NYPRO ~ [Meet No/Date:17/81-
'FORBES PRODUCTS PVT ALC2/2014
LTD., 24.02.2015 ;
HQ e

"RLAFile  [LicNo/Date:0410138236 Defer
:01/81/050/00238/AM13/  |:04/24/040/00063/AM13/  19.07.2012 Date:05.05.2015

Decision :NC observed that the firm vide letter dated 20.06.2014 has stated that the subject |
authorization has been requested for cancellation. NC therefore, decided to get a report from RA,

~ Case No.:7/12/81-

T %StﬁtuS:ﬁéférred
ALC2/2012 |

3

| Chennai. The case stands deferred to 05.05.2015.

| CaseNo.:36/11/81-

. ALC2/2013 MARELLI UM

g [ELECTRONIC SYSTEMS
| PVT.LTD.,

HQFIe ~ [RLAFile

- :01/81/050/00190/AM14/  :05/24/040/00421/AM13/

{

Party Name:MAGNETI

éet ‘Nmoﬂ/Dat‘er: 1 7/8 B :S‘tat»us:ly)ﬂeferred";
ALC2/2014 |
§24.02.201 5

|Lic.No/Date:0510345900 Defer
13.02.2013 Date:05.05.2015 |

Decision : NC observed that the case iswu‘rrlde'riéx‘éfﬁinétiéri of DIT. A DO has been sent to DIT on
| 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015. ;

| Case No.:24/4/81-ALC2/2013 |Party Name:APAR Meet No/Date:17/81-  |Approved |
|| INDUSTRIES LIMITED | ALC2/2014 ‘
[ _, 24.02.2015

" |HQFile ~ [RLAFile ~ Lic.No/Date:0310727784

5 01/81/050/00079/AM14/  |:03/94/040/00956/AM13/  12.03.2013

i gNo. 17(10)/2014-IPHW dated 6.1.2015 (copy enclosed).

‘ RA may take suitable consequential action accordingly.
; i

| CaseNo:19/4/81-  |Party Name:MC COM
ALC2/2013 INDUSTRIES (INDIA)

PVT. LTD.

6 HQ File ~ [RLAFile
:01/81/050/00074/AM14/  :03/95/040/01053/AM13/

. Decision : NC observed that the case is under examina

| 05.05.2015.

|
|
|
|

:Declsmn NCdeéldedtoratlfy the norms of above AA as per written comments of DIT vide U.O.

' Meet No/Date:17/81-
IALC2/2014
24.02.2015 | :
Lic.No/Date:0310729612 Defer |
26.03.2013 Date:05.05.2015 f

tion of MSME NThe case stands deferred to§

Status:Deferred
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Case No.:21/4/81- ~ [PartyName:MC COM ~ |Meet No/Date:17/81-  [Status:Deferred
ALC2/2013 INDUSTRIES (INDIA) /ALC2/2014 a
PVT. LTD. 24.02.2015
7 HQ File RLAFile ~  [Lic.No/Date:0310729566 ;Defer
:01/81/050/00076/AM14/ 03/95/040/01046/AM13/ 26.03.2013 Date:05.05.2015 |
Decision : NC observed that the case is under examination of MSME. The case stands deferred to
05.05.2015.
CaseNo.:35/4/81-  [PartyName:LAXMI  Meet No/Date:17/81-  Status:Deferred
ALC2/2013 'ELECTRONICS MOULDS |ALC2/2014
& PRECISION ENGG 124.02.2015 [
‘ [P.LTD. ; ' :,
8 HQ File RLAFile ~  [LicNo/Date:0710094713 Defer |
:01/81/050/00090/AM14/  :07/24/040/00523/AM13/  09.04.2013 Date:05.05.2015
Decision :NC has been informed that DIT hadrequested the firm todepute a representative on
11.12.2014. NC observed that DIT has not yet furnished the comments. The case stands deferred to
05.05.2015. i
Case No.:2/8/81-  Party Name:EPSILON  Meet No/Date:17/81-  [Status:Deferred |
ALC2/2013 BATTERIES PVT. LTD. 'ALC2/2014 ; 5
; | 24.02.2015 > -;
9 HQ File RLAFile " Lic.No/Date:0810120617 iDefer |
01/81/050/001 18/AM14/ 08/24/040/00032/AM14/ 30 04.2013 Date:05.05. 2015

Decision : NC observed that the case is under examination of MoEF. A DO has been sent to MOoEF on ﬂ.
3 2 201 5 to expedrte the reply The case stands deferred to 05 05 201 3 |

Case No.:8/14/81- “ ‘Party Name:ASSOCIATED Meet No/Date:17/81- StatusDeferred :

ALC2/2013 PIGMENTS LIMITED ALC2/2014 ; |

? 24.02.2015 i

10 HQFile ~ RLAFile  Lic.No/Date:0210189458 Defer o
:01/81/050/00213/AM14/ :02/24/040/00010/AM14/  08.05.2013 Date:05.05. 2015 |

Decision : NC observed that the case is under examination of MOoEF. A DO has been sent to MoEF on s
3. 2 2015 to expedlte the reply The case stands deferred to 05. 05 2015.

=)

Case No.:4/11/81-  |Party Name:LARSEN &  [Meet No/Date:17/81- Status:Deferred |

'ALC2/2014 'TOUBRO LIMITED ALC2/2014 l ‘
f 24.02.2015 ;

HQ File RLA File - ‘Llc No/Date:5210039760 lDefer

s 01/81/050/00318/AM15/ 52/24/040/00048/AM13/ 17.05.2013 Date 05.05. 2015 r

Decision : NC noted that DHI deﬁcrency letter was issued to the firm on 24.02.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to expedlte
reply. The Committee also decided to check from firm whether it is a case of Physical Export or’

; ';Deemed Export In case 1t is a Deemed Export ﬁrm should provrde a copy of Pro”mt Authorrty

~
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;Certiﬁcate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please

|provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)

'Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount

(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
'the EPCG licence. The case stands deferred to 05.05.2015.

| |CaseNo.:123/81-  Party Name:MAK | Meet No/Date:17/81-  Status:Deferred
ALC2/2013 CONTROLS AND ALC2/2014 |
SYSTEMSPVTLTD.  24.02.2015
HQFile ~ RLAFile ~ |Lic.No/Date:3210063581 Defer

12 :01/81/050/00387/AM14/  |:32/21/040/00032/AM14/ ~ 29.05.2013 Date:05.05.2015 |

§Decisi0n :The representative of DIPP informed that the application does not pertain to them as the |
litems of export are “Transportable Roter Power Systems” meant for providing power to different solar
‘isub-systems. Hence, NC decided to send the application to DHI for examination. The case stands |
| deferred to 05.05.2015.

§V7C‘a's‘kéwNo.:1"/5/81- . Party Name:ANDRITZ ~ |Meet No/Date:17/81- Status:Deferred
'ALC2/2014 HYDRO PRIVATE ALC2/2014
‘ LIMITED, 24.02.2015 |
HQFile ~ RLAFile  [Lic.No/Date:1110027515 Defer
:01/81/050/00151/AM15/  :11/21/040/00010/AM14/  06.06.2013 Date:05.05.2015 |

Decision : NC noted that DHI deficiency letter was issued to the firm on 05.01.2015. As no reply

13 §from the firm has been received from them, NC decided to send a reminder to the firm to expedite
reply. The Committee also decided to check from firm whether it is a case of Physical Export or
\Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority |
(Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) |
'Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount |
E(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against |
the EPCG licence. The case stands deferred to 05.05.2015.

” ’CasewN012/11“/8_1m- Par_ty Name:VINDHYA §AM'eéﬁ‘t No/Date:17/81- §Stafus:Deferred~
;ALC2/2013 TELELINKS LTD., ALC2/2014 |
24.02.2015
HQ File RLA File " [Lic.No/Date: 1110027518 Defer
1:01/81/050/00166/AM 14/  :11/24/040/00021/AM13/ 110.06.2013 Date:05.05.2015

%Decision : NC noted that deficiency letter was issued by DIT to the firm on 01.12.2014. As no reply |
14 from the firm has been received from them, NC decided to send a reminder to the firm to expedite |
reply. The Committee also decided to check from firm whether it is a case of Physical Export or|
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority |
(Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
Eprovide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) |
‘Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount |
((v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against |
tthe EPCG licence. The case stands deferred to 05.05.2015.
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Case No.:6/11/81-  Party Name:PRECISION ~ Meet No/Date:17/81-  [Status:Deferred

ALC2/2013 ELECTRONICSLTD.  |ALC2/2014

| ‘ 24.02.2015 ,

HQ File RLAFile ~ |Lic.No/Date:0510357436 Defer
:01/81/050/00160/AM14/  :05/24/040/00066/AM14/  18.06.2013 Date:05.05.2015

Decision : NC noted that deficiency letter was issued to the firm by DIT on 09.02.2014. As no reply
15 from the firm has been received from them, NC decided to send a reminder to the firm to expedite
reply. The Committee also decided to check from firm whether it is a case of Physical Export or
‘Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
((v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
| 'the EPCG licence. The case stands deferred to 05.05.2015. é

CaseNo.:1/14/81-  PartyName:TTP ~ Meet No/Date:17/81- Status Deferred‘
ALC2/2013 TECHNOLOGIES ALC2/2014 t |
PRIVATE LIMITED 24.02.2015 |

16 HQ File RLA File ' ~ [Lic.No/Date:0710098022 Defer ;
:01/81/050/00206/AM 14/ :07/24/040/00155/AM14/ 03.09.2013 Date: 05.05.2015 |

|

Decnsnon 'NC observed that hard copy of appllcatlon has not been received from RA. Hence NC
decided to send E-mail to RA to forward hard copy of the application. The case stands deferred to
05 05 2015

i

éCase No.:51/11/81- ;Pérty Name:HINDUSTHAN xMeet No/Date:17/81- ;Aﬂp—proved

'ALC2/2014 VIDYUT PRODUCTS LTD. |ALC2/2014
124.02.2015

HQFile - RLAFile ;LIC No/Date:0510367987 |

:01/81/050/00365/AM 15/ :05/26/040/00172/AM 14/ 109.10.2013

Decision : NC decided to raﬁfy the norms of above AA as perrryy“rittén comments of DIPP vide U.O.
No. 12/24/2015-TSW/17 dated 10 /03/2015 as under:-

'Advance Authorisation may be ratified as per SION at SI. No. C-7 for Engineering products

RA may take suitable consequential action accordingly.

Case No.:3/2/81- - Party Name:BILCARE >F;'Méét“1\»f(‘)71—)étérzrlv7/81- %Status:Deferred

ALC2/2014 LIMITED 'ALC2/2014 ! 5
; , 124.02.2015 ; 5
18 HQ Fle  |RLAFile ”WN}rLic.Nb/DateBl 10060658 §Defer
:01/81/050/00004/AM15/  :31/83/040/00131/AM14/  11.10.2013 \Date:05.05.2015

Decision : NC observed that final reminder to the firm has been sent on 24.02.2015. NC decided to
. |wait for the reply of the firm. The case stands deferred to 05.05.2015 . @
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i

Case No.:36/2/81-ALC2/2014 [Party Name:STERLITE ~ Meet No/Date:17/81- | Approved |

|| TECHNOLOGIES LTD. \ALC2/2014
24.02.2015 |
HQFile - RLAFile  [Lic.No/Date:0310763662

. :01/81/050/00037/AM15/ :03/95/040/00783/AM14/ 30.12.2013

§19 Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.

1 No. 12/24/2015-TSW/19 dated 10 /03/2015 as under:-

3 1. Net weight of export product may be specified as 19950 Kgs. ?
2. Quantity of import item at SI. No. 1 may be allowed as 1.02 Kgs./Kg. content in the

i export item taking clue from SION at SI. No. C-1394 for Engineering products.

'RA may take suitable consequential action accordingly.

| |CaseNo.:59/2/81- M'Pa‘lrty Name:LEIGHTON ‘Meet No/Date:17/81- Status:Deferred
/ALC2/2014 'WELSPUN ALC2/2014 ‘ i
' CONTRACTORS PVT. 24.02.2015
ILTD. 'g ‘
HQFile ~ RLAFile ~ |Lic.No/Date:0310764005 Defer |
:01/81/050/00060/AM15/  :03/95/040/00752/AM14/  01.01.2014 Date:05.05.2015 |
‘Decm-lon : NC noted that »ljéﬁ—c'irency'ief{é‘f was issued on 11.11.2014 to the firm. A reminder has also |
20 been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC |

decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a |
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
. |was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be |
. manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. |
| |The case stands deferred to 05.05.2015.

2 . ICase No.:20/2/81- PanyNamgHIGHTEMP ~ |Meet No/Date:17/81- Status:Deferred
 ALC2/2014 FURNACES LIMITED | ALC2/2014
| | 24.02.2015
HQFile RLA File ~ Lic.No/Date:0710101166 Defer |
01/81/050/00021/AM1S/  :07/24/040/00296/AM14/  (07.01.2014 Date:05.05.2015 |

. Decision : NC decided to send a letter to firm to submit information as per written comments of DHI |
21 \vide U.O. No. 3(13)/2015/TSW(B)/44 dated 21.01.2015 (copy enclosed). ;
'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
. [Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be |
iprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
;famount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO |
| |against the EPCG licence. The case stands deferred to 05.05.2015. \
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ALC22014 ~ [ENGINEERSPVTLTD  |ALC2/2014 N
| 24.02.2015

HQFile =~ |[RLAFile ~ [Lic.No/Date:3410038999 Defer
:01/81/050/00007/AM15/  :34/24/040/00244/AM14/  13.01.2014 Date:05.05.2015

Decision : NC observed that final reminder to the firm has been sent on 24.02.2015. NC decided to
wait for the reply of the firm. The case stands deferred to 05.05.2015 .

Case Nb.:35/2/81- ' Party NameGRAVITA Meet No/Datel7/81— s atusDeferred
ALC2/2014 INDIA LTD,, 'ALC2/2014

; ' §24.02.2015 g

23 HQ File RLA File ;Lic.No/Date:13 10045824 Defer i
:01/81/050/00036/AM15/  :13/24/040/00048/AM14/  17.01.2014 Date:05.05.2015 g

;Decision : NC observed that the case is under examination of MoEF. A DO has been sent to MoEF on
13.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

Case No.:61/2/81- gParty Name:CROMPTON iMeet No/Date:17/81- fStatus:Deferred
ALC2/2014 \GREAVES LIMITED, 'ALC2/2014 ;

| 24.02.2015 ’»

24 HQ File RLA File Lic.No/Date:0310767091 Defer

1:01/81/050/00062/AM15/  :03/94/040/00689/AM 14/ ?21.01.2014 §Date:05.05.2015
Decision :NC observed that reply of the firm is under examination of DHI w.e.f. 30.12.2014. The case.
istands deferred to 05.05.2015.

" |Case No.:62/2/81- ~ Party Name:CROMPTON  Meet No/Date:17/81-  [Status:Deferred
ALC2/2014 GREAVES LIMITED, ~ ALC2/2014 |
24.02.2015 |

HQ File "RLAFile ~ [LicNo/Date:0310767077 Defer

:01/81/050/00063/AM15/  :03/94/040/00901/AM14/  21.01.2014 Date:05.05.2015

. Decision : NC decided to send a letter to firm to submit information as per written comments of DHI
125 (vide U.O. No. 3(78)/2014/TSW(B)/99 dated 24.02.2015 (copy enclosed).

. The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license |
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
. Jamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
. lagainst the EPCG licence. The case stands deferred to 05.05.2015.

Case No.:91/2/81- | 'Pal"teréme:RAwi;NAMANI Meet No/Date:17/81- StatusDeferredi
'ALC2/2014 METALS & TUBES |/ALC2/2014
|| LIMITED 24.02.2015 5
2 hQFile ~ RLAFile ~ [Lic.No/Date:0810128237 Defer |
:01/81/050/00092/AM15/  :08/24/040/00464/AM14/  22.01.2014 Date:05.05.2015
' Decision :NC observed that the firm has produce the requisite certificate issued by DG, Hydrogcarbon.
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; ,However,thereply of the firm to DL is 'inéomplvét—é; NC, 't'hererf(;fe, decided to ‘request the pafty to,
| furnish reply as asked in DL. The case stands deferred to 05.05.2015. I

i

- |Case No.:66/2/81- Party Name:CROMPTON ~ Meet No/Date:17/81- Status:Deferred
ALC2/2014 GREAVES LIMITED, | ALC2/2014 |
| 24.02.2015
27HQFile ~ [RLAFile ~ |Lic.No/Date:0310767749 Defer
:01/81/050/00067/AM15/  :03/94/040/00498/AM14/  24.01.2014 Date:05.05.2015

Decision :Reply of the firm is under examination of DHI w.e.f. 30.12.2014. The firm has informed
that it is a Deemed Export. The case stands deferred to 05.05.2015.

e

Case No.:43/2/81- Pariy Name:BEKAERT  Meet No/Date:17/81- :Stvatus:Deyfé‘rred
'ALC2/2014 INDUSTRIES PVT. LTD. |ALC2/2014 ~ ~
i 24.02.2015 ,
)8 fHQ File "RLAFile ~ |Lic.No/Date:3110062385 Defer ~
1 01/81/050/00044/AM15/ :31/83/040/00162/AM14/  30.01.2014 Date:05.05.2015

;Decnsmn : Reply of the firm is under examination of MSME w.e.f. 05.01.2015. The firm has in"formedj
Ethat it is a Deemed Export. However, the PAC is not provided. The case stands deferred to
105.05.2015. '
i

Case . No.:13/2/81-ALC2/2014 Party Name:SHARDA ~ Meet No/Date:17/81- | Approved |
| MOTOR INDS LTD ALC2/2014 |

; 24.02.2015 |

‘HQ File T RLAFe Lt No/Date:0510378048

29 01/81/050/00014/AM15/ ‘ 05/24/040/00396/AM14/ 03.02.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide U.O.
No 3(80)/2014/TSW(B)/ dated 20.01.2015 (copy enclosed).

‘RA may take suitable consequential action accordingly.

Case No.:15/2/81-ALC2/2014 [Party Name:VINEY Meet No/Date:17/81-  |Approved |
CORPORATION PVT. LTD. ALC2/2014

| 24.02.2015

HQ File RLA File Lic.No/Date:0510378011

30:01/81/050/00016/AM15/ :05/24/040/00337/AM14/ §03 02.2014

;Decnsnon NC decided to ratlfy the norms of above AA as per ‘written comments of C&PC vide O. M
No 46011/1/2015-PC.1I1 dated 4™ February, 2015 (copy enclosed).
RA may take suitable consequential action accordingly.

Case No.:17/2/81- PartyName:VSM ~ [Meet No/Date:17/81-  [Status:Deferred
31 ALC2/2014 'VENTURE CONTROL | ALC2/2014 |
| SYSTEMS P.LTD 24.02.2015




HQFile ~  [RLAFile Lic.No/Date:0510378008 | Defer
:01/81/050/00018/AM15/  :05/24/040/00410/AM14/  03.02.2014 Date:05.05.2015
Decision : NC observed that hard copy of apr;lieét‘iehv has not received from RA. Hence NC decided
to send E-mail to RA to forward hard copy of the application. The case stands deferred to 05.05.2015.

" |Case No.:27/2/81-  |Party Name:JINDAL SAW |Meet No/Date:17/81- Status Deferred
ALC2/2014 LTD /ALC2/2014
| 24.02.2015 |
 HQFile RLAFile ~  [LicNo/Date:0510378408 [Defer |
32 :01/81/050/00028/AM15/  :05/23/040/00462/AM14/ 05.02.2014 Date:05.05.2015

Decision :NC noted that DIPP has furnished comments on 05.11.2014. However DG Hydrocarbon
Certificate is still awaited from the firm. NC decided to send a reminder to the firm to furnish DG,
Hydrocarbon Certificate from the from a duly authorized officer of the Directorate General of Hydro%
Carbons in the Ministry of Petroleum and Natural Gas. The case stands deferred to 05.05.2015. %

Case No.:71/2/81- gPérty Name:ASSOCIATED sMeet No/Date:17/81- Status Deferred | '
ALC2/2014 PIGMENTS LIMITED 'ALC2/2014 g
L ‘ i24 02.2015 ‘ s
33 HQFile RLAFile  |LicNo/Date:0210199764 Defer |
:01/81/050/00072/AM15/  :02/24/040/00189/AM14/  07.02.2014 Date:05.05.2015

" |Decision : NC observed that the case is under examination of MoEF w.e.f. 06.06.2014. A DO has
. been sent to MoEF on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

" Case No.:d48/2/81- Party Name:VINDHYA %Meet No/Date:17/81- *Status Deferredl
'ALC2/2014 'TELELINKS LTD., @ALC2/2014
. 124.02.2015
34HQFile ~ |RLAFile  |LicNo/Date:1110027893 Defer |
01/81/050/00049/AM15/ i:1 1/24/040/00008/AM14/ 112.02.2014 Date:05.05.2015 ‘

Decision : NC observed that the case is under examination of DoT w. e.f. 06.05.2014. A DO has been
sent to DoT on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

Case No.:12/2/81- . ?Parry Name:BHANSALI %Meet No/Date:17/81- Status:Deferred ‘
ALC2/2014 CABLES & ALC2/2014 | ‘
| CONDUCTORS (P) LTD,, 24.02.2015
35HQFle  |RLAFile [Lic.No/Date:0510379333 [Defer |
:01/81/050/00013/AM15/  |:05/23/040/00075/AM14/ 13.02.2014 Date:05.05.2015 |

-|
| Decision : NC observed that the case is under examination of DoT w.e.f. 06.05.2014. A DO has beenl
; sent to DoT on 3 2 2015 to expedlte the rep]y The case stands deferred to 05 05 2015

|Case No.:45/2/81- _ALC2/2014 Party Name:METALOID EMeet No/Date:17/81- Approved

|

; ARCHITECTURAL ALC2/2014 |
36 PRIVATE LIMITED 24.02.2015 | |
. HQFile RLA File Lic.No/Date: 0410155212 |

il
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:01/81/050/00046/AM15/  |:04/24/040/00256/AM14/ 14022014 I
Decision : NC decided to fatify the norms of above AA as per written comments of MSME vide U.O. |
No. 30(102)/2014-ME dated 13.01.2015 (copy enclosed). ,

RA may take suitable consequential action accordingly.

i

CaseNo:92/81- [Party Name:RATNAMANI [Meet No/Date: 17781 Status:Deferred

ALC2/2014 METALS & TUBES ALC2/2014 |
§ LIMITED 24.02.2015 ;
37 HQFile RLA File Lic.No/Date:0810128877 [Defer

:01/81/050/00093/AM15/  :08/24/040/00510/AM 14/ %14.02.2014 ?Date:05.05.27015‘f
Decision : Firm’s reply is not proper/complete and they may be asked to submit point-wise reply to%
Deficiency Letter. The case stands deferred to 05.05.2015. |

~ (CaseNo.:44/2/81-  Party Name:DIANA

» ,Meét No/Date17/ 81- | iS;zi’tvli’s:VDeferréd

. |/ALC2/2014 'METALS 'ALC2/2014
| | 124.02.2015 j
38HQFile = |[RLAFile ';Lic.No/Da'té:0410155395 Defer

:01/81/050/00045/AM15/  :04/24/040/00261/AM14/  19.02.2014 Date:05.05.2015

Decision : NC observed that the reply of the firm is under the examination of MSME w.e.f.
113.01.2015. The case stands deferred to 05.05.2015.

Case No.:72/2/81- Party Name:DIWAKAR VgMéet No/Date:17/81- 'StatusDeferred.

'ALC2/2014 [ENTERPRISES PRIVATE |ALC2/2014 @
LIMITED, 24.02.2015 ;

39 |HQ File RLA File ~ [LicNo/Date:0510379889 Defer |
:01/81/050/00073/AM15/  |:05/23/040/00445/AM14/  20.02.2014 Date:05.05.2015 |

Decision : NC observed that the case is under examination of MSME w.e.f. 02.05.2014. A DO has |
\been sent to MSME on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

;NCasehNOS'I}278i- k ' Pért;/‘k‘Name:'ALS'TRONG - S?Meet No/lv)wateﬁ17/81-' fStafus:DeferrédA;
| |ALC2/2014 ENTERPRISES INDIA /ALC2/2014 : ‘
PVT.LTD. 24.02.2015 §
HQ File RLA File  |Lic:No/Date:0510380018 Defer
:01/81/050/00082/AM15/  1:05/23/040/00465/AM14/ 21.02.2014 Date:05.05.2015 |
Decision : NC noted that Deficiency letter was issued on 10.12.2014 to the firm. A reminder has also |
40 been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC |

| |decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
. decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is al
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply%
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following |
| linformation:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |
' |was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
| |manufactured (vi) How EPCG licence holder intends to discharge the EO against the




The case stands deferred to 05.05.2015.

~Case No.:24/2/81-  Party Name:BHANSALI  [Meet No/Date:17/81-  Status:Deferred
ALC2/2014 CABLES & ALC2/2014 :
1 ~ (CONDUCTORS (P) LTD., 24.02.2015

41 EHQ File " [RLA File Lic.No/Date:0510380166 Defer
:01/81/050/00025/AM15/  :05/23/040/00537/AM13/  24.02.2014 Date:05.05.2015

Decision : NC observed that the case is under examination of DoT w.e.f. 02.05.2014. A DO has been
sent to DoT on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

Case No.:86/2/81- ~ [Party Name:BHANSALI ~ [Meet No/Date:17/81- Status :Deferred
ALC2/2014 'CABLES & ALC2/2014
| CONDUCTORS (P) LTD,, 124 02.2015

42 HQ File RLA File * [Lic.No/Date:0510380165 Defer DN
:01/81/050/00087/AM15/  :05/23/040/00265/AM13/  24.02.2014 Date:05.05.2015

Decision : NC observed that the case is under examination of DoT w.e.f. 05.05.2014. A DO has been
sent to DoT on 3.2.2015 to expedite the reply. The case stands deferred to 05.05.2015.

CaseNo.:41/2/81-  Party Name:SHIVALIK ~ |Meet No/Date:17/81-  [Status: Deferred;
'ALC2/2014 BIMETAL CONTROLS  |ALC2/2014
‘ LTD. ‘24 02.2015

43 [HQ File ~ [RLA File [Lic.No/Date:0510382339 [Defer
‘:01/81/050/00042/AM1 5/ 05/24/040/00459/AM14/ 20 03.2014 Date:05.05.2015
Decision : NC observed that the reply of the firm is under the examination of MSME w.e.f.

129.12.2014. The case stands deferred to 05.05.2015.

ZCase N01/2781- 7
IALC2/2014

44 [HQ File
:01/81/050/00002/AM15/

~ Party Name:APAR
INDUSTRIES LIMITED

RLA File

:34/24/040/00001/AM15/

[Lic.No/Date:3410039725 Defer

Meet No/Date:17/81-
ALC2/2014 | |
24 02.2015 ~; |

Status Deferred

03.04.2014 Date:05.05. 2015 | [

e

Decision : NC observed that hard copy of appllcatlc;rr has not received from RA. Hence NC decided 5
to send E-mail to RA to forward hard copy of the application. The case stands deferred to 05.05.2015.

Case No.:4/5/81-
ALC2/2014

:01/81/050/00154/AM15/

Decision :NC observed that the comments of DIPP on the above mentioned advance authorization
‘have been received. However, the report on PE/DE has not been received from the firm. NC decided
to send a remmder to the ﬁrm to expedlte the reply The case stands deferred to 05 05 2015

Party

‘ Meet No/Date:17/81- iStatus :Deferred
Name:AUTOMOTIVE \ALC2/2014 «
'STEEL PIPE INDIA 24.02.2015 §
PRIVATE LIMITED |
" RLA File Lic.No/Date:0410157497 Defer

:04/24/040/00012/AM15/

30.04.2014

Date:05.05.2015
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'Case No.:30/8/81- ~ [Party Name:MPP Meet No/Date:17/81-  Status:Deferred

§ALC2/2014 ‘TECHNOLOGIES ALC2/2014 ﬁ
PRIVATE LTD, 24.02.2015

‘HQ Fle ~ [RLAFile ~ [Lic.No/Date:0710103837 [Defer

:01/81/050/00241/AMIS/  :07/24/040/00022/AM15/  [01.05.2014 Date:05.05.2015 |

Decision : NC noted that DHI defi iciency letter was issued to the firm on 24.02.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to expedite |
reply. The Committee also decided to check from firm whether it is a case of Physical Export or|
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority |
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO agamst
ithe EPCG licence. The case stands deferred to 05.05.2015.

47

Case No.:27/8/81- : w*Party Name:AMC Meet No/Date:17/81- gStatus:lieferféa
ALC2/2014 COOKWARE (INDIA) ]ALC2/2014 |

PVT.LTD. 124.02.2015 ~

HQ File ~ RLAFile ~ Lic.No/Date:0710104026 Defer
01/81/050/00238/AM15/ 07/24/040/00002/AM15/ 112.05.2014 Date:05.05. 2015

Decision : NC noted that Deﬁc1ency letter was issued on 12.11.2014 to the firm. A reminder has also
been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC |
decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also|
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
blS against invalidation letter of an EPCG Authorisation, the firm may be provided the following
mformatlon (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |
‘was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be |
;manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG llcence

'The case stands deferred to 05.05.2015.
~ [Case No.:12/8/81- * Party Name:SIEMENS Meet No/Date:17/81-  [Status:Deferred
ALC2/2014 LTD 'ALC2/2014 ,
| | 24.02.2015
48 [HQ File RLA File N 1'1'6 No/Date:0310781675 |Defer A
:01/81/050/00223/AM15/ :03/95/040/00097/AM15/  |15.05.2014 Date:05.05.2015 |

'Decnsnon :NC observed that the reply of the firm is under examination of DHI w.e.f. 16. 12.2014. The

case stands deferred to 05.05.2015.

ECase No.:13/8/81-ALC2/2014 Party Name:STERLITE
| TECHNOLOGIES LTD,
491

RLA File
:03/95/040/00121/AM15/

HQ Q File
:01/81/050/00224/AM15/

Meet No/Date:17/81-
ALC2/2014

24.02.2015 |
Lic.No/Date:0310781628 |
15.05.2014

Approved |

g
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EDecision NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.
tNo 12/24/2015-TSW/19 dated 10 /03/2015 as under:-

| Advance Authorization may be ratified as under on repeat basis as per Advance Authorization
No. 0310722786 dated 04.02.2013:

1. Words “10TW/6TW/1/7.11 MM” may be suffixed with the description of export product.

2. Quantity of import item at SI. No. 1 may be allowed as 23511 Kgs. as 1.04 Kgs./Kg. content in
the export product taking clue from SION C-7.

3. Quantity of import item at SI. No.2 may be allowed as 37.74 Kms. (2868 Kgs) as 1.02
Kgs./Kg. content in the export product taking clue from SION C-7.

" RA may take suitable consequential action accordingly.

Case No.:2/5/81- Party Name:VINAYAK ‘Meet No/Date:17/81- Status:Deferred
ALC2/2014 INTERNATIONAL ALC2/2014
z HOUSEWARES PRIVATE [24.02.2015
; LIMITED 5

39 1HQ File RLA File Lic.No/Date:0510386820 Defer
:01/81/050/00152/AM15/  :05/24/040/00071/AM15/  119.05.2014 Date:05.05.2015

;Declsmn : NC observed that hard copy of application has not received from RA. Hence NC decided
to send E-mail to RA to forward hard copy of the application. The case stands deferred to 05.05.2015.

" |Case No.:6/8/81-ALC2/2014 Party Name:STERLITE g'Mééi‘NB/ba{é{ii/é'f-""”" |Appro
. TECHNOLOGIES LTD. \ALC2/2014 |

: 24.02.2015

- [HQFle ~ [RLAFile Lic.No/Date: 0310781996

:01/81/050/00217/AM15/ :03/95/040/00094/AM15/ 19 05.2014

Decision : NC decided to ratlfy the norms of above AA as per written comments of DIPP vide U.O.
No. 12/24/2015-TSW/51 dated 10/03/2015 as under:-

Advance Authorisation may be ratified as under:

1. Words “7AS Strands/4.115 MM” may be suffixed with the description of export item.

2. Net weight of export product may be specified as 185.7 MT.

3. Quantity of import item at SI. No. 1 may be allowed as applied of i.e. 185700 Kgs. on
net to net basis .

RA may take suitable consequential action accordingly.

j CaseN029/8/81- Party Name: SIEMENS LTD Meet ‘No/Date:17/81- - ;Status Deferred
ALC2/2014 IALC2/2014 ’i
: | 24 02.2015 |

" [RLA File Lic.No/Date:0310783276 [Defer
03/95/040/00163/AM15/ 28052014 Date:05.05.2015
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| [case stands deferred o 05.05.2015.

‘Case N038/8/81: ‘ Party NameNATIONAL {Mweefﬁd/Date: 1‘77/81- B éSt'atus:DeférredE

ALC2/2014 'STEEL AND AGRO ALC2/2014 |
INDUSTRIES LTD., 24.02.2015 ;

HOFle - - - RLAFle - Lic.No/Date:5610004271 Defer f
53 :01/81/050/00249/AM15/  :56/24/040/00006/AM15/  29.05.2014 Date:05.05.2015

Decision : NC observed that the firm has not given thickness wise quantity of export obligation given
in the Advance Authorization for calculation of items of import to be allowed. Therefore, NC decidedE
that the firm may be asked to submit thickness wise quantity of export. The case stands deferred to |
105.05.2015. f

EYWECase No.:39/8/81- : PartyNameI\_IAT-IONAL * Meet No/Date:17/81- §St”autus:Deferr'ed§

ALC2/2014 'STEEL AND AGRO ALC2/2014
| INDUSTRIES LTD., 24.02.2015 |
~ HQFile ~ RLAFile  [LicNo/Date:5610004268 Defer
54 :01/81/050/00250/AM15/  |:56/24/040/00003/AM15/  29.05.2014 Date:05.05.2015

| [Decision : NC observed that the firm has not given thickness wise quantity of export obligation given
in the Advance Authorization for calculation of items of import to be allowed. Therefore, NC decided
that the firm may be asked to submit thickness wise quantity of export. The case stands deferred to |
05.05.2015. "

" [Case No.:40/8/81-

Party Name:NATIONAL ~ Meet No/Date:17/81- Status:Deferred

| ALC212014 STEEL AND AGRO ALC2/2014

INDUSTRIES LTD., 24.02.2015

| HQFile  RLAFile  |Lic.No/Date:5610004267 Defer |
55 :01/81/050/00251/AMI15/  :56/24/040/00002/AM15/  29.05.2014 Date:05.05.2015 |

| [Decision : NC observed that the firm has not given thickness wise quantity of export obligation given |
Ein the Advance Authorization for calculation of items of import to be allowed. Therefore, NC decided

| that the firm may be asked to submit thickness wise quantity of export. The case stands deferred to |
| 05.05.2015.
| |

| [CaseNo..42/881-  [Party Name:NATIONAL  Meet No/Date:17/81- Status:Deferred |

'ALC2/2014 STEEL AND AGRO :ALC2/2014

INDUSTRIES LTD., 24.02.2015 ;

HQ File RLA File Lic.No/Date:5610004269 Defer
§56§:O /81/050/00253/AM15/  :56/24/040/00004/AM15/ 29.05.2014 Date:05.05.2015 |
5 Decision : NC observed that the firm has not given thickness wise quaﬁtity of eprﬁ obllgatlon given

i,in the Advance Authorization for calculation of items of import to be allowed. Therefore, NC decided

?that the firm may be asked to submit thickness wise quantity of export. The case stands deferred to |
05.05.2015.

§57 'éas;No43/8/81- o Party Name:NATIONAL Meet No/Date:17/81- StatusDeferred
| ¥ALCE/2014 'STEEL AND AGRO |ALC2/2014 ?

{% 14




INDUSTRIES LTD., 24.022015

HQFile ~ [RLAFile Lic.No/Date:5610004270 | iDefer
:01/81/050/00254/AM15/  :56/24/040/00005/AM15/  29.05.2014 Date:05.05.2015

z gDeclsmn : NC observed that the firm has not given thickness wise quantity of export obhgatlon glven
‘ m the Advance Authorization for calculation of items of import to be allowed. Therefore, NC decided
that the firm may be asked to submit thickness wise quantity of export. The case stands deferred to
05.05.2015.

. ﬁCa>se No.:3/17/81- iPaI’ty Name:APAR 1Meet No/Date:17/81- |Status:Deferred
'ALC2/2014 INDUSTRIES LIMITED | ALC2/2014
| 24.02.2015
HQ File RLA File L1c No/Date:0310783542 %Defer Date:
:01/81/050/00538/AM15/  :03/94/040/00025/AM15/  29.05.2014 05.05.2015

Decls10nNCdec1ded to send a letter to firm to submit the following information as per written
.comments of DIPP vide U.O. No. 12/24/2015-TSW/58 dated 10/03/2015 as under:-

1. Detailed calculations for the requirement of each raw material, export product wise
supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Net weight of each Cable

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

58

‘The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
((PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015.

Case No.:4/8/81-ALC2/2014 Party Name:STERLITE | Meet No/Date:17/81-  |Approved
|| §TECHNOLOGIES LTD.  |ALC2/2014
; 24.02.2015 |

HQFile ~  RLAFile ~ Lic.No/Date:0310783667
:01/81/050/00215/AM15/  :03/95/040/00148/AM15/  30.05.2014 |

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.
No. 12/24/2015-TSW/19 dated 10/03/2015 as under:-

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

2.

|| Sl. Net Export SI.No. Net Export SI. Net Export
No. Weight (MT) Weight(MT) No. | Weight(MT)_
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1 721.74 5 116.49 9 11846.6
2 210.979 6 1580.8 10 | 444.12
: 3 3469.6 7 45.19
4 7327.8 8 5806.8

3. Quantities of import item (Aluminium Ingot) at SI. No. 1, 4, 7, 10, 13, 16, 19, 22,26 &
30 may be allowed as 1.02 Kgs./Kg. content in the export items at SI. No. 1 to 10
respectively taking clue from SION at SI. No. C-1394 for Engineering products.
Accordingly, quantities of import items at SI. No. 1, 10, 22 & 26 may also be reduced as§
724.44 MT, 7382.46 MT, 5635.8 MT & 11465 MT respectively.

4. Quantities of import item( Magnesium) at SI. No. 2, 5, 8, 11, 14, 17, 20, 23, 27 & 31
may be allowed as 1.10 Kgs./Kg. content in the export items at SI. No. 1 to 10;
respectively, taking clue form SION C-1394.

5. Quantities of import item(Silicon) at SI. No. 3, 6, 9, 12, 15, 18, 21, 24,28 & 32 may be
allowed as 1.075 Kgs./Kg. content in the export item at SI. No. 1 to 10 respectively, |
taking clue form SION C-1394. |

6. Quantities of import item(Overhead Conductor Grease) at SI. No. 25, 29 & 33 may be

( allowed as 201.12 MT, 412 MT & 16 MT respectively on net to net basis in the export |

E items at SI. No. 8,9 & 10 respectively,

'RA may take suitable consequential action accordingly.

[CaseNo.:7/8/81- [PartyName:MPP  [Meet No/Date:17/81- Status:Deferred
ALC2/2014 TECHNOLOGIES ALC2/2014 i %
f PRIVATE LTD., 24.02.2015 |
HQ File - “[RLA File ‘ Lic.No/Date:0710104603 Defer :
:01/81/050/00218/AM15/  :07/24/040/00070/AM15/  130.05.2014 Date:05.05.2015

Decision : NC noted that Deficiency letter was issued on 12.11.2014 to the firm. A reminder has alsog
| |been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
60 |decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also |
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
‘Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
lis against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |
‘was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
'manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
'The case stands deferred to 05.05.2015. ‘1

-

| [CaseNo.:18/8/81-  |Party Name:MANDEEP  Meet No/Date:17/81-  |Status:Deferred |
k ALC2/2014 CABLE PVT.LTD. 'ALC2/2014 ’ f
61 | 24.02.2015
| |HQFile RLA File LicNo/Date:0510388013 [Defer |
| [:01/81/050/00229/AM15/  |:05/24/040/00025/AM15/  (02.06.2014 gmw:os).zzms%
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163

. |CaseNo0.:33/8/81- - Party Name:METENERE Meet No/Date:17/81-  |Status:Deferred
ALC2/2014 LTD. ALC2/2014 f
24.02.2015 |
HQ File RLA File Lic.No/Date:0510388084 Defer
:01/81/050/00244/AM15/  :05/24/040/00073/AM15/  |03.06.2014 Date 05.05.2015
Decision : NC observed that the case is under examination of MoEF. The case stands deferred to
105.05.2015.
" Case No.:3/8/81- ~ Party Name:SALZER m—_‘li/leet No/Date:17/81- ESfétus:Deférred
| ALC2/2014 ELECTRONICS LTD ‘ALC2/2014 5
3 < 24.02.2015
HQ File - RLAFile LLic.No/Date:3210076736 Defer o
:01/81/050/00214/AM15/ 32/24/040/00004/AM15/ 06.06.2014 <Date 05.05.2015

|Case No.:8/8/81-ALC2/2014 Party Name:PRAKASH 'Meet No/Date:17/81-  |Approved
s 'STEELAGE LTD. \ALC2/2014 5

L ? 24.02.2015

65 5HQ File ~ [RLA File [Lic.No/Date:0310784688 l

ENTERPRISES INDIA |/ALC2/2014
v PVT.LTD. 24.02.2015
HQ File RLA File L1c No/Date: 0510388033

Delhi for confirmation. NC decided to close the case with information to CLA, Delhi. RA may take
'suitable consequential action accordingly.

Decision : NC noted that Deﬁc1ency letter was issued on 12.11.2014 to the firm. A reminder has also
been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
64 decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a|
‘Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following

'was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
'manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
‘The case stands deferred to 05.05.2015.

Declsmn . NC observed that final reminder to the firm has been sent on 24.02.2015. NC decided to
‘wait for the reply of the firm. The case stands deferred to 05.05.2015 .

(Case No.:9/8/81-ALC2/2014 Party Name:ALSTRONG ~ |Meet No/Date:17/81- Closed

:01/81/050/00220/AM15/ :05/23/040/00097/AM15/ 03 06.2014

Decision :NC observed that the firm has surrendered the authorization. A letter has been sent to CLA,

information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence

01/81/050/0021 9/AM15/ 03/95/040/00196/AM15/ E06 06.2014

Decision : NC decided to ratlfy the norms of above AA as per written comments of DIPP vide U.O.
No 12/24/2015 TSW/19 dated 10 /03/2015 as under -
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Advance Authorisation may be ratified as under on repeat basis:

1. Size of export product at SI. No. 1 may be modified as “OD less than 25 mm”.

2. Size of export product at SI. No. 2 may be modified as “OD less than 33.4 mm”. ',

3. Quantities of import items at SI. No. 1 & 2 may be allowed as applied for i.e. 90
MT & 125 MT respectively on repeat basis as 1.065 Kgs./kg. content in the export |

: products at SI. No. 1 & 2.

;

; ERA may take suitable consequg@ial actlor} accordlngly -

''''' Case No.:24/8/81-ALC2/2014 [Party Name:PRAKASH ~ Meet No/Date:17/81-  |Approved |
'STEELAGE LTD. 'ALC2/2014 | z
§ | 24.02.2015 ;
HQFile  |[RLAFile  [Lic.No/Date:0310784690 |

:01/81/050/00235/AM15/ §:O3/95/040/001 97/AM15/ 106.06.2014 |
Decnsnoﬁ Nédec1dedto ratifyt}{enorms of éBbve AA as per written comments of DIPP vide U.O.
No. 12/24/2015-TSW/19 dated 10 /03/2015 as under:- '

66 \Advance Authorisation may be ratified as under on repeat basis:

[ 1. Size of export product at SI. No. 1 may be modified as “OD less than 25 mm”.
5 2. Size of export product at SI. No. 2 may be modified as “OD less than 33.4 mm”.

3. Quantities of import items at SI. No. 1 & 2 may be allowed as applied for i.e. 90
MT & 125 MT respectively on repeat basis as 1.065 Kgs./kg. content in the export |
products at SI. No. 1 & 2.

g ‘RA may take suitable consequential action accordingly.

ALC2/2014 SERVICE CENTER PVT. |ALC2/2014 |
LTD, | 24.02.2015 |
QR RATE eNbesees e
:01/81/050/00243/AM15/  :03/95/040/00173/AM15/  06.06.2014 Date:05.05.2015 |

Decision : NC noted that Deficiency letter was issued on 12.11.2014 to the firm. A reminder has also

\been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC ;
67 decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also |
| |decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a |
. |Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
. is against invalidation letter of an EPCG Authorisation, the firm may be provided the following |
‘information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
‘was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
'manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. i
The case stands deferred to 05.05.2015.

168 [Case No.:1/8/81- Party Name:REGEN ~ [Meet No/Date:17/81-

e i e T B



- [ALC212014 'POWERTECH PRIVATE |ALC2/2014

| LIMITED 24.02.2015

HQ File !RLA File Lic.No/Date:0410158546 Defer

- :01/81/050/00212/AMIS/  |:04/24/040/00016/AM15/  [10.06.2014 Date:05.05.2015

‘Declslon 'NC observed that the case is under examination of DHI w.e.f. 16.07.2014. The case stands

' |deferred to 05.05.2015.

B Case No.:28/8/81- rFl"marty 'Meet No/Date:17/81- §Status:Deferred

 ALC2/2014 Name:VOESTALPINE ~ |ALC2/2014 |

| 'VAE VKN INDIA P. 24.02.2015 |

LTD.(FORMERLY | |

. |HQFile RLA File Lic.No/Date:0510388531 Defer
:01/81/050/00239/AM15/  |:05/24/040/00108/AM15/  110.06.2014 Date:05.05.2015

69

Decision : NC noted that Deficiency letter was issued on 12.11.2014 to the firm. A reminder has also
been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
'decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
'was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
'manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
The case stands deferred to 05.05.2015.

Case No.:34/8/81- Party Name:RAHEE Meet No/Date:17/81- Status:Deferred
ALC2/2014 'TRACK TECHNOLOGIES |ALC2/2014 '
PRIVATE LIMITED, 24.02.2015 ;
70 HQFile ~|RLA File " [Lic.No/Date:0210204012 Defer
:01/81/050/00245/AM15/  :02/24/040/00042/AM15/  |10.06.2014 EDate:OS.OS.ZOlS

Decision : NC observed that final reminder to the firm has been sent on 04.03.2015. NC decided to
‘wait for the reply of the firm. The case stands deferred to 05.05.2015 .

W‘Case No.:23/8/81-ALC2/2014 |Party Name:SHIVALIK Meet No/Date:17/81- | Approved
1 BIMETAL CONTROLS ALC2/2014
LTD. 24.02.2015
HQ File ~ [RLA File LLic.No/Date: 0510388777
:01/81/050/00234/AM15/  |:05/24/040/00117/AM15/ 117.06.2014

Decision : NC decided to ratlfy the norms of above AA as per written comments of DIPP vide U.O.
\No 12/103/2014-TSW/143 dated 07/08/2014 as under:

Taking clue from SION C-397, quantities of import items from Sl. No. 1 to 6 may be allowed
as 1.10 Kgs./Kg. content in the export products.

2RA may take suitable consequential action accordingly.
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Ca;s-eN02/8/81- I fParty Name:HAVELLS _{M“eiéftmlzlé/ﬁa'te:]7/871- 7§S»tavtus:‘]')éferred:

ALC2/2014 INDIA LTD. ALC2/2014

| 24.02.2015 :
HQFile ~ [RLAFile |LicNo/Date:0510389042 Defer
:01/81/050/00213/AM15/  :05/23/040/00127/AM15/  24.06.2014 Date:05.05.2015 |

Decision : NC noted that DIPP deficiency letter was issued to the firm on 24.02.2015. As no reply
72 from the firm has been received from them, NC decided to send a reminder to the firm to expedite
reply. The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority |
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (i) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount |
(v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against
| [the EPCG licence. The case stands deferred to 05.05.2015. 7

| [CaseNo.37/881-  [PartyName:STERA  [Meet No/Date: 1781~ [Status:Deferred
ALC2/2014 ENGINEERING INDIA | ALC2/2014
z PRIVATE LIMITED 24.02.2015

'HéFﬂe O = e = LlCNO/D}i te0410]58855‘Def % e
:01/81/050/00248/AM15/  :04/24/040/00046/AM15/  25.06.2014 Date:05.05.2015

Decision : NC decided to send a letter to firm to submit the following information as per written|
comments of MSME vide U.O. No. 30(227)/2014-ME dated 10.03.2015 (copy enclosed). ’

73 ?
The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed |
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
. (PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be |
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 05.05.2015 .

~ CaseNo.:18/11/81-  Party Name:BEKAERT  Meet No/Date: 17/81- Status:Deferred

ALC2/2014 INDUSTRIES PVT. LTD. |ALC2/2014
? , 24.02.2015

74 HQ File ~ RLAFile  [LicNo/Date:3110064488 Defer
:01/81/050/00332/AM15/  :31/83/040/00056/AM15/  26.06.2014 Date:05.05.2015 |

Decision : NC observed that the case is under examination of MSME w.o.f 16.10.2014. The case |
istands deferred to 05.05.2015. i

CaseNo.22/11/81-  Party Name:RUBY MICA |Meet No/Date:17/81- Status:Deferred

ALC2/2014 COMPANY LIMITED | ALC2/2014
75 | | 24.02.2015 :
'HQ File RLA File ~ [Lic.No/Date:0210204262 [Defer |
: §;9%8“1”/‘9”50/90336‘"/’5’1”\4}5{ :02/24/040/00057/AM15/  27.06.2014 Date;95.05.2015
7 f
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Decision : NC noted that Deficiency letter was issued on 10.12.2014 to the firm. A reminder has also
been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
'decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
\decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

'manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

'The case stands deferred to 05.05.2015.

] Case N0“25/11/81- B ?Pva)r’ty Name:SIEMENS %Méet No/Date:17/81- éStatus:Deferred
ALC2/2014 ILTD 'ALC2/2014
n 24.02.2015 x
176 HQ File ~ RLAFile ' '“}Llc No/Date:0310786184 ;Defer
- :01/81/050/00339/AM15/  :03/95/040/00247/AM15/  30.06.2014 Date:05.05.2015

Decision :NC observed that the reply of the firm is under examination of DHI w.e.f. 11.12.2014. The

case stands deferred to 05.05.2015.

, ~ [Case No.:26/11/81- Party Name:HIGHTEMP %Meet No/Date:17/81-  |Status:Deferred
.~ ALC2/2014 FURNACES LIMITED \ALC2/2014

‘; 124.02.2015

77 HQ File ~ [RLA File Lic.No/Date:0710105513 |Defer

- :01/81/050/00340/AM15/  :07/24/040/00093/AM15/  103.07.2014 Date:05.05.2015

Decision :

'NC observed that the case is under examination mc;f DHIThe case stands deferred to

| 05.05.2015.
" CaseNo.:24/11/81-  [Party Name:RATNAMANI  [Meet No/Date:17/81-  Approved
. ALC22014 METALS & TUBES ALC2/2014
| LIMITED 24.022015
. HQFile ~ RLAFile Lic.No/Date: 0810132593
01/81/050/00338/AM15/  |:0824/040/00140/AM1S/  |04.07.2014

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.

2No. 12/24/2015-TSW/78 dated 10 /03/2015 as under:-
% Advance Authorisation may be ratified as under:

item.

'RA may take suitable consequential action accordingly.

1. Words “Annealed, Pickled & tested” may be suffixed with the description of export

| 2. Word “Relevant” may be prefixed with the description of import item and its quantity
' ' may be allowed as 66846.7 Kgs. as 1.02 Kgs./Kg. content in the export item .

79|Case No.:35/11/81-  [Party Name:HBL POWER | Meet No/Date:17/81- Status:Deferred
"7 |ALC2/2014 SYSTEMS LTD., |ALC2/2014 |
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HQFile ~ RLAFile  |Lic.No/Date:0910060610 Defer

B
|
{

HQ File | |
:01/81/050/00349/AM15/  :09/24/040/00057/AM15/  08.07.2014 Date:05.05.2015

Decision : NC noted that the épplication sent to DIPP is not correct. NC therefore decided to request
. |RA, Hyderabad to forward a correct application of the firm. The case stands deferred to 05.05.2015. |

Case No.:5/11/81-  |Party Name:HEURTEY Meet No/Date:17/81-  [Status:Deferred
ALC2/2014 PETROCHEM S.A. ALC2/2014 f
| 24.02.2015

HQ File - RLAFile ' Lic.No/Date:0310786619 [Defer
:01/81/050/00319/AM1S/  :03/94/040/00296/AM15/  109.07.2014 Date:05.05.2015

Decision : NC noted that Deficiency letter was issued on 10.12.2014 to the firm. A reminder has also |
been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC |
§80 decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also |
. |decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. |
'The case stands deferred to 05.05.2015. ,

| [CaseNo.:12/11/81-  [Party Name:ASSOCIATED Meet No/Date:17/81- [Status:Deferred |
ALC2/2014 PIGMENTS LIMITED ~ |ALC2/2014 |
%‘ 24.02.2015

81 HQ File ~ RLAFile  [LicNo/Date:0210204395 Defer |
:01/81/050/00326/AM15/  :02/24/040/00069/AM15/  09.07.2014 Date:05.05.2015

Decision : NC observed that the case is under examination of MoEF w.e.f. 20.01.2015. The case
stands deferred to 05.05.2015.

- [CaseNo.:15/11/81-  [Party Name:AERO CANS |Meet No/Date: 17/81- Status:Deferred |

ALC2/2014 INDIA PVT LTD 'ALC2/2014

| 24.02.2015

HQ File ~ RLAFile  [LicNo/Date:3110064546 Defer
:01/81/050/00329/AM15/  :31/83/040/00099/AM15/  |11.07.2014 Date:05.05.2015 |

éDecisioh : NC noted that Deficiency letter was issued on 10.12.2014 to the firm. A reminder has alsoz
582 g‘been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
i decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also |

fdecided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is al

‘Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
lis against invalidation letter of an EPCG Authorisation, the firm may be provided the following |

1

‘information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |

|

‘was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be |
'manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. |
'The case stands deferred to 05.05.2015. '
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|CaseNo..29/11/81- [Party Name:ALSTOM | Meet No/Date:17/81- iStatus :Deferred
ALC2/2014 INDIA LIMITED, ALC2/2014 .
24.02.2015 |
e HQFle  RLAFile  [Lic.No/Date 3410040368 Defer
:01/81/050/00343/AM15/  :34/24/040/00013/AM1S/  [16.07.2014 Date:05.05.2015 |

'ALC2/2014 PIGMENTS LIMITED iALC2/2014 i

, 24.02.2015 |

HQ File RLA File }Llc No/Date:0210204471 Defer
:01/81/050/00327/AM15/  :02/24/040/00073/AM15/  |14.07.2014 Date:05.05.2015

Decision : NC noted that A‘Deﬁmency letter was issued on 10.12.2014 to the firm. A reminder has also
\been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
\decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also

is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence

‘manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

CaseNo43/11/81- - PartyNameHEENA §Meet No/Date: 17/81- Status Deferred
'ALC2/2014 METAL PVT LTD §ALC2/2014 .

,24 02.2015
HQ File RLA File L1c No/Date:0310786766 | Defer £
:01/81/050/00357/AM15/  :03/94/040/00089/AM15/ ,14 07.2014 Date 05.05.2015

stands deferred to 05 05 2015 i

5césé N060/l 1781- - 'Pany Nartte:R”;f{”.KABEL ?Meet No/Dete:7177v/781':-nwwgStatus:Deferred
'ALC2/2014 LIMITED, 5ALC2/2014 Z

‘ , ;24 02.2015 |

HQ File ~ RLA File Lic.No/Date:0310786855 %Defer
1:01/81/050/00374/AM15/  |:03/95/040/00188/AM15/ US 07.2014 Date 05.05.2015

been sent to the firm on 27.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
85 decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also |

\decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a

Case No.:13/11/81- Party Name:ASSOCIATED Meet No/Date:17/81-  |Status:Deferred

decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply

was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

The case stands deferred to 05.05.2015.

Decision : NC observed that the case is under examination of MSME w.e.f. 20.01.2015. The case|

{
i

Decision : NC noted that Deﬁciette“y letter was issued on 10.12.2014 to the firm. A reminder has also

'Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
'was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
‘manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
‘The case stands deferred to 05.05.2015.

Dec1s1on NC noted that DeﬁCIency letter was 1ssued on 14 1 1 2014 to the ﬁrm A remmder has also;
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been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC |
decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following|
linformation:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |
‘was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
'The case stands deferred to 05.05.2015. ‘:

~ [CaseNo.:30/11/81-  [Party Name:LAXMI  Mect No/Date:17/81-  |Status:Deferred
ALC2/2014 [ELECTRONICS MOULDS ALC2/2014 | |
| & PRECISION ENGG ~ 24.02.2015
P.LTD, |

iaQrle  |RLAREe Lic.No/Date:0710105770 |Defer

:01/81/050/00344/AM15/  :07/24/040/00141/AM15/ 16.07.2014 \Date:05.05.2015 |
Decision : NC observed that final reminder to the firm has been sent on 24.02.2015. NC decided to|
'wait for the reply of the firm. The case stands deferred to 05.05.2015 . ‘

Case No.:45/11/81- Party Name:NAMCO WiMeet No/Date:17/81-  |Status:Deferred |
ALC2/2014 INDUSTRIES PVT.LTD., |ALC2/2014 . f
j 24.02.2015 |

| [HOFile = |REAFle Lic.No/Date:0310786920 Defer
:01/81/050/00359/AM15/  :03/95/040/00329/AM15/  16.07.2014 Date:05.05.2015 |

Decision : NC decided to send a letter to firm to submit the following information as per written |
comments of MoS vide U.O. No. 2(6)/2014-TW dated 02.02.2015 (copy enclosed). '
88 '
The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed |
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate |
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be |
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license |
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO |
against the EPCG licence. The case stands deferred to 05.05.2015 . '

| [CaseNo.:69/11/81-  Party Name:NLMK INDIA Meet No/Date: 17/81- Status:Deferred
ALC2/2014 SERVICE CENTER PVT. |ALC2/2014 | |
ILTD., 24.02.2015 | |

HQ File RLA File Lic.No/Date:0310786927 Defer |
gg :01/81/050/00383/AM15/  :03/95/040/00312/AM15/  16.07.2014 Date:05.05.2015 |

Decision : NC noted that Deficiency letter was issued on 12.11.2014 to the firm. A reminder has also
| |been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC |
decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also |
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a |
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case t

24

F : e et ¢ cer

Trade
PTorGe

Udyoy Bnawvan, ew Defhl



is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
'was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
'manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
'The case stands deferred to 05.05.2015.

Case No.:73/11/8iQ - Party Name:ALSTOM EMeet No/Date:17/81- iétatus:Deferred
ALC2/2014 INDIA LIMITED, EALC2/2014 5

, 124.02.2015

HQ File ~ RLAFile Lic.No/Date:0310786931 Defer
:01/81/050/00387/AM15/  :03/94/040/00347/AM15/ §16.07.2014 Date:05.05.2015

Decision : NC noted that Deficiency letter was issued on 14.11.2014 to the firm. A reminder has also
. been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
90 decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also

'decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a

‘Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
The case stands deferred to 05.05.2015.

| Case No.:27/11/81- Party Name:ESWARI Meet No/Date:17/81- Status:Deferred
ALC2/2014 \GLOBAL METAL ALC2/2014
INDUSTRIES PRIVATE  124.02.2015
: LIMITED. \
o HQ File RLA File Lic.No/Date:0710105804 Defer
:01/81/050/00341/AM15/  :07/24/040/00126/AM15/  |17.07.2014 Date:05.05.2015

stands deferred to 05.05.2015.

" Case No.:23/11/81- Peirty Name:FRICTION iMeet No/Date:17/81- Status:Deferred
ALC2/2014 METAL FIBRES (INDIA) |ALC2/2014
| P.LTD 124.02.2015 ;
HQFile ~  [RLAFile Lic.No/Date:0510389786 Defer
:01/81/050/00337/AM15/  :05/23/040/00140/AM15/  [18.07.2014 Date:05.05.2015
' Decision : NC decided to send a letter to firm to submit the following information as per written
92 comments of MSME vide 1.D. No. 30(226)/2014-ME dated 05.03.2015 (copy enclosed).

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
%provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
. ‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
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‘against the EPCG licence. The case stands deferred t0 05.05.2015.
|

[CaseNo.:21/11/81- [Party Name:SHREEM  Meet No/Date:17/81-  [Status:Deferred.
ALC2/2014 ELECTRIC LTD. ALC2/2014 |
| 24.02.2015
HQFile ~ RLAFile  |LicNo/Date:3110064588 Defer
:01/81/050/00335/AM15/  :31/83/040/00106/AM15/  22.07.2014 Date:05.05.2015

Decision : NC noted that Deficiency letter was issued on 31.10.2014 to the firm. A reminder has also|
been sent to the firm on 23.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC
93 decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also |
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a |
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be

manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

'The case stands deferred to 05.05.2015.

[Case No.:38/11/81-  PartyNameNTL ~ |Meet No/Date:17/81-  |Status:Deferred
ALC2/2014 ELECTRONICS INDIA | ALC2/2014

| LTD. 24.02.2015 |

HQFile ~ RLAFile  |Lic.No/Date:0510389922 Defer |
:01/81/050/00352/AM15/  :05/24/040/00181/AM15/  23.07.2014 Date:05.05.2015

{ Decision : NC noted that Deficiency letter was issued on 13.10.2014 to the firm. A reminder has also |
o, |Deen sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC |
94 |decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a |
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following |
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
. |manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence. |

'The case stands deferred to 05.05.2015. ‘

! CaseNo.:44/11/81-  Party NameNAMCO  Meet No/Date: 17/81- Status:Deferred |
| |ALC22014 INDUSTRIES PVT.LTD., ALC2/2014 ¢ |
o : 24.02.2015 , i
. |HQFile RLA File Lic.No/Date:0310787293 [Defer |
95 :01/81/050/00358/AM15/  |:03/95/040/00359/AM15/  24.07.2014 Date:05.05.2015 |

|
1
i

?Decision : NC noted that MoS deficiency letter was issued to the firm on 05.01.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to expedite |
reply. The Committee also decided to check from firm whether it is a case of Physical Export or |
. Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority |
| [Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorizafion, please |
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| |the EPCG licence. The case stands deferred to 05.05.2015.

. |CaseNo.:52/11/81-  [Party Name:JINDAL SAW |Meet No/Date:17/81- Status:Deferred
. ALC22014 LTD ALC2/2014 |
| | 24.02.2015 |
HQ File RLA File  LicNo/Date:0510389948 Defer
:01/81/050/00366/AM15/  :05/23/040/00167/AM15/ ~ 24.07.2014 Date:05.05.2015

96 from the firm has been received from them, NC decided to send a reminder to the firm to expedite

' the EPCG licence. The case stands deferred to 05.05.2015.

i
|
i

197 been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC

|CaseNo.:6/11/81-  |Party Name:SIECHEM  Meet No/Date:17/81- |Status:Deferred
'ALC2/2014 ‘TECHNOLOGIES 'ALC2/2014

| PRIVATE LIMITED. 24.02.2015 i

98 HQ File " RLA File ~ [Lic.No/Date:0410159116 Defer

" :01/81/050/00320/AM15/  :04/24/040/00091/AM15/ ~ 28.07.2014 Date:05.05.2015

|

z send a remmder to DoT to expedlte the reply. The case stands deferred to 05.05. 2015

ECase No.:17/11/81- fParTy Name:LAXMI ‘Meet No/Date:17/81- ;{Status:Deferred
ALC2/2014 ELECTRONICS MOULDS |ALC2/2014

‘& PRECISION ENGG 24.02.2015

P.LTD. | ;
'HQ File RLA File Lic.No/Date:0710106186 Defer
:01/81/050/00331/AM15/  :07/21/040/00360/AM15/  25.07.2014 Date:05.05.2015

lis against invalidation letter of an EPCG Authorisation, the firm may be provided the following

'The case stands deferred to 05.05.2015.

provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
‘Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
((v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against

Decision : NC noted that DIPP deﬂc1ency' letter was issued to the firm on 24.02.2015. As no reply

rreply. The Committee also decided to check from firm whether it is a case of Physical Export or
‘Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
(Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
‘Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount
((v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against

Decision : NC noted that Deficiency letter was issued on 13.11.2014 to the firm. A reminder has also

decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
‘Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply

ginformation:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
'was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

Decision :NC observed that the case is under examination of DoT w.e.f. 11.12.2014. NC decided to

o |

99|Case No.:37/11/81-  |Party Name:HAVELLS ~ Meet No/Date:17/81-  /Status:Deferred |
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[ALC22014 - INDIALTD.  [ALC22014

24.02.2015 |
HQFile ~ [RLAFile  |Lic.No/Date:0510389979 Defer |
:01/81/050/00351/AM15/  :05/23/040/00162/AM15/  28.07.2014 Date:05.05.2015 |

Decision : NC noted that Deficiency letter was issued on 10.12.2014 to the firm. A reminder has also |
been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence, NC |
decided to send a final reminder to firm to furnish reply within 15 days time. The Committee also |
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a|
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply |
is against invalidation letter of an EPCG Authorisation, the firm may be provided the following |
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence |
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to bef
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
The case stands deferred to 05.05.2015. <

 [CaseNo.71/11/81-  [Paty  [MeetNo/Date:l7/81-  [Status:Deferred|
ALC2/2014 Name:ASSOCIATED | ALC2/2014 | |
CABLESPVT.LTD.  24.02.2015

e B Y TR T T e
:01/81/050/00385/AM15/  :03/94/040/00317/AM15/  28.07.2014 Date:05.05.2015

Decision : NC noted that Deficiency letter was issued on 10.12.2014 to the firm. A reminder has also ;
been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence, |
NC decided to send a final reminder to firm to furnish reply within 15 days time. The Committee
also decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case |
it is a Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the |
supply is against invalidation letter of an EPCG Authorisation, the firm may be provided the
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether |
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the |
EPCG licence. The case stands deferred to 05.05.2015. i

Case No.:10/11/81-  [Party Name:VIKARSH  |Meet No/Date: 17/81- |Status:Deferred |

ALC2/2014 STAMPINGS INDIA PVT. ALC2/2014
LTD. 24.02.2015
HQ File RLA File - Lic.No/Date:3110064657 [Defer f
101]:01/81/050/00324/AM15/  :31/83/040/00108/AM15/ 30.07.2014 iDate:os.os.zolsg

Decision :NC observed that the clarification of RA regarding sending the case for fixation of norms |
since there is existence of SION C-323 for such Advance Authorisation issued to the firm, is still |

awaited. NC decided to send a reminder to RA to expedite the reply. The case stands deferred to§
05.05.2015. ‘

~Case No.:34/11/81- Party Name:MAHENDRA  |Meet No/Date:17/81- " |Approved |
‘ ALC2/2014 INDUSTRIES \ALC2/2014 ;
102 % 24.02.2015 ,
HQ File RLA File LLic.No/Date:0710106256 |
_|:01/81 /959(993?%@“4 15/ :07/24/040/00161/AM15/ 131.07.2014 ; V@
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103

[EPCG licence. The case stands deferred to 05.05.2015.

104

%The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

Decision : NC decided to ratify the norms of above AA as per written comments of DHI vide U. O
No. 3(184)/2014/TSW(B)/22 dated 09.01.2015 (copy enclosed).

'RA may take suitable consequential action accordingly.

Case No.:67/11/81- Party Name:SUPRA Meet No/Date:17/81-  Status:Deferred
'ALC2/2014 QUALITY |ALC2/2014 !
EXPORTS(INDIA) PVT. 124.02.2015 |
LTD. ?
HQ File RLA File \Lic.No/Date:0310787455 gDefer
, 01/81/050/00381/AM15/ % 03/95/040/00373/AM15/ 31.07.2014 §Date 05.05.2015

Decision : NC noted that Deﬁc1ency letter was issued on 10.12.2014 to the firm. A reminder has also
\been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence, ;
NC decided to send a final reminder to firm to furnish reply within 15 days time. The Committee
also decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case
it is a Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the |
supply is against invalidation letter of an EPCG Authorisation, the firm may be provided the|
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
’Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the |

et

Case No.:31/17/81-  Party Name:VEER-O-  [Meet No/Date:17/81-  [Status:Deferred
ALC2/2014 METALS PVT .LTD ALC2/2014

| 24.02.2015 ‘
HQ File " |RLA File ~ Lic.No/Date:0710106235 iDefer
:01/81/050/00566/AM15/  |:07/24/040/00155/AM15/  [31.07.2014 Date:05.05.2015

Decision : NC decided to send a letter to firm to submit the followmg information as per ‘written
comments of DIPP vide U.O. No. 12/24/2015-TSW/104 dated 10/03/2015 as under:-

There is no application in ANF and list of export & import items and accordingly, firm
may be asked to submit the following information:

1. Specific list of Sheet metal components with their quantities in Nos. and
net weights thereof.

2. Information in respect of SI. No. 3, 4, 5, 11 & 11A of Standard Deficiency
Format-component wise.

3. Total requirement of each import item, export product wise, in a tabular
form

‘Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license |
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved |

lamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO |
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| |against the EPCG licence. The case stands deferred to 05.05.2015.

CaseNo9/11/81- ’ ;'P>artyHName:VOLEX ' krkw‘kbgMeet No/’liété:17/814 StatusDeferred

ALC2/2014 INTERCONNECT §ALC2/2014
(INDIA) PVT. LTD.,, 124.02.2015

If(ijlle - ~  [RLA File k‘w;'L.ic.Nu(;/Date:0410159128 {Defer ~

:01/81/050/00323/AM15/  |:04/24/040/00023/AM15/  01.08.2014 Date:05.05.2015 |

Decision : NC noted that DHI deficiency letter was issued to the firm on 26.02.2015. As no reply |
105 from the firm has been received from them, NC decided to send a reminder to the firm to expedite |
reply. The Committee also decided to check from firm whether it is a case of Physical Export or|
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority |
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please |
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) |
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 05.05.2015.

CaseNo.:36/11/81-  Party Name:INDO COOL  |Meet No/Date:17/81-  |Status:Deferred

ALC2/2014 'COMPOSITES PRIVATE  ALC2/2014

{ LIMITED 24.02.2015 :

HQFile ~  [RLAFile ~ Lic.No/Date:0410159126 Defer ~
:01/81/050/00350/AM15/  :04/24/040/00101/AM15/ 01.08.2014 Date:05.05.2015 |

Decision : NC noted that deficiency letter was issued by C&PC to the firm on 04.01.2015. As no |
106 reply from the firm has been received from them, NC decided to send a reminder to the firm to
expedite reply. The Committee also decided to check from firm whether it is a case of Physical |
Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, |
please provide following information:- (i) EPCG licence number and date (ii) CIF value of the|
licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty |
saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge |
the EO against the EPCG licence. The case stands deferred to 05.05.2015. ‘

| (CaseNo.70/11/81-  [Party Name:NLMK INDIA Meet No/Date:17/81-  |Status:Deferred |
| ALC2/2014 'SERVICE CENTER PVT. ALC2/2014 | |
ILTD., 24.02.2015 | |

HQ File RLA File Lic.No/Date:0310787740 Defer |

:01/81/050/00384/AM15/  :03/95/040/00384/AM15/ 06.08.2014 Date:05.05.2015 |
107 Decision : NC noted that Deficiency letter was issued on 12.11.2014 to the firm. A reminder has also
been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence, |
NC decided to send a final reminder to firm to furnish reply within 15 days time. The Committee |
also decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case
it is a Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the |
supply is against invalidation letter of an EPCG Authorisation, the firm may be provided the |
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) hether%
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this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
[Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
EPCG llcence The case stands deferred to 05.05.2015.

(Case No.:87/11/81- |Party Name:ANOFOL  |Meet No/Date:17/81- |Status:Deferred |
'ALC2/2014 FFAR EAST ANODIZING | ALC2/2014 ‘:

| PVT.LTD,, 24.02.2015 |

HQ File RLAFile  [Lic.No/Date:2410041538 Defer
:01/81/050/00401/AM1S/ :24/24/040/00007/AMI1S/  |06.08.2014 Date:05.05.2015

‘ Decnsnon - NC noted that DHI deﬁmency letter was issued to the firm on 24.02.2015. As no reply

108 | ffrom the firm has been received from them, NC decided to send a reminder to the firm to expedite
rreply. The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved |
‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015.

‘Case No.:31/11/81- Party Name:EVERSHINE ~ |Meet No/Date:17/81- | Approved
ALC2/2014 SMELTING ALLOY P ALC2/2014

| LTD., 24.02.2015 f

HQFle  RLAFile  [LicNo/Date: 0710106349

%109 :01/81/050/00345/AM15/ k 07/24/040/00168/AM15/ 08.08.2014

‘Decision : NC decided to ratlfy the norms of above AA as per written comments of MSME vide I.D.
note No. 30(221)2014-ME dated 05.03.2015 (copy enclosed).

i
i

'RA may take suitable consequential action accordingly.

S — |

01/81/050/00347/AM1 5/ 07/24/040/00158/AM15/ 08 08 2014

rDec1s10n NC decided to ratlfy “the norms of above AA as per written comments of DIPP vide U. O
' [No. 12/141/2014-TSW/183 dated 05/11/2014 as under:
110, 1. Words “Annealed tinned copper conductor, 600V” may be suffixed with the description of
| export products at SI. No. 1,2 & 3.
| 2. Words “Annealed tinned copper conductor, 300 V> may be suffixed with the description of
1 export products at SI. No. 4,5,7,8 & 9.
3. Words “Annealed tinned copper conductor, 2 Core, 300V” may be suffixed with the
description of export product at SI. No. 6.
4. Quantity of import item at SI. No. 1 (Copper Wire Rod/Bars/Cathode) may be allowed as
7172.9 Kgs. on net to net basis as claimed by the firm.
5. Quarmty of 1mport ltem at Sl No 2 (PVC compound) may be allowed as applle ori.e.

“[Case No.:33/11/81-  Party Name:ADVANCE ~ |Meet No/Date:17/81-  Approved |
ALC2/2014 (CABLE TECHNOLOGIES ALC2/2014 ;
| PVT.LTD, | 24.02.2015 |
HQFile ~ RLAFile  [LicNo/Date:0710106343| |

!
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' 8191.617Kgs. net to net basis as claimed by the firm.
RA may take suitable consequential action accordingly.

|

“|Case No.:86/11/81- Party = Meet No/Date:17/81- Status:Deferred
ALC2/2014 ‘Name:ASSOCIATED ;EALC2/2014 ; 5
PIGMENTS LIMITED ~ 24.02.2015

111[HQFile ~  [RLAFile Lic.No/Date:0210204734 [Defer

§:01/81/050/00400/AM15/ §:02/24/040/00091/AM15/ 08.08.2014 jDate:05.05.20’1>5 !
Dweclswn'ﬁbobserve& that the case is under examination of MoEF w.e.f. 27.10.2014. The case |
| |stands deferred to 05.05.2015. |

- |CaseNo.:32/11/81-  [Party Name:DELPHI  |Meet No/Date:17/81- Status:Deferred |
ALC2/2014 (CONNECTION ALC2/2014 |
SYSTEMS INDIA 24.02.2015
LIMITED, |
112 [HQ File ~ |[RLAFile Lic.No/Date:1010058729 Defer

:01/81/050/00346/AM15/  :10/24/040/00039/AM15/ 11.08.2014 Date:05.05.2015 |
Decision :NC observed that the comments of DHI have been received. Based on the comments of the |
DHI, the application of the firm has been sent to C&PC for examination. NC observed that the case |
is still under the examination of C&PC. The case stands deferred to 05.05.2015. "

| [CaseNo.:40/11/81-  [Party Name:ASTA INDIA Meet No/Date:17/81-  |Status:Deferred
ALC2/2014 PRIVATE LIMITED fALC2/2014 | |
, 24.02.2015
HQFile o RLAFlIe - ] §Lic.No/ﬁété:3410040446 Defer
:01/81/050/00354/AM15/  :34/24/040/00088/AM15/ 14.08.2014 Date:05.05.2015 |
Decision : NC noted that Deﬁc'ieﬁé)'/ﬁlétté'rﬂ was issued on 11.12.2014 to the firm. A reminder has also |
13 been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence, |

NC decided to send a final reminder to firm to furnish reply within 15 days time. The Committee
also decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case
it is a Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the |
supply is against invalidation letter of an EPCG Authorisation, the firm may be provided the |
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether |
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the |
EPCG licence. The case stands deferred to 05.05.2015. »

| E—

| |CaseNo.:39/11/81-  Party ~ Meet No/Date:17/81-  |Status:Deferred |
ALC2/2014 Name:MAHARASHTRA | ALC2/2014

| 'SEAMLESS LTD 124.02.2015

114 [HQ File RLAFile ~ [Lic.No/Date:0510390616 Defer ;

| :01/81/050/00353/AM15/  |:05/24/040/00226/AM15/ 20.08.2014 Date:05.05.2015 |

fDecision : NC noted thatv‘d'eﬁéiiérvlcy letter was issued to the firm on 24.02.2014. As no ;eply from |
the firm has been received from them, NC decided to send a reminder to the firm to expédite reply. |
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'The Committee also decided to check from firm whether it is a case of Physical Export or Deemed
‘Export. In case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
'EPCG licence. The case stands deferred to 05.05.2015.

Case No.:41/11/81- Party Name:KEI ~ Meet No/Date:17/81- """'fsuitus :Deferred

ALC2/2014 INDUSTRIES LIMITED ~ |ALC2/2014 g

| 24.02.2015 ;

HQ File RLA File ~ |Lic.No/Date:0510390647 Defer
:01/81/050/00355/AM15/  :05/23/040/00182/AMIS/  [21.08.2014 Date:05.05.2015

Decision : NC noted that DeﬁCIency letter was issued on 11.12.2014 to the firm. A reminder has also
\been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence,
'NC decided to send a final reminder to firm to furnish reply within 15 days time. The Committee
\also decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case
lit is a Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the
supply is against invalidation letter of an EPCG Authorisation, the firm may be provided the
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
'Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
;EPCG licence. The case stands deferred to 05.05.2015.

[CaseNo.:53/11/81-  Party ~ [MeetNo/Date:17/81-  [Status:Deferred
ALC2/2014 Name:MAHARASHTRA | ALC2/2014
SEAMLESS LTD 24.02.2015 3
HQFile RLAFile  [LicNo/Date:0510390715 Defer
:01/81/050/00367/AM15/ :05/24/040/00169/AM1S/  [22.08.2014 Date:05.05.2015

Decision : NC noted that deﬁc1ency letter was issued to the firm on 24.02.2015. As no reply from

'1 16 'the firm has been received from them, NC decided to send a reminder to the firm to expedite reply.

|

'The Committee also decided to check from firm whether it is a case of Physical Export or Deemed
Export In case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC) In case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (V)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
EPCG hcence The case stands deferred to 05.05. 2015

‘Case No.:54/11/81- Party Name:METENERE | Meet No/Date:17/81-  Status:Deferred
ALC2/2014 LTD. ALC2/2014

f 24.02.2015 f

117/HQFile RLAFile ~ [LicNo/Date:0510390703 Defer

~ [01/81/050/00368/AM15/  :05/24/040/00178/AM15/  22.08.2014 Date:05.05.2015

Decision : NC observed that the case is under exammatlon of MOoEF w. e.f. 126.09. 2014. ‘The case
stands deferred to 05.05.2015.
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Case No.:56/11/81- |Party Meet No/Date:17/81- ‘Status:Deferred
ALC2/2014 Name:MULTISPHERE ALC2/2014 ‘
'POWER SOLUTIONS 24.02.2015
PRIVATE LIMITED ,
118/1Hq File RLA File Lic.No/Date:0510390712 [Defer |
:01/81/050/00370/AM15/ | 05/24/040/00233/AM15/ 22.08.2014 Date: 05 05.2015 |

Decision : NC observed that the case is under examination of MSME w.e.f. 25.00. 2014. The casez

stands deferred to 05.05.2015.

Case No.:79/11/81- Party Name:SHREEM "ﬁ'Mebe't No/Date:17/81- |Status:Deferred
ALC2/2014 [ELECTRIC LTD. ALC2/2014 |

| 24022015
119[HQ File "RLAFile  |Lic.No/Date:3110064769 Defer |
:01/81/050/00393/AM15/  :31/83/040/00123/AM15/  22.08.2014 Date:05.05.2015

Decision : NC dbsérved that the camseNis under examma‘ubn of MSME w.e.f. 08102(515 Thecasef
stands deferred to 05.05.2015.

Case No.:2/11/81- Party Name:TTP ~ MeetNo/Date:17/81-  |Status:Deferred |
ALC2/2014 TECHNOLOGIES ALC2/2014 | |
| PRIVATELIMITED  24.02.2015

120/HQFile  RLAFile ~ [Lic.No/Date:0710106521 Defer
:01/81/050/00316/AM1S/  |:07/24/040/00170/AMIS/  25.08.2014 Date:05.05.2015 |

Decision : NC observed that hard copy of appllcatlon has not received from RA. Hence NC demded;
to send E-mail to RA to forward hard copy of the application. The case stands deferred to
= 05 05 2015
|

Case No.:65/11/81- [Party Name:DIAMOND ;MeefNé/Bate:17/si- ~ Status:Deferred
ALC2/2014 METAL SCREENS (P)  ALC2/2014 | ;
LTD 24.02.2015 '
HQFile ~ [RLAFile  [Lic.No/Date:0710106526 Defer »
:01/81/050/00379/AM15/  :07/24/040/00184/AM15/  25.08.2014 Date:05.05.2015 |

Decision : NC decided to send a letter to firm to submit the followmg mformatlon as per wrlttenf
comments of DIPP vide U.O. No. 12/24/2015-TSW/121 dated 10/03/2015 as under:-

121 Reply submitted by the firm vide their letter dated 17t December, 2014 has been perused and
firm may be asked to submit the following information: ?

1. Although there are no indigenous inputs in export items, weight of certain Ladder
type cable trays(Sl. No. 1 & 2 of Annexure-A) is more than the Raw material welghts
and the same may be clarified and corrected.

2. Weight of Cable tray accessories (at S.. No 12 to 16 of Annexure- A) has not been
indicated and also not included in export Weight. z

3. Information in respect of SI. No. 11 & 11A of Standard Deficiency Format, for
Perforated Cable Trays (SI. No. 5 to 11 of Annexure-A). '
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|

‘The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
\provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
lamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015 .

Y‘Case No.:76/11/81- 7 fParty Name:LM WIND IvieetNo/Détel 7/81- MiStatus:Deferred
'ALC2/2014 POWER BLADES iALC2/20 14 ;
.; |((INDIA) PVT. LTD 24.02.2015
HQ File RLA File ~ LicNo/Date:0710106571 Defer
1:01/81/050/00390/AM15/  :07/24/040/00175/AM15/ §27.08.20 14 Date:05.05.2015

Decision : NC noted that deficiency letter was issued by C&PC to the firm on 17.02.2015. As no
rreply from the firm has been received from them, NC decided to send a reminder to the firm to
iexpedite reply. The Committee also decided to check from firm whether it is a case of Physical
Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
'Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization,
please provide following information:- (i) EPCG licence number and date (ii) CIF value of the
licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
'saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge
ithe EO against the EPCG licence. The case stands deferred to 05.05.2015.

e emserseri o

|CaseNo.:3/11/81-  [Party Name:RADIANT ~ |Meet No/Date:17/81-  [Status:Deferred
'ALC2/2014 INTERCONNECT \ALC2/2014 ’

Z 'SOLUTIONS (INDIA) 124.02.2015 E

( PVT LTD ’

HQFile ~ |[RLAFile Lic.No/Date:0910060893 Defer

1123
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:01/81/050/00317/AM15/  |:09/24/040/00264/AM15/  28.08.2014 |Date:05.05.2015

Decision : NC noted that deficiency letter was issued to the firm on 24.02.2015. As no reply from
the firm has been received from them, NC decided to send a reminder to the firm to expedite reply.
'The Committee also decided to check from firm whether it is a case of Physical Export or Deemed
Export. In case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the
EPCG licence. The case stands deferred to 05.05.2015.

|

Case No.:77/1 1/81- :Party Name:HAVELLS Meet No/Date: 17/81- {StatusDeferred
|ALC2/2014 ;INDIA LTD. |ALC2/2014 ?

E | 24.02.2015 g

HQFile @ [RLAFile ~ [Lic.No/Date:0510390862 |Defer

:01/81/050/00391/AM15/  :05/23/040/00219/AM15/ 29.08.2014 - ;Date:05.05.2m'91f§‘
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Decision : NC noted that deficiency letter was issued to the firm on 24.02.2015. As no reply from |
the firm has been received from them, NC decided to send a reminder to the firm to expedite reply. |
The Committee also decided to check from firm whether it is a case of Physical Export or Deemed |
Export. In case it is a Deemed Export, firm should provide a copy of Project Authority Certificate
(PAC). In case supply is against Invalidation letter of an EPCG authorization, please provide
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether |
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) |

\Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the |

[EPCG licence. The case stands deferred to 05.05.2015. ‘

ééée No.:65/ii781- i ?Party Namev:AMC M;Meet No/ljéife: 17/81 i géihtﬁsfbeferred
ALC2/2014 'COOKWARE ( INDIA)  |ALC2/2014 g

PVT.LTD. 124.02.2015 ‘
HQ File - RLAFile ~ [Lic.No/Date:0710106616 Defer |
1:01/81/050/00378/AM15/  :07/24/040/00178/AM15/ |03.09.2014 §Date:05.05.2015

Decision : NC noted that Deficiency letter was issued on 11.12.2014 to the firm. A reminder has also }
been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence,
NC decided to send a final reminder to firm to furnish reply within 15 days time. The Committee
also decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case |
it is a Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the |
supply is against invalidation letter of an EPCG Authorisation, the firm may be provided the
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v)
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the |
EPCG licence. The case stands deferred to 05.05.2015. I

125

{
|

Case No.:80/11/81- |Party Name:P E S Meet No/Date:17/81-  |Status:Deferred |
ALC2/2014 ENGINEERS PRIVATE | ALC2/2014

LIMITED 24.02.2015 | |
HQ File RLAFile  [LicNo/Date:0S10391049 Defer |
:01/81/050/00394/AM15/  |:05/24/040/00254/AM15/ 09.09.2014 Date:05.05.2015 |

Decision : NC noted that Deficiency letter was issued on 11.12.2014 to the firm. A reminder has also |
been sent to the firm on 24.02.2015. But reply of the firm is still awaited despite reminder. Hence, |
NC decided to send a final reminder to firm to furnish reply within 15 days time. The Committee |
also decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case
it is a Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the |
supply is against invalidation letter of an EPCG Authorisation, the firm may be provided the|
following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether |
this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) |
Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO against the |
\EPCG licence. The case stands deferred to 05.05.2015. ‘

126

Case No.:66/17/81- Party Name:AMC irMeet No/Date:17/81- ?giétus:Deferred

ALC2/2014 :COOKWARE (INDIA) ;TALC2/2014 '
127 PVT.LTD. 24.02.2015 ,

HQ File RLA File B ;Licr.N'o/ﬁate:O'7'10'106'75(5 Defer

“:‘9”1"{2?1/‘050/09640l/éMl5/ 1:07/24/040/00216/AM15/ I;'24.09.2014 Date:05.05.2015
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Decision :NC noted that the case was under observation of MSME w.e.f. 20.01.2015. NC observed |
that the case pertains to DIPP. NC decided to send the application to DIPP for examination. The case
stands deferred to 05.05.2015.

CaseNo.:8/11/81-  |Party Name:WIELAND  Meet No/Date:17/81-  [Status:Deferred
ALC2/2014 METALS INDIA ALC2/2014 |

| PPRIVATE LTD ., 24.02.2015 |

128 [HQ File RLA File ~ [Lic.No/Date:0710106770 | Defer
:01/81/050/00322/AMIS/  :07/24/040/00230/AM15/  [26.09.2014 Date:05.05.2015

Decnsnon NC observed that the case is under examination of MSME w.e.f. 17.12. 2014. The case
stands deferred to 05.05.2015. i

' Ca;se No;:60/17/§I- ',Paﬁy Name:RAMESH WIRE ;Méet No/Date:17/81- ZApprové(I I
'ALC2/2014 'MESH INDUSTRIES IALC2/2014
1 124.02.2015
HQ File RLAFile  |Lic.No/Date: 0910061078 e

: 01/81/050/00595/AM15/ ‘ 09/24/040/00351/AM15/ 13 10. 2014

Decision : NC decided to ratlfy the norms of above AA as per ‘written comments of DIPP vide U.O.
129 No. 12/24/2015-TSW/19 dated 10 /03/2015 as under:-

1 Net weight of export product may be specified as “30615.6 Kgs. containing 30615.6
Kgs. of Galvanised wire of 1.6. mm dia) ”.

2 Quantity of import item may be allowed as applied for i.e. 30922 Kgs. as 1.01
Kgs./Kg. content in the export product.

i

'RA may take suitable consequential action accordingly.

‘Case No.:76/17/81- Party Name:RAHEE Meet No/Date:17/81-  |Status:Deferred |
ALC2/2014 TRACK ALC2/2014 ‘

? TECHNOLOGIES 24.02.2015 ;

‘ PRIVATE LIMITED ; 9 5
HQ File RLA File iLlC No/Date:0210205074 !Defer Date:
:01/81/050/00611/AM15/  :02/24/040/00139/AM15/ [17.10.2014 05.05.2015

Decision : NC decided to send a letter to firm to submit the following information as per
rrecommendation of the representative of DIPP:

13913 4,5811 of SDL.

'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
iExport. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
:pr0v1ded the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015 .
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Case No.:61/17/81-
ALC2/2014

:01/81/050/00596/AM15/

Party Name:GOLDSTONE |Meet No/Date:17/81-

INFRATECH LIMITED

e
:09/24/040/00384/AM15/

\ALC2/2014 ;
24.02.2015

Skt‘éktus:i)gférred

~ [Lic.No/Date:0910061174 [Defer Date:

03.11.2014 05.05.2015

De‘clsmnNC“Eiecnded_tosend a letter to firm to submlt{hefollov;fmg information as per writtenf

‘comments of DIPP vide U.O. No. 7/336/2014-TSW/126 dated 03.02.2015 (copy enclosed).

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate |
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be |
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved |
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO|

Case No.:57/17/81-
ALC2/2014

HQ File

:01/81/050/00592/AM15/  :07/24/040/00257/AM15/ 05.11.2014

Party Name:LAXMI
[ELECTRONICS
'MOULDS & PRECISION
ENGG P.LTD.

RLA File

against the EPCG licence. The case stands deferred to 05.05.2015 .

g"M.eet No/Date: | 7/81- fStétus:Déférred

ALC2/2014
24.02.2015

: fI:iéiNOYDafe:O7101069l 1 érDéfer Date:

05.05.2015

Decision : NC noted that deficiency letter was issued by DIT to the firm on 11.02.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to expedite |
reply. The Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)

|Case No.:59/17/81-

ALC2/2014

HQFile
:01/81/050/00594/AM15/

1332

Party Name:LAXMI
ELECTRONICS
'MOULDS & PRECISION
[ENGG P.LTD.

RLAFile
:07/24/040/00258/ AM15/

‘Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO|
against the EPCG licence. The case stands deferred to 05.05.2015. ‘

Meet Ncri}ljate:ﬂ/glﬂ-w ‘ 'gsrﬂivtils:De‘feArredfﬁ

ALC2/2014
24.02.2015

 Lic.No/Date:0710106912 Defer Date:
05.11.2014 05.05.2015

% | 38
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\Decision : NC noted that deficiency letter was issued by DIT to the firm on 11.02.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to expedite |
reply. The Committee also decided to check from firm whether it is a case of Physical Export or |
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority |
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date

(ii) CIF value of the licence (iii) |
Whether this licence was issued under Zero duty or 3 per cent ‘

Scheme (iv) Custom dut)@vedf
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%136 rrecommendation of the representative of DIPP:

|
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“[CaseNo.:2/17/81-  PartyNameJALAN  Meet No/Date:17/81-  [Status:Deferred
ALC2/2014 'WIRES PVT. LTD. ALC2/2014
| | 24.02.2015 |
HQFile  [RLAFile ~ [Lic.No/Date:0310791013 | Defer Date:
:01/81/050/00537/AM15/  :03/94/040/00731/AM15/ [13.11.2014 05.05.2015

((PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

{vCaseul‘Ioln2v/l7/§1- - Piarty Name:REXNORD 'Meet No/Date:17/81- EClosed
ALC2/2014 'ELECTRONICS & |ALC2/2014 ‘
: 'CONTROLS LTD. 24.02.2015
HQ File RLAFile ~ [LicNo/Date:0310790964|
:01/81/050/00547/AM15/  :03/95/040/00522/AM15/  12.11.2014 i

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

Decision :NC observed that RA, Mumbai vide letter No. 03/95/40/522/AM15 dated 12.11.2014 has
iinformed that the subject authorisaion is on repeat basis. As such, NC decided to close the case.

RA may take suitable consequential action accordingly.

CaseNo.:13/17/81-  |Party Name:ALSTOM INDIA [Meet No/Date:17/81-

Status:
'ALC2/2014 LIMITED, |ALC2/2014 Deferred
§ 24.02.2015 §
HQ File RLA File %Lic.No/Date:03 10790959 |Defer
:01/81/050/00548/AM15/ :03/94/040/00737/AM15/ 112.11.2014 Date:
i 1 ? 05.05.2015

%Decision : NC decided to send a letter to firm to submit the information as per written comments of
DHI vide U.O. No. 3(34)/2015-TSW(B)/88 dated 12.02.2015 (copy enclosed)

'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
[Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
((PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
\provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
-against the EPCG licence. The case stands deferred to 05.05.2015 .

Decision : Decision : NC decided to send a letter to firm to submit the following information as per
5&11 of SDL.

"The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
[Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate

\provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
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(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (1v) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 05 05 201 5

Case No. :48/17/81- PartyNameDYNAMfC : méMee’t No/Date:l7/8"1- Approved
[ALC2/2014 \CABLES PVT. LTD. ‘ALC2/2014 ‘

l ‘ 124.02.2015

HQFile - [RLAFile = [Lic.No/Date:1310047693 |

01/81/050/00583/AM15/ 5’ 13/24/040/00034/AM15/ 114.11.2014

Decision : NC decided to ratrfy the norms of above AA as per written comments of DIPP vide U. O
No. 12/24/2015-TSW/137 dated 10 /03/2015 as under:-

Advance authorization may be ratified as under:

1. Word “Aluminium Conductor, Armoured” may be prefixed with the description of export
[ item. ;
137 | 2. Net weight of export product may be specified as 11724 Kgs. ?
3. Quantity of import item at SI. No 1 viz. Alumimium Ingots may be allowed as applied for i.e.
2919.6 Kgs. on net to net basis.
4. Quantity of import item No. 2 viz. XLPE Compound may be allowed as 2839 Kgs. on net to
net basis as claimed by the firm.
5. Quantity of import item at SI. No 3 viz. Copper Wire Rods may be allowed as applied for i.e.
5 219.6 Kgs. on net to net basis. »
6. Quantity of import item No. 4 viz. Galvanised Steel Wire may be allowed as applied for i.e.
1710 Kgs. on net to net basis. ‘
7. Quantity of import item No. 5 viz. PVC Compound may be allowed as applied for i.e. 3812. 4

;’ Kgs. on net to net basis.
i

|
S

RA may take suitable consequential action accordingly.

fCase No.:20/17/81- éParty Name:UTTAM jMeet No/Date:17/81- Status:Deferred
ALC2/2014 'GALVA STEELS |IALC2/2014 ; 5

. [LIMITED, 24.02.2015 ;
13g HQFile ?RLA File - |Lic.No/Date:0310791182 fDefer Date: |
:01/81/050/00555/AM15/ 03/95/040/00638/AM15/ 18 11 2014 105.05.2015 ‘

Decision : NC noted that the case was referred to DIPP on 20.01. 2015. NC observed that the case,E

pertains to MoS. NC decided to send the application to MoS for examination. The case stands
;deferred to 05 05 2015

~ |CaseNo.:25/17/81- ~ [Party Name:A-1 FENCE  |Meet No/Date:17/81- Approved |
ALC2/2014 PRODUCTS CO.PVT.LTD. |ALC2/2014 f f
| g 24.02.2015 ‘

139 ;HQ File RLA File |LicNo/Date:0310791169|

[: 01/81/050/00560/AM15/ 03/94/040/00729/AM15/ 18.11. 2014

iDeclsion NC decided to ratlfy the norms of above AA as per written comments of MosS vide U.O.
| No. 21 1)/2013 TW dated 25 02.2015 (copy enclosed)

|
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%RA may take suitable consequential action accordingly.

140 |

| No. 12/24/2015-TSW/141 dated 10 /03/2015 as under:-

RA may take suitable consequential action accordingly.

gCase No.:49/17/81- MfParty Name:DYNAMIC “;MeetNo/Date 17/81- |Approved
'ALC2/2014 CABLES PVT. LTD. 'ALC2/2014 ;
, . 24.02.2015 ‘
'HQ File RLA File o Lic.No/Date: 1310047697 *

:01/81/050/00584/AM15/ :13/24/040/00033/AM15/ 18.11.2014

Decision : NC decided to ratxfy the norms of above AA as per written comments of DIPP vide U.O.

’No 12/24/2015-TSW/40 dated 10 /03/2015 as under:-

1. Words “1.1 KV LT” may be suffixed with the description of export items at SI. No. 1 & 2.

2. Net weights of export products at SI. No. 1 & 2 may be specified as 27565 Kgs. & 23161
Kgs. respectively

3. Quantity of import item at SI. No 1 viz. Alumimium Ingots may be allowed as applied for i.e.
19893 Kgs. on net to net basis in export item at SI. No. 1.

4. Quantity of import item SI. No. 2 viz. XLPE Compound may be allowed as applied for i.e.
7671 Kgs. on net to net basis in export item at SI. No. 1.

5. Quantity of import item at SI. No. 3 viz. Alumimium Ingots may be allowed as applied for i.e.
17986 Kgs. on net to net basis in export item at SI. No. 2.

6. Quantity of import item SI. No. 4 viz. XLPE Compound may be allowed as applied for i.e.
5175 Kgs. on net to net basis in export item at SI. No. 2.

'RA may take suitable consequential action accordingly.

CaseNo.:68/17/81- Party Name:DYNAMIC ~ Meet No/Date:17/81- | Approved
ALC2/2014 CABLES PVT. LTD. /ALC2/2014

| 24.02.2015

HQFile ~  RLAFile ~ [Lic.No/Date:1310047700 |

01/81/050/00603/AM15/ 13/24/040/00035/AM15/ 118.11.2014 ,
Decision : NC decided to ratlfy the norms of above AA as per written comments of DIPP vide U.O.

1. Net weights of export product may be specified as 23161 Kgs.

2. Quantity of import item at SI. No 1 viz. Alumimium Ingots may be allowed as applied fori.e. -
17896 Kgs. on net to net basis.

3. Quantity of import item SI. No. 2 viz. XLPE Compound may be allowed as applied for i.e.
5175 Kgs. on net to net basis.

Case No.:67/17/81- " [Party Name:DYNAMIC ~ [Meet No/Date:17/81- Stauis :Deferred
ALC2/2014 'CABLES PVT. LTD. 'ALC2/2014 | g
2| 1 24.02.2015 3 |
HQFile ~ RLAFile  |[LicNo/Date:13 10047704 efer Date ;
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:01/81/050/00602/AM15/  |:13/24/040/00036/AM15/ [21.11.2014 ~105.05.2015
Decision 2 NC observed that the case has been referred to DIPP on 20.01.2015. The case stands
deferred to 05.05.2015.

)
|
i
|

- [CaseNo.7217/81-  [PartyName:SHERA  MeetNo/Date:17/81-  |Approved |

ALC2/2014 ENERGY PVT.LTD. ALC2/2014
§ 24.02.2015
HQ File ~ IRLA File ) |Lic.No/Date:1310047703 |

143 1:01/81/050/00607/AM15/ :13/24/040/00038/AM 1 5/ 21.11.2014

'U.O. No. 30(203)/2014-ME dated 05.02.2015 (copy enclosed).

'RA may take suitable consequential action accordingly.
|

gy(wfase No.:74/17/81- S %Party Néme:APAIiW‘W

'ALC2/2014 INDUSTRIES LIMITED  ALC2/2014
24.02.2015 ‘
HQ File - - [RLAFile ~ [Lic.No/Date:3410040702

1:01/81/050/00609/AM 15/ 5:34/24/040/00104/AM15/ 21.11.2014

No. 12/24/2015-TSW/144 dated 10 /03/2015 as under:-

i Taking clue from SION C-1394, quantities of import items may be allowed as under:

0 Import item No.1 viz. Primary Unalloyed Aluminium as 1.02 Kgs. /Kg. content
in the export product as claimed by the firm.

product as claimed by the firm.

as claimed by the firm.

RA may take suitable consequential action accordingly.

ALC2/2014 IINDIA LIMITED, \ALC2/2014

, § 24.02.2015 f

HQ File RLA File Lic.No/Date:3410040713 Defer Date:
101/81/050/00570/AM1S/  |:34/24/040/00214/AM15/  24.11.2014 05.05.2015

145 |
DHI vide U.O. No. 3(36)/2015-TSW(B)/29 dated 12.02.2015 (copy enclosed)
The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed;E

Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the ﬁﬁvay be |

%} 22

Decision : NC decided to ratify the norms of above AA as per written comments of MSME vide

Meet No/Date:17/81-  |Approved |

{Decision'; NC decided to rétify the norms of above AA as 'pve>r written comments of DIPP v1deUO

(ii) Import item No. 2 viz. Magnesium as 1.10 Kgs. /Kg. content in the export%

(iii) Import item No.3 viz. Silicon as 1.075 Kgs. /Kg. content in the export product |

Case No.:35/17/81-  Party Name:ALSTOM  |Meet No/Date:17/81- Status:Deferred

Decision : NC decided to send a letter to firm to submit the information as per written comments of
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provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
‘ (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
' Jamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
lagainst the EPCG licence. The case stands deferred to 05.05.2015 .

Case No.:41/17/81- Party Name:ALSTOM lMeeti No/Date:17/81- EStatus :Deferred
|ALC2/2014 [INDIA LIMITED, \ALC2/2014

g 24.02.2015 g
HQ File RLA File Lic.No/Date:3410040711 [Defer Date:
:01/81/050/00576/AM15/ | 34/24/040/00208/AM15/ t24 11.2014 %05 05.2015

; Declsmn . NC decided to send a letter to firm to submit the information as per written comments of
|46 DHI vide U.O. No. 3(33)/2015-TSW(B)/70 dated 04.02.2015 (copy enclosed)
'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
\provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015 .

CaseNo.:77/17/81-  |Party Name:ALSTOM ~ Meet No/Date:17/81-  |Status:Deferred
ALC2/2014 INDIA LIMITED, ALC2/2014
' | 24022015
HQFile - RLAFile ~ [Lic.No/Date:3410040712 Defer Date:
:01/81/050/00612/AM15/  :34/24/040/00209/AM15/ ‘24 11.2014 ]os 05.2015

Decision : NC decided to send a letter to firm to submit the information as per written comments of
L7 'DHI vide U.O. No. 3(27)/2015-TSW(B)/69 dated 04.02.2015 (copy enclosed)
'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
;Export In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
((PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
prov1ded the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
-amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
agamst the EPCG llcence The case stands deferred to 05 05 201 5

" [CaseNo.:80/17/81-  |Party Name:LARSEN &  [Meet No/Date:17/81- |Status:Deferred

ALC2/2014 TOUBRO LIMITED ALC2/2014

| 24.02.2015

1 481HQ Fle ~ [RLAFile  [Lic No/Date:0310791357 iDefer Date:
01/81/050/00615/AM15/ :03/95/040/00655/AM15/ 24.11.2014 05.05.2015

! ’Decnsnon 'NC noted that the case was referred to DIPP on 27.02.2015. NC observed that the case
; Eper’[ams to DIT. NC decided to send the application to DIT for examination. The case stands deferred
[to 05.05.2015.
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 [Case No.:4/17/81- MfParty Name:STAR FMeet No/Date:17/81- StatusDeferredi
ALC2/2014 EXPORTS \ALC2/2014 ;

j i 24.02.2015 ;

s HQ File ~ |RLAFile ~ [Lic.No/Date:0310791363 Defer Date:
:01/81/050/00539/AM15/  :03/95/040/00683/AM15/ 25.11.2014 105.05.2015
Decision : NC noted that the case was under examination of MSME. NC observed that the case ;
pertains to DIPP. NC decided to send the application to DIPP for examination. The case stands |
deferred to 05.05.2015. |

| |CaseNo.:5/17/81-  |Party Name:STAR ~ [MeetNo/Date:17/81- Status:Deferred

. |ALC22014 EXPORTS \ALC2/2014 '
24.02.2015 f

- HQ File RLA File Lic.No/Date:0310791407 Defer Date:
:01/81/050/00540/AM15/  :03/95/040/00684/AM15/ 25.11.2014 05.05.2015

Decision : NC noted that the case was under examination of MSME. NC observed that the case
pertains to DIPP. NC decided to send the application to DIPP for examination. The case stands
deferred to 05.05.2015.

| [CaseNo.:36/17/81-  [Party Name:ALSTOM  Meet No/Date:17/81- Status:Deferred

. |ALC2/2014 INDIA LIMITED, 'ALC2/2014

‘ ; 24.02.2015 ,

| [HQFile ~ [RLAFile b '“;fLi¢.N0/Date:341004032'2]Def‘er Date:
:01/81/050/00571/AM15/  :34/24/040/00213/AM15/ 25.11.2014 05.05.2015

Decision : NC decided to send a letter to firm to submit the information as per written comments of
DHI vide U.O. No. 3(35)/2015-TSW(B)/87 dated 12.02.2015 (copy enclosed).

{
{
i

151

]‘The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed |

Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be |
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license |
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO |
against the EPCG licence. The case stands deferred to 05.05.2015 . %

[ (EaséNoll/l7/81- k : PartyNameAPAR e fMeetNoV/Date:17773“1:4“ : 5;’App—roved
'ALC2/2014 INDUSTRIES LIMITED /ALC2/2014 ;
; 24.02.2015
HQ File [RLAFile  [LicNoDate:0310791528| |

:01/81/050/00546/AM15/  :03/94/040/00791/AM15/ 28.11.2014 ; %
152 Decision : NC decided to ratify the norms of above AA as perwrltten comments of DIPP vide U.O.
. [No. 12/24/2015-TSW/52 dated 10 /03/2015 as under:- :'

[

t 1. Net Weights of export products from SI. No 1 to 17 may be specified as under: ?
SI.No. [ Net Export [ SI. | Net  Export | SI. | Net Export 7
weight (Kgs.) No. | weight (Kgs.) No. | weight (Kgs.)
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1 7 800 13 4950
2 40200 8 1000 14 6360
3 46200 9 1640 15 2960
4 3280 10 2040 16 1880
5 13279 11 2960 17 105000
6 2207 12 4320
2. Words “ XLPE insulated” may be suffixed with the description of export products at SI. No.

1to4.

3. Words “ with communication cable(4x 0.5 mm? Cu conductor)” may be suffixed with the
description of export product at SI. No. 17. l

4. Quantity of import item at SI. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may be |
allowed as 38980 Kgs. for export products at SI. No. 5 to 17 , taking clue from Engineering
Tables No. 4 & 5. t

5. Quantity of import item at SI. No 2 viz. Primary Unalloyed Aluminium may be allowed as |
applied for i.e. 170748.72 Kgs. for export products at Sl. No. 1 to 4 & 17, taking clue from
Engineering Table No. 5.

6. Quantities of import item at Sl. No.3 viz. XLPE Compound may be allowed as 1.025
Kgs./Kg content in the export products at SI. No. 1 to 4, as claimed by the firm.

7. Quantities of import items at SI. No.4(PVC Resin) & 5(Plasticiser) may be allowed as 1.025

, Kgs./Kg content in the export products at SI. No. 5to 17 as claimed by the firm.

|

'RA may take suitable consequential action accordingly.

Case No.:52/17/81- Party Name:RAYCHEM ;'Meét”I{I(')/Date: 17/81- Statu;Deferred
'ALC2/2014 IRPG PVT LTD. 'ALC2/2014 ‘
| 24.02.2015 i
HQ File ‘ RLAFile ~  [LicNo/Date:3410040731 Defer Date:
:01/81/050/00587/AM15/  :34/24/040/00222/AM15/  28.11.2014 05.05.2015

Decision : NC decided to send a letter to firm to submit the following information as per ~ written
lcomments of DIPP vide U.O. No. 12/24/2015-TSW/153 dated 10/03/2015 as under:-

153 1. Information in respect of SI. No. 3 & 11 of Standard Deficiency Format.
77 2. Detailed calculations/basis for the quantities of import items
The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed |
[Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate |
'(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
\provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
\(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
-against the EPCG licence. The case stands deferred to 05.05.2015 .

o s e i . e N N s e — |

Case No.:54/17/81- " [Meet No/Date:17/81-  [Closed |
ALC2/2014 STAINLESS STEEL PVT. | ALC2/2014 | |
124] LTD., 24.02.2015 |
_HQ File - RLAFile Lic.No/Date:0510392223+
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:01/81/050/00589/AM15/  |:05/24/040/00380/AM15/  |01.12.2014 |
Decision :NC noted that CLA Delhi vide letter No.05/24/40/0380/AM15/ZALC-II/CLA dated
01.12.2014 has informed that the subject authorization is on repeat basis. Hence, NC decided to close |
the case. RA may take su1table consequentlal actlon accordmgly g

CaseNo.:64/17/81-  [Party Name:ARFIN INDIA  Meet No/Date:17/81- | Approved |

ALC2/2014 LIMITED ALC2/2014
5 24.02.2015

HQFile ~  [RLAFile Lic.No/Date: 0810133985

:01/81/050/00599/AM15/ :08/24/040/00333/AM 15/ ;01 12.2014

155 Decision : NC decided to ratrfy the norms of above AA as per written comments of DIPP vide U. O

No. 12/24/2015-TSW/155 dated 10 /03/2015 as under:-
1. Quantity of import item at may be allowed as 636 MT as 1.06 Kgs./Kg. content in the
export product. g

i

RA may take suitable consequential action accordingly.

 (CaseNo.:63/17/81-  [PartyName:GURU  [MeetNo/Date:17/81-  |Approved |
ALC2/2014 RAJENDRA METALLOYS |ALC2/2014 z |
INDIA PVT. LTD.,, 24.02.2015
Ay — [RLAFile ~ [LicNo/Date: 0810133999

156 -01/81/050/00598/AM15/ I 08/24/040/00324/AM15/ 02 12.2014 | f

Decision : NC decided to ratrfy ‘the norms of above AA as per - written comments of v1de U.0. No
30(204)/2014-ME dated 02/06/2014 (copy enclosed).

RA may take suitable consequential action accordingly.

|Case No.:17/17/81- ,Party ‘Name:STAR EXPORTS Meet No/Date:17/81-  [Closed |
ALC2/2014 | 'ALC2/2014
24.02.2015 | ‘

157 HQ File {RLA File ~ [Lic.No/Date: 0310791637

:01/81/050/00552/AM 15/ :03/95/040/00730/AM15/ 103.12.2014

Decision : NC noted that RA Mumbai vide letter No.03/95/040/0730/AM15/101 dated 03.12. 2014
has informed that the subject authorization is on repeat basis. Hence, NC decided to close the case
RA may { take sultable consequentlal actlon accordmg]y

[CaseNo.:53/17/81-  [Party Name:SOURIAU Meet No/Date:17/81-  [Status:Deferred
ALC2/2014 INDIA PRIVATE 'ALC2/2014 "
LIMITED 24.02.2015 r
158 HQ File RLA File lLlc No/Date:1010058929 Defer Date:
:01/81/050/00588/AM15/  |:10/24/040/00081/AM15/ !04 12.2014 05.05.2015

Decision : NC noted that deficiency letter was issued by DIT to the firm on 10.02.2015. As no reply
from the firm has been received from them, NC decided to send a reminder to the firm to expedite |

reply. The Commrttee also decrded to check from ﬁrm whether 1t is  a case of Physwal axport or§
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EDeemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
'Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
-amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015.

~ CaseNo.:16/17/81-  [Party Name:STERLITE ~ Meet No/Date:17/81-  |Status:Deferred
ALC2/2014 TECHNOLOGIES LTD. ~ |ALC2/2014 |
24.02.2015 |

HQ File RLA File ~ [Lic.No/Date:0310791733 Defer Date:

159

1160

161 [Case No.:45/17/81- |Party Name:BINDAL

:01/81/050/00551/AM15/  :03/95/040/00545/AM15/  (05.12.2014 05.05.2015

DCCISIOI; NC decided to send a letter to firm to submit tﬁéﬁf:ovliic;\i/*fné‘information» as per written
‘comments of DIPP vide U.O. No. 12/24/2015-TSW/159 dated 10/03/2015 as under:-

1. Detailed calculations for the requirement of import item, supported by the Cross
sectional diagram of export product.

2. Net weight per KM of export product.

3. Material balancing viz. net content of each imported and indigenous input, per KM of
export product.

"The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
-amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015 .

CaseNo.:38/17/81-  |Party Name:HONDA SIEL [Meet No/Date:17/81-  Status:Deferred
ALC2/2014 POWER PRODUCTS ~ |ALC2/2014 |

| LTD. 24.02.2015 |

HQFile  [RLAFile Lic.No/Date:0510392304 Defer Date:

:01/81/050/00573/AM15/  :05/23/040/00395/AM15/ E05.12.2014 105.05.2015

Decision : NC decided to send a letter to firm to submit the information as per written comments of
DHI vide U.O. No. 3(26)/2015-TSW(B)/68 dated 04.02.2015 (copy enclosed).

'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
((PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
\provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 05.05.2015 .

.Meet No/Date:17/81- ‘StatusDeferred
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ALCI0ME " ISMELTING PVT LTD ALC2/2014
5 24.02.2015

HQ File RLA File Lic.No/Date:0510392310 |Defer Date:
:01/81/050/00580/AM15/  |:05/23/040/00383/AM15/  (08.12.2014 05.05.2015

Decision : NC observed that the case is under examination of MSME w.e.f. 13.01.2015. The caseré

162

stands deferred to 05.05.2015. g
" [CaseNo.:10/17/81-  [Party Name:GLASSFIBRE & [Meet No/Date:17/81- Approved |
ALC2/2014 ALLIED INDUSTRIES, ~ |ALC2/2014 | ;

| 24.02.2015

HQFile RLA File ~ [Lic.No/Date:0310791844 |
1:01/81/050/00545/AM15/ :03/94/040/00857/AM15/ 09.12.2014 f
Decision : NC decided to»rétﬂff‘y the norms of above AA as per written comments of DIPP vide U.O. |
No. 7/32/2015-TSW/19 dated 26/02/2015 (copy enclosed). i

RA may take suitable consequential action accordingly.

""""" |CaseNo.:15/17/81-  |Party Name:MONTEX | Meet No/Date:17/81- Status:Deferred |

ALC2/2014 'GLASS FIBRE IND PVT |ALC2/2014 ' ;
LTD 24.02.2015

163 HQFile RLA File %Lic.No/Date:O3lO791833 Defer Date: |
:01/81/050/00550/AM15/  :03/95/040/00675/AM15/ 109.12.2014 105.05.2015
Decision : NC noted that the case was under examination of DIT w.e.f. 20.01.2015. NC observed |
that the case pertains to DIPP. NC decided to send the application to DIPP for examination. The case
stands deferred to 05.05.2015. ‘
CaseNo.:55/17/81-  [Party Name:MAXOP  Meet No/Date:17/81-  [Closed |
ALC2/2014 ENGINEERING fALC2/20 14 &

\COMPANY PRIVATE 124.02.2015

‘ LIMITED 1

164 HQ File e ‘ ;‘RLA File iL1cNo/Date0510392341! A i
:01/81/050/00590/AM15/  :05/24/040/00395/AM15/ 109.12.2014 %
Decision : NC noted that CLA Delhi vide letter No05/24/040/0395/AMIB}ZALE:II/éLA“ dated
09.12.2014 has informed that the subject authorization is on repeat basis. Hence, NC decided to closeg

, the case. RA may take suitable consequential action accordingly.

| [CaseNo.:46/17/81-  [Party Name:WIELAND Meet No/Date:17/81-  [Status:Deferred |
ALC2/2014 METALS INDIA |ALC2/2014 5
‘ [PRIVATE LTD ., {24.02.201 5 f

165 HQ File IRLAFile Lic.No/Date:0710107166 [Defer Date:
:01/81/050/00581/AM15/  :07/24/040/00321/AM15/ 10.12.2014 105.05.2015
Decision : NC observed that the case is under examination of MSME w.e.f. 13_0126f§~i"h;:case
stands deferred to 05.05.2015.
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| Case No.:9/17/81- ?Pé&y R 'Meet No/Date:17/81- ‘Status:Deferred

ALC2/2014 Name:INJECTOPLAST | ALC2/2014 l
; PVT.LTD ;24 02.2015 |
HQ File RLAFile Lic.No/Date:0610038007 |Defer Date:
:01/81/050/00544/AM15/  :06/24/040/00023/AM15/ 112.12.2014 05.05.2015

Decision : NC noted that deficiency letter was issued by C&PC to the firm on 03.03.2015. As no

166 reply from the firm has been received from them, NC decided to send a reminder to the firm to

' |expedite reply. The Committee also decided to check from firm whether it is a case of Physical
Export or Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project
Authority Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization,
gplease provide following information:- (i) EPCG licence number and date (ii) CIF value of the
licence (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty
'saved amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge
tthe EO against the EPCG licence. The case stands deferred to 05.05.2015.

Case No.27/17/81-  Party Name:AVDHOOT ~ |Meet No/Date:17/81-  |Approved
ALC2/2014 [ENGINEERS (PROP. \ALC2/2014 :
'VASUDEO D. 24.02.2015
'YERAVDEKAR) f
HQFile ~ [RLAFile ~ |Lic.No/Date:31 10065134

167 01/81/050/00562/AM15/ 31/83/040/00194/AM15/ 112.12.2014

Declsmn NC decided to ratlfy the norms of above AA as per written comments of MSME vide
U 0. No. 30(205)/14-ME dated 05.02.2015(copy enclosed).

'RA may take suitable consequential action accordingly.

(Case No.:56/17/81-  |Party Name:LM WIND  Meet No/Date:17/81- | *Status Deferred
ALC2/2014 POWER BLADES ALC2/2014 | |
| ~ [(INDIA) PVT. LTD 24.02.2015 |
168 HQFile =~ |[RLAFile " [Lic.No/Date:0710107176 Defer Date: |
:01/81/050/00591/AM15/  :07/24/040/00323/AM15/ |12.12.2014 05.05.2015

Decision : NC observed that the case is under examination of C&PC w.e.f. 15.01.2015. The case
stands deferred to 05.05.2015.

‘Case No.:14/17/81- * [Party Name:R. R KABEL | Meet No/Date:17/81- g"s't;{n’s’{ﬁéfé}?é&'
'ALC2/2014 LIMITED, ALC2/2014

% 24.02.2015 z

iﬁéﬁilé' ~ RLAFile Lic.No/Date:0310791996 | {Defer Date:
:01/81/050/0049/AM15/ _ |:03/95/040/00736/AM15/ 15.12.2014 05.05.2015

169 -

sDec1s10n 'NC decided to send a letter to firm to submit the followmg ‘information as per written
‘comments of DIPP vide U.O. No. 12/24/2015-TSW/169 dated 10/03/2015 as under:-

1. Size of conductors in cables alongwith quantities of cables in Kms., conductor size wise.
2 Detalled calculatuons for the requ1rement of each raw matenal export produ/c\t wise

- A
49 b




3. Net weight per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input, export
. product wise, per KM of export product.

{ 5. Total requirement of each raw material, export product wise, in a tabular form

:against the EPCG licence. The case stands deferred to 05.05.2015 .

i

The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate |
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iti) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved |
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO |

H

| |Case No.:18/17/81- [Party Name:PHOENIX  Meet No/Date: 17/81- Status:Deferred
ALC2/2014 FOILS PVT. LTD. ALC2/2014 |
24.02.2015 |
HQFile ~ RLAFile  [Lic.No/Date:0310792000 [Defer Date:
:01/81/050/00553/AM15/  :03/95/040/00688/AM15/ 115.12.2014 05.05.2015

Decision : NC decided to send a letter to firm to submit the information as per written comments of
‘MoS vide U.O. No. 2(2)/2015-TW dated 09.02.2015 (copy enclosed).
170

Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 05.05.2015 .

; CaseNoMl9/l'}/8i- : PartyNamePHOENIX «Meet N/6/Date:17/‘8Vl-r ' @tatusf)eferred
§ 'ALC2/2014 FOILS PVT. LTD. |ALC2/2014 '

| 24.02.2015 |

' |[HQFile RLAFile ~ [Lic.No/Date:0310792004 |Defer Date:

E :01/81/050/00554/AM15/  :03/95/040/00687/AM15/ 115.12.2014 05.05.2015

Decision : NC decided to send a letter to firm to submit the information as per written comments of
MoS vide U.O. No. 2(2)/2015-TW dated 09.02.2015 (copy enclosed).
The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

| Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
é (PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be

; (iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved

against the EPCG licence. The case stands deferred to 05.05.2015 .

(S
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The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed

|

i

{

provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license |

i

amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO |
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7 iédse”Nd.:Zyﬁ/l'ﬂSi- xParty Name:PHOENIX ‘Meet No/Date:17/81- “§Status:Deferred%

172 |

\against the EPCG licence. The case stands deferred to 05.05.2015 .

~ |CaseNo.:24/17/81-  [Party Name:PHOENIX ~ Meet No/Date:17/81-  Status:Deferred
'ALC2/2014 FOILS PVT. LTD. 'ALC2/2014 :
| 24.02.2015
HQFile ~ [RLAFile ’Efc No/Date:0310792002 Defer Date:
:01/81/050/00SS9/AMLS/  :03/95/040/00S54/AM15/ 15.12.2014 05.05.2015

173

\against the EPCG licence. The case stands deferred to 05.05.2015 .

ALC2/2014 FOILS PVT. LTD. ALC2/2014
1 | 24.02.2015 é
HQ File RLAFile ~  |Lic.No/Date:0310792006 Defer Date:
:01/81/050/00557/AMIS/  |:03/95/040/00685/AM15/ [15.12.2014 05.05.2015

Decision : NC decided to send a letter to firm to submit the information as per written comments of
'MosS vide U.O. No. 2(2)/2015-TW dated 09.02.2015 (copy enclosed).

'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
|((PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
gprov1ded the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(m) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
,amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

‘DQCISIOH - NC decided to send a letter to firm to submit the information as per written comments of
'MoS vide U.O. No. 2(2)/2015-TW dated 09.02.2015 (copy enclosed).

'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
((PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
\provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
'amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

" [CaseNo.:37/17/81-  [Party Name:WORLDFA  |[Meet No/Date:17/81- | Approved |
ALC2/2014 EXPORTS PVT. LTD. \ALC2/2014 i
| 24.02.2015 %

HQFle ~  [RLAFle ~ |Lic.No/MDate: 0510392408‘

174 No. 12/24/2015-TSW/174 dated 10 /03/2015 as under:-

01/81/050/00572/AM15/ 05/24/040/00410/AM15/ 15.12.2014
Declsmn . NC decided to ratlfy the norms of above AA as per written comments of DIPP vide U.O.

1. Words “containing 48000 Kgs. of Non-Magnetic Stainless Steel Cold Rolled Circles (200
Series)” may be suffixed with the description of export product.
2. Words “of relevant thickness” may be suffixed with the description of import item and its

quantity may be allowed as applied for i.e. 52800 Kgs. as 1.10 Kgs./kg. content in the export ;
item. |
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% {RA may take suitable consequential action accordingly. CHRNE
Case No.:69/17/81- = §13ar1y Name:DIGI DRIVES [Meet No?Datel7/8]- iStatusDeferred
ALC2/2014 (P.LTD ;ALC2/2014
24.02.2015 | 5
175 HQ File ~ [RLATile Lic.No/Date:0510392411 Defer Date:

:01/81/050/00604/AM 15/ §:05/23/O40/00420/AM1 5/ [15.12.2014 05.05.2015 |

Decision : NC noted that the case sent to DIPP on 20.01.2015. NC observed that thé—casepenamsto
DHI. NC decided to send the application to DHI for examination. The case stands deferred to|
05.05.2015. %

CaseNo.:70/17/81-  |Party Name:DIGI DRIVES |Meet No/Date: 17/81- Status:Deferred

ALC2/2014 IP.LTD /ALC2/2014
24.02.2015 |
176 HQFile - [RLAFile  [LicNo/Date:0510392413 Defer Date: |
:01/81/050/00605/AM15/  |:05/23/040/00422/AM15/  |15.12.2014 05052015 |

Decision : NC noted that the case sent to DIPP on 20.01.2015. NC observed that the case pertains to |
DHL NC decided to send the application to DHI for examination. The case stands deferred to
05.05.2015.

CaseNo.:71/17/81-  [Party Name:DIGI DRIVES [Meet No/Date:17/81- Status:Deferred |

ALC2/2014 IP.LTD ALC2/2014 |
| 24.02.2015

177[HQFile ~ RLAFile  [LicNo/Date:0510392412 Defer Date:
:01/81/050/00606/AM15/  :05/23/040/00421/AM15/ |15.12.2014 05052015 |

Decision : NC noted that the case sent to DIPP on 20.01.2015. NC observed that the case pertains to|
DHI. NC decided to send the application to DHI for examination. The case stands deferred to
05.05.2015. *

- (CaseNo..73/17/81- [Party Name:DIGI DRIVES Meet No/Date:17/81- Status:Deferred|

ALC2/2014 P.LTD ALC2/2014 | |

24.02.2015 ;

17g | HQ File RLA File LicNo/Date:0510392410 Defer Date: |
:01/81/050/00608/AM15/  :05/23/040/00419/AM15/  15.12.2014 05.05.2015

Decision : NC noted that the case sent to DIPP 6n§0.01.i015. NCoTaéerved that the casémpertains to§
DHI. NC decided to send the application to DHI for examination. The case stands deferred to

05.05.2015.

CaseNo.:7/17/81-  |Party Name:KALPANA  |Meet No/Date:17/81. Status:Deferred |

ALC2/2014 INTERNATIONAL ALC2/2014 |

- g 24.02.2015 |
HQ File RLA File Lic.No/Date:0610038008 [Defer Date: |
:01/81/050/00542/AM15/  |:06/24/040/00027/AM15/ |16.12.2014 05.05.2015 |

Decision : NC decided to send a letter to firm o submit the following information as per
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comments of DIPP vide U.O. No. 12/24/2015-TSW/179 dated 10/03/2015 as under:-
1. Details of manufacturing operations on import items.
2. Difference in export and import items

3. Net weight of other inputs in export products, imported or indigenous, if any.

'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
\provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
lamount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
-against the EPCG licence. The case stands deferred to 05.05.2015 .

/Case No.:65/17/81-  [Party Name:RUBY MICA |Meet No/Date:17/81- [Status:Deferred
ALC2/2014 COMPANY LIMITED | ALC2/2014

| 24.02.2015 |

HQFile ~ [RLAFile  [Lic.No/Date:0210205341 [Defer Date:
:01/81/050/00600/AM15/  :02/24/040/00185/AM15/ |16.12.2014 05.05.2015

Decision : NC decided to send a letter to firm to submit the following information as per
rrecommendation of the representative of DIPP:

18013 45811 of SDL.

'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
((PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
)provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
-amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015 .

 |Case No.:78/17/81-  Party Name:MAHENDRA  Meet No/Date:17/81-  |Approved
ALC2/2014 INDUSTRIES ALC2/2014 |
; 24.02.2015 !
HQFile @ |RLAFile Lic.No/Date:0710107186 |

:01/81/050/00613/AM15/ :07/24/040/00295/AM15/ 16.12.2014 ,

181 Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O.
' No. 12/24/2015-TSW/181 dated 10 /03/2015 as under:-
; 1. Quantity of import item at S.No. 1 may be allowed as applied for i.e. 8644.72 Kgs as
f 1.01 Kgs./kg. content in the export item.
< 2. Quantity of import item at S.No. 2 may be allowed as applied for i.e. 259.43 Kgs as
‘ 1.01 Kgs./kg. content in the export item
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RA may take suitable consequential action accordingly.

. [CaseNo.:40/17/81-  Party Name:BANCO  Meet No/Date:17/81-  Status:Deferred
ALC2/2014 'PRODUCTS (INDIA) \ALC2/2014 ‘
LIMITED 24.02.2015 5
1gp|[HQFile ~ [RLAFile  [Lic.No/Date:3410040807 |Defer Date:
:01/81/050/00575/AM15/  :34/24/040/00230/AM15/ 117.12.2014 105.05.2015 ‘
Decision : NC noted that the case sent to DIPP on 20.01.2015. NC observed that the case pertains to |
DHI. NC decided to send the application to DHI for examination. The case stands deferred to
05.05.2015.

183

~ [CaseNo.:28/17/81-  [Party Name:VIKARSH  Meet No/Date:17/81- [Status:Deferred

ALC2/2014 STAMPINGS INDIA PVT. ALC2/2014

LTD. 24.02.2015 |
HQFle ~  RLAFile  |Lic.No/Date:3110065146 Defer Date:
:01/81/050/00563/AM15/  |:31/83/040/00203/AM15/ 18.12.2014 05.05.2015

Decision : DHI vide U.O. No. 3(31)/2015-TSW(B)/75 dated 05.02.2015 has provided comments.
However, the Committee noted that firm is importing CRNGO electrical Steel in coils. NC decided |
to check from firm whether the import item CRNGO Electrical Steel in coils is in primary form or |
secondary form. ;

The case stand deferred to 05.05.2015.

184

~ Case No.:29/17/81- Party Name:VIKARSH ~ Meet No/Date:17/81-  |Status:Deferred|
ALC2/2014 STAMPINGS INDIA PVT. ALC2/2014 |
| LTD. 24.02.2015

HQFile ~ RLAFile  |Lic.No/Date:3110065147 Defer Date:

:01/81/050/00564/AM15/  :31/83/040/00202/AM15/ 18.12.2014 05.05.2015

Decision : DHI vide U.O. No. 3(31)/2015-TSW(B)/75 dated 05.02.2015 has provided comments.
However, the Committee noted that firm is importing CRNGO electrical Steel in coils. NC decided

to check from firm whether the import item CRNGO Electrical Steel in coils is in primary form or |
secondary form.

The case stand deferred to 05.05.2015.

185

Case No.:30/17/81- Party Name:MUBEA ~ |Meet No/Date:17/81- | Approved |
ALC2/2014 'SUSPENSION INDIA LTD. |ALC2/2014 | |

24.02.2015

HQFile - RLAFile [Lic.No/Date:3110065150 |
:01/81/050/00565/AM15/  |:31/83/040/00198/AM15/  |18.12.2014 |

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U.0.
No. 12/24/2015-TSW/185 dated 10 /03/2015 as under:-

1. Quantity of import item may be allowed as 1.067 Kgs./Kg. content in the export product as:
per SION at SI. No. C-600 =

DVURIMA 84838
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'RA may take suitable consequential action accordingly.

~ [CaseNo.:39/17/81-  |Party Name:WELSPUN ~ Meet No/Date:17/81-  [Status:
ALC2/2014 CORP LTD. /ALC2/2014 Deferred
| | 24.02.2015
HQ File RLAFile ~  [Lic.No/Date:3410040810 Defer
01/81/050/00574/AM1S/  :34/24/040/00239/AM1S5/  |18.12.2014 Date:
| : 05.05.2015

1186 iDecisrionv:' DIP—Pv1deUONo12/24/2615—TSW/186 dated 10 /03/5615 has provided comments.

187

against the EPCG licence. The case stands deferred to 05.05.2015.

188

aagainst the EPCG licence. The case stands deferred to 05.05.2015.

jHowever, the Committee also decided to check from firm whether it is a case of Physical Export or
'Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
(Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
\provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
‘Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015.

Case No.:42/17/81-  |Party Name:WELSPUN  |Meet No/Date:17/81- Status:
ALC2/2014 'CORP LTD. 'ALC2/2014 Deferred

' 24.02.2015

;{HQ File [RLA File i iLic‘.No/Date'ﬁ_3”410040%68 EDeferbate:
:01/81/050/00577/AM15/  :34/24/040/00228/AM15/  118.12.2014 05.05.2015

Decision : DIPP vide U.O. No. 12/24/2015-TSW/187 dated 10 /03/2015 has provided comments.
'However, the Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
'Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO

Case No.:43/17/81-  |Party Name:WELSPUN  Meet No/Date:17/81-  [Status:

ALC2/2014 (CORP LTD. \ALC2/2014 Deferred
24.02.2015 |

HQFile “ [RLAFile  [Lic.No/Date:3410040812 Defer Date:

:01/81/050/00578/AM15/  |:34/24/040/00182/AM1S/  |18.12.2014 05.05.2015

Decision : DIPP vide U.O. No. 12/24/2015-TSW/188 dated 10/03/2015 has provided comments.
;However, the Committee also decided to check from firm whether it is a case of Physical Export or
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
;Certiﬁcate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
\provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
‘Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
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CaseNo.:62/17/81-  |Party Name:METENERE  |Meet No/Date:17/81- |Approved |

ALC2/2014 LTD. ALC2/2014
24.02.2015 |
HQFile RLAFile  [Lic.No/Date:0510392477

189 1:01/81/050/00597/AM 15/ :05/24/040/00415/AM15/ 118.12.2014

Decision : NC decided to ratify the norms of above AA as per written comments of MSME vide|
U.0. No. 30(208)/2014-ME dated 05.02.2015 (copy enclosed). ;

RA may take suitable consequential action accordingly.

~ |CaseNo.:75/17/81-  [Party Name:WELSPUN  Meet No/Date:17/81- ~ Status:
ALC2/2014 CORP LTD. '/ALC2/2014 Deferred
. 124.02.2015
HQ Blfe s Vi TS ;RLA File ;I;ic.No/Date:3410040809 éDefer Date:
:01/81/050/00610/AM15/  :34/24/040/00229/AM15/ 118.12.2014 105.05.2015

Decision : DIPP vide U.O. No. 12/24/2015-TSW/190 dated 10 /03/2015 has provided comments. |
However, the Committee also decided to check from firm whether it is a case of Physical Export or:
Deemed Export. In case it is a Deemed Export, firm should provide a copy of Project Authority
Certificate (PAC). In case supply is against Invalidation letter of an EPCG authorization, please
provide following information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii)
Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO |
against the EPCG licence. The case stands deferred to 05.05.2015. 1

190

| [CaseNo.:32/17/81-  [Party Name:JAIN METAL  Meet No/Date:17/81- |Approved |

'ALC2/2014 ROLLING MILLS, |ALC2/2014

v 24.02.2015 ,

HQ File RLA File * [Lic.No/Date:0410159915 |
191 1:01/81/050/00567/AM15/ :04/24/040/00229/AM15/ 119.12.2014 ; .

Decision : NC decided to ratify the norms of above AA as npwe'r'\in;i;[teh comments of MSME vide

U.O. No. 30(210)/2014-ME dated 05.02.2015 (copy enclosed).

'RA may take suitable consequential action accordingly.

|

[CaseNo.:33/17/81- [Party Name:JAIN METAL |Meet No/Date:17/81- ~ |Approved |
'ALC2/2014 ROLLING MILLS, 'ALC2/2014 : f
é 24.02.2015

| ﬁQAFllle e ’IiiA’F}Ie e LlcNo/DateOéfl(')IS9914
197 1:01/81/050/00568/AM 15/ :04/24/040/00230/AM15/ [19.12.2014 s

Decision : NC decided to ratify the norms of above AA as per written comments of MSME vide |
'U.O. No. 30(209)/2014-ME dated 05.02.2015 (copy enclosed). '

i
—
{

|

RA may take suitable consequential action accordingly.

@/ 56

Ec - o a ;',Zcer
» Trade
Comrmered

crwien . i fReEd
Uiyoy Bhavan, Rew Dain



CaseN034/17/81- El ';'Peirty Name:CODINA ii(/leet No/Date17/81- §Status:Deferred

193

'ALC2/2014 METALIC PRIVATE |ALC2/2014 i
: LIMITED 24.02.2015 i
HQFile ~  [RLAFile  |LicNo/Date:0410159916 Defer Date:

"01/81/050/00569/AM]5/ ; 04/24/040/00239/AM15/ 119.12.2014 105.05.2015

Declslon NC decided to send a letter to firm to submit the followmg information as per written
‘comments of DIPP vide U.O. No. 12/24/2015-TSW/193 dated 10/03/2015 as under:-

1. Size of export item.
2. Detailed calculations for the quantity of import item with wastage claimed at each
stage of manufacture supported by documentary evidence/drawings etc.

'The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
[Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
iprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(111) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
\against the EPCG licence. The case stands deferred to 05.05.2015.

‘|Case No.:21/17/81- Party Name:STAR ~ Meet No/Date:17/81- iStatus Deferred
ALC2/2014 EXPORTS 'ALC2/2014 |

; 24.02.2015 i

HQFile  [RLAFile [Lic.No/Date:0310792261 Defer Date:

194

01/81/050/00556/AM15/ I 03/95/040/00786/AM15/ ;22 12.2014 05.05.2015

Declsnon NC noted that the case was under exammatlon of 'MSME. NC « observed that the case
ppertains to DIPP. NC decided to send the application to DIPPfor examination. The case stands
deferred to 05 05 2015

i
i
i

~CaseNo.:23/17/81-  |Party Name:MAYFAIR  |Meet No/Date:17/81- [Closed |
ALC2/2014 INTERNATIONAL ALC2/2014 %

L 24.02.2015

HQ File RLAFile ~  [Lic.No/Date: 0310792255

195

. 0]/81/050/00558/AM15/ :03/95/040/00780/AM 15/ 22.12.2014

Decnsnon NC noted that RA Mumbai vide letter No0.03/95/040/780/AM15/100 dated 22 12.2014
has informed that the subject authorization is on repeat basis. Hence, NC decided to close the case.
RA ‘may take su1table consequentlal actlon accordmgly

Wébase No.:44/17/81- Party Name:L.D.D.N. Meet No/Date:17/81-  |Status:Deferred
ALC2/2014 IMPEX ALC2/2014 |
z * 24.02.2015
HQ File RLAFile  [Lic.No/Date:0510392549 |Defer Date:

196 |

01/81/050/00579/AM15/ ‘ 05/23/040/00438/AM15/ 22.12.2014 05 OS 2015

Decnsnon NC decided to send a letter to firm to submit the followmg information as per written
comments of DIPP v1de U O No 12/24/2015-TSW/ 196 dated 10/03/201 5 as under -

|
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1. Requirement of each import item- export product wise. 5

2. Total requirement of each import item, export product wise, in a tabular form X
The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate |
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be |
provided the following information:- (i) EPCG licence number and date (ii) CIF value of the license |
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 05.05.2015.

197

Case No.:58/17/81- ,Party Name:TTP ~ [Meet No/Date:17/81- ~‘SyApprde%e(‘iW -
ALC2/2014 'TECHNOLOGIES |ALC2/2014
PPRIVATE LIMITED  [24.02.2015 o

HQFile iRLA File ~ [Lic.No/Date: 0710107262 S g g
:01/81/050/00593/AM15/  |:07/24/040/00335/AM15/ 23.12.2014

Decision : NC decided to ratlfy the norms of above AA as per ‘written comments of DHI vide U. O
No. 3(28)2015/TSW(B)/112 dated 04.03.2015 (copy enclosed).

RA may take suitable consequential action accordingly.

198

(Case No.:51/17/81-  |Party Name:KUMAR Meet No/Date:17/81-  [Closed
'ALC2/2014 [ENGINEERING WORKS | ALC2/2014

; z 24.02.2015 :
HQ File ~ [RLAFile |Lic.No/Date: 0510392587 ;

:01/81/050/00586/AM15/ :05/23/040/00442/AM15/ 26.12.2014

Decision : NC noted that CLA Delhi vide letter No.05/23/040/0442/AM15/ZALC- I/CLA dated
26.12.2014 has informed that the subject authorization is on repeat basis. Hence, NC decided to close
the case. RA may take suitable consequentlal actlon accordmgly |

199

Case No.:6/17/81- g *Party Name:KOTSONS {Méé{ No/Date:17/81-  |Approved |

ALC2/2014 [P LTD 'ALC2/2014 ' z
24.02.2015

HOPie - . e ‘RLA File  |Lic.No/Date: 0610038024

:01/81/050/00541/AMLS/  :06/24/040/00028/AM15/  31.12.2014 :

S——— A ——— &

Decision : NC decided to ratlfy the norms of above AA as per written comments of DHI vide U.O. §
No. 3(30)2015/TSW(B)/77 dated 02.02.2015 (copy enclosed). f

RA may take suitable consequential action accordingly.

200

Case No.:8/17/81- - [Party Name:KOTSONS ~ [Meet No/Date:17/81-  |Approved |
ALC2/2014 P.LTD |ALC2/2014 = | A |

.‘ . ‘_ .1‘:.‘.‘.36&5’
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[24.022015 |

HQFile ~ [RLAFile Lic.No/Date: 0610038023
[01/81/050/00543/AMIS/  :06/24/040/00025/AM15/  31.12.2014

'Declsmn NC decided to ratlfy the norms of above AA as per written comments of DHI vide U.O.
No. 3(29)2015/TSW(B)/76 dated 02.02.2015 (copy enclosed).
'RA may take suitable consequential action accordingly.

Case No.:50/17/81- Party Name:ALSTRONG ~ Meet No/Date:17/81- Status Deferred
/ALC2/2014 EENTERPRISES INDIA ZALC2/2014

é IPVT.LTD. 124.02.2015

HQFile RLAFile ~ |Lic.No/Date:0510392636 Defer Date:
:01/81/050/00585/AM15/ | 05/23/040/00457/AM15/ ’31 12.2014 05 05 2015

Decision : NC decided to send a letter to firm to submit the followmg 1nformat10ri as per * written
\comments of DIPP vide U.O. No. 12/24/2015-TSW/201 dated 10/03/2015 as under:-

1. Information in respect of SI. No. 4, 5 & 11 of Standard Deficiency Format, export

product wise.
; 2. Thickness of aluminium coil/Aluminium Colour coated coils in export products at
201 | SI. No. 1 & 2 have been indicated as 0.25 mm & 0.50 mm respectively, whereas, in

import items it has been indicated as 0.21 mm. , & 0.46 mm respectively The
same may be clarified and their correct thicknesses may be indicated.
3. Detailed calculations for the quantities of import items.

‘The Committee also decided to check from the firm whether it is a case of Physical Export/ Deemed
Export. In case it is a Deemed export, firm should provide a copy of Project Authority Certificate
(PAC). In case the supply is against invalidation letter of an EPCG Authorisation, the firm may be
pprovided the following information:- (i) EPCG licence number and date (ii) CIF value of the license
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved
‘amount (v) Products to be manufactured (vi) How EPCG licence holder intends to discharge the EO
against the EPCG licence. The case stands deferred to 05.05.2015.

Case No.:47/17/81-  |Party Name:MANDEEP Meet No/Date:17/81-  [Status:Deferred
'ALC2/2014 CABLE PVT.LTD. /ALC2/2014 |

L | 24.02.2015

50 |HQFile RLA File ~ [Lic.No/Date:0510392666 ﬁ)efer Date:

T 1:01/81/050/00582/AMIS/  |:05/24/040/00461/AM1S/ 01.01.2015 05.05.2015

Decision : NC noted that the case sent to DIPP on 13.01.2015. The representative of DIPP informed
that the application of the subject authorization is not available with them. Hence, NC decided to
send a copy of the application to DIPP for examination. The case stands deferred to 05.05.2015.

~|CaseNo.:79/17/81- Party Name:SIECHEM Meet No/Date:17/81- 'Approved
'ALC2/2014 TECHNOLOGIES PRIVATE ALC2/2014 \
203 ] LIMITED 24.02.2015
'HQ File ’ - RLA Fnle ~ |LicNo/Date:041016003{ |
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:01/81/050/00614/AM15/  :04/24/040/00259/AM15/  [13.01.2015

Decision : NC decided to ratify the norms of above AA as per written comments of DIPP vide U. O
No. 12/24/2015-TSW/203 dated 10 /03/2015 as under:-

1. Quantity of import item at SI. No. 1 may be allowed as applied for i.e. 5607.25Kgs. aﬂer
taking clue from Engineering Table 5 |

RA may take suitable consequential action accordingly.

Case No.:83/17/81-  [Party Name:BILCARE  Meet No/Date:17/81-  [Status:Deferred |
ALC2/2014 LIMITED ALC2/2014

| 24.02.2015 |

204 HQ File ;RLA File " |Lic.No/Date:3110065209 Defer Date: !
:01/81/050/00618/AM15/  :31/83/040/00227/AM15/  [15.01.2015 05052015 |

Decision : NC observed that the case is under examination of C&PC w.e.f. 27.02.2015. The case
stands deferred to 05.05.2015.

Case No.:84/17/81-  Party Name:BILCARE ~ [Meet No/Date:17/81-  Status:Deferred
ALC2/2014 LIMITED ALC2/2014 ?
; 24.02.2015 |
205 HQ File RLA File Lic.No/Date:3110065219 Defer Date:
:01/81/050/00619/AM15/  :31/83/040/00228/AM15/  20.01.2015 05.05.2015

Decision : NC observed that the case is under examination of C&PC w.e.f. 27.02.2015. The case
stands deferred to 05.05. 201 5

CaseNo.26/17/81-  [Party Name:MAK Meet No/Date: 17/81- Status:Deferred

ALC2/2014 'CONTROLS AND ALC2/2014 f

'SYSTEMS PVTLTD.  124.02.2015 ‘ ;

506 HQ File ~ [RLAFile  Lic.No/Date:3210077400 Defer Date: |
:01/81/050/00561/AM15/ :32/21/040/00162/AM15/  21.01.2015 05.05.2015

Decision : NC noted that the case sent to DIPP on 04.02.2015. NC observed that the case pertams to
DHI. NC decided to send the application to DHI for examination. The case stands deferred to

05.05.2015. |

CaseNo.:1/17/81-  [Party Name:ARFIN INDIA  |Meet No/Date:17/81-  |Approved
ALC2/2014 LIMITED 'ALC2/2014 |

24.02.2015 ; :
HQ File ~ [RLAFile Lic.No/Date: 0810134521
:01/81/050/00536/AM15/ :08/24/040/00402/AM15/  05.02.2015

207 |pecision : NC decided to ratlfy the norms of above AA as per - written comments of DIPP vide U.O.
No. 12/24/2015-TSW/207 dated 10 /03/2015 as under:-

1. Quantity of import item at may be allowed as applied for i.e. 318 MT as 1.06 Kgs./Kg.
content in the export product.

e 5, sf‘ e
Ud)mg bh;xan, ‘aw Delhl



.RA may take su1table consequemnal actlon accordmgly

" [CaseNo.:81/17/81-  [Party Name:TIRUPATI  [Meet No/Date:17/81- [Status:Deferred
ALC2/2014 PLASTOMATICS PVT  |ALC2/2014 |

L LIMITED 24.02.2015 i

32081HQ File " RLAFile  [Lic.No/Date:1310047786 Defer Date:
:01/81/050/00616/AM15/ :13/24/040/00009/AM13/ |13.02.2015 05.05.2015

jDeclswn NC observed that the case is under examination of DIPP w.e.f. 05.03.2015. The case
stands deferred to 05.05.2015.

~ [Case No.:82/17/81- ; Party Name:TIRUPATI | ﬁ\}leet No/Date:17/81- ?gfatus Deferred
ALC2/2014 PLASTOMATICS PVT  |ALC2/2014 |
. ~ LIMITED 24.02.2015 ‘3
209 HQ File - RLAFile VLlc No/Date:1310047787 Defer Date:
:01/81/050/00617/AM15/  |:13/24/040/00008/AM13/  |13.02.2015 05.05.2015

DecnslonNCoEservedth;tthecase has been transferred to DIPP on 05.03.2015. The case stands
deferred to 05.05.2015.

Offline Agenda Meeting No. 17/81 dated 24.02.2015

SI. No. 185

CASE NO. AR- M/s Powergear Ltd., Bangalore.

Meeting No. 17/81 | F. No. 01/81/050/798/AM07/DES-II

Dated: 24.02.2015 | Request of M/s Powergear Ltd., Bangalore for modification in IO Norms in
respect of AA No. 0710049603 dated 15.01.2006 issued form RA, Bangalore.

Decision: NC observed that the case is related to PH. NC decided to take up the case in the next meeting.
The case stand deferred to 05.05.2015.

SI. No. 186

CASE NO. AR- M/s Savera Auto Comps (P) Ltd.

Meeting No. 17/81 | F. No. 01/80/050/00042/AM12/DES-II

Dated: 24.02.2015 | Request of M/s Savera Auto Comps (P) Ltd. for fixation of adhoc Norms in
respect of Advance License No. 0310622965 dated 23.03.2011.

Decision: NC observed that the case is under examination of C&PC. A DO from this Directorate has been
sent on 03.02.2015 to C&PC to expedite the matter. The case stand deferred to 05.05.2015.

SI. No. 187

CASE NO. AR- M/s. Lietner Shriram Manufacturing Limited

Meeting No. 17/81 | F.No0.01/81/050/0488/AM10/DES-II

Dated: 24.02.2015 Advance Licence No. 0410110189 dated 15.12.2009
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RLA’s F.N0.04/24/040/00236/AM10

Decision: NC observed that the comments of C&PC have been received. However, the report regardving
PE/DE from the firm is still awaited. NC decided to send a reminder to the firm to expedite the reply .
The case stand deferred to 05.05.2015.

SI. No. 188

CASE NO. AR-3 M/s. Sterlite Industries (I) Ltd.

Meeting No. 17/81 | F.No.01/81/162/96/AM12/DES-II

Dated: 24.02.2015 | Request for fixation of IO Norms in respect of Advance License No.
3510030590 dated 15.06.2010.

Decision: NC observed that the case is related to PH. NC decided to take up the case in the next meeting.
The case stand deferred to 05.05.2015.

SI. No. 189

CASE NO. C-1 M’s. Carclo Technical Plastics (P) Ltd.

Meeting No. 17/81 F.No.01/81/162/0043/AM’14/DES-II

Dated: 24.02.2015 | Request of M/s. Carclo Technical Plastics (P) Ltd. Bangalore (100%EOU)
forwarded by Development Commissioner SCEZ Bangalore for fixation of
scrap/wastage norms.

Decision: NC observed that the case is under examination of C&PC. A DO from this Directorate has
been sent on 03.02.2015 to C&PC to expedite the matter. The case stand deferred to 05.05.2015.

SI. No.190

CASE NO. C-17 M/s. Paramount Communication Ltd., New Delhi

Meeting No. 17/81 | F.No. 01/81/50/227/AM12/DES-II

Dated: 24.02.2015 | Clarification for changing the composition of the export product in respect of
AA No. 0510300201 dated 24.08.2011

Decision: NC decided to ratify the norms of above AA as per written comments of DIPP vide U.O. No.
12/24/2015/TSW/C-17 dated 10/03/2015 as under-

1. Description, quantity & net weight of export items may be modified as under:

Sl. Description Size Quantity | New weight

No (Kms.) (Kgs.)

1 Electric Cables, Copper Conductor XLPE 1Cx 935 SQMM 5.23 43204
insulated, Unarmoured, 1100 Volts

2 Electric Cables, Copper Conductor PVC 19Cx 2.5 SQMM 2.02 2518

3 insulated, armoured, 1100 Volts 2Cx 2.5 SQMM 5.59 2444
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4 Electric Cables, Copper Conductor TPLSF | 3Cx 2.5 SQMM 54.68 27837

insulated, PVC Sheathed, armoured,

1100 Volts
5 Electric Cables, Copper Conductor XLPE | 4Cx 50 SQMM 5.99 19222
6 insulated, TPLSF Sheathed, armoured, | 4Cx 70 SQMM 6.99 29802
7 1100 Volts 4Cx 95 SQMM 2.42 13974
8 4Cx 120 SQMM 2.17 15884
9 4Cx 185 SQMM 4.0 40790
10 4Cx 240 SQMM 0.95 12881
11 | Electric Cables, Copper Conductor PVC | 5Cx 2.5 SQMM 29.02 17383
12 | insulated & Sheathed, armoured, 7Cx 2.5 SQMM 1.46 782
13 | 1100 Volts 12Cx 2.5 SQMM 8.54 8345
14 14Cx 2.5 SQMM 1.95 1991
15 27Cx 2.5 SQMM 2.67 4489
16 2P x 0.5 SQMM 79.33 31922
17 8P x 0.5 SQMM 492.24 347675
18 12P x 0.5 SQMM 22.25 19220
19 16P x 0.5 SQMM 5.33 5912
20 20P x 0.5 SQMM 9.95 12220
21 1P x 1.5 SQMM 6.0 2025
22 2P x 1.5 SQMM 8.28 5723
23 ' 4P x 1.5 SQMM 9.43 8476
24 8T x 0.5 SQMM 12.0 9062
25 1Tx 1.5 SQMM 6.0 2456

2. Quantities of import item at Sl. No 1 viz. Continuous Cast Copper Rod/Cathodes/Wire bars/Wire
Rods(EC Grade)may be allowed as under:

a) For Export products mentioned at SI. No. 1 to 15 as 8184.28 Kgs./KM, 405.6

Kgs./KM, 42.55 Kgs./KM, 65.06 Kgs./KM, 1651.19 Kgs./KM, 2216.16 Kgs./KM,
3307.64 Kgs./KM,  4168.14Kgs./KM,  6116.94 Kgs./KM, 8509.18 Kgs./KM, 106.31
Kgs./KM, 154.29 Kgs./KM, 258.46 Kgs./KM, 299.84Kgs./KM & 581.25 Kgs./KM

respectively as applied for by the firm taking clue from Engineering Tables 4 & 5.
b) For Export products mentioned at SI. No. 16 to 25 as 1.01 kgs/kg content in the Export
products.
3. Quantity of import item at S.No.2 may be allowed as under:

(a) XLPE Compound as 1.05 kgs./kg content in the Export products at SI. No. 1 &
5to 10.

(b) TPLSF Compound as 1.05 kgs./kg content in the Export products at Sl. No.
4 to 10.




4. Quantity of import item at S.No.3 i.e. PVC Compond may be allowed as 1.05 kgs./kg content in
the Export products at SI. No. 2to 4 & 11 to 25.

5. Quantity of import item at SI. No. 4 i.e. Steel ArmouringWire/Strip may be allowed as 1.02 kgs/kg
content in the Export products at SI. No. 2 to 25.

RA may take suitable consequential action accordingly.

SI. No. 191

CASE NO. AR-09 | M/s. Toshiba JSW Power Systems Pvt. Ltd., Chennai

Meeting No. 17/81 | F.No. 01/81/50/60/AM14/DES-II

Dated: 24.02.2015 | Request for reconsideration of the case for ratification of norms in respect of
Advance Authorisation No. 0410145237 dated 17.04.2013 issued from RA,
Chennai.

Decision: NC observed that the reply of the firm is under examination of DHI. The case stand deferred to
05.05.2015.

SI. No. 192

Case No. AR- M/s. Lloyd Insulations (India) Limited

Meeting No. 17/81 | F. No. 01/81/50/36/AM-10/DES-II

Dated:- 24.02.2015 | Request for amendment in description of import items in respect of Advance
License No. 0510241176 dated 12.05.20009.

Decision: NC noted that deficiency letter was issued to the firm on. As no reply from the firm has been
received from them, NC decided to send a reminder to the firm to expedite reply. The Committee also
decided to check from the firm whether it is a case of Physical Export/ Deemed Export. In case it is a
Deemed export, firm should provide a copy of Project Authority Certificate (PAC). In case the supply is
against invalidation letter of an EPCG Authorisation, the firm may be provided the following
information:- (i) EPCG licence number and date (ii) CIF value of the licence (iii) Whether this licence
was issued under Zero duty or 3 per cent Scheme (iv) Custom duty saved amount (v) Products to be
manufactured (vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

The case stand deferred to 05.05.2015.
SI. No. 193

Case No. AR- M/s. Delton Cables Limited

Meeting No. 17/81 | F. No. 01/81/50/279/AM12/DES-II

Dated:- 24.02.2015 | Request for ratification of norms in respect of Advance License No.
0510305311 dated 14.10.2011.

Decision: NC observed that the case is under examination of DHI. The case stand deferred to

05.05.2015.
Date:16.04.2015 (Pradyumna’Sahu)
Place:New Delhi Foreign Trade Development Officer
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20.06.2014

Zonal Jt. Director General of Foreign Trade
’ 4" Floor, Shastri Bhavan Annex,

26, Haddows Road,

Chennai — 600 006.

Dear Sir
Sub: Request for Cancellation of Advance Licence No 0410138236 dated 19/07/2012
Ref: . Our IE code N0.0496008773.

File No. 04/24/040/00063/AM 13 / 31/12/2013

With reference to the above we have requested thru our letter dated 27/01/2014 to return
back of Advance licence No 0410138236 dated 19/07/2012 which was given for
extension of time. Till date we have not received the original back to us.

Since there are neither imports nor exports against above licence and there are no orders
Q/ from our customer we request your office to cancel the above licence.
Thanking you,

Yours faithfully,

L Nogerrt

(Nagaraju ) "
Director Finance & Company Secretary
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Government of India
Ministry of Communications and Information Technology
Department of Electronics and Information Technology
Electronics Niketan, 6, CGO Complex
New Delhi-110003

of Para 4.7 of HBP. (Vol.1) in respect of

Sub: Ratification of norms in terms
4dated 12.3.2013 issued in favour of

Advance Authorization No.031072778
M/s. Apar Industries Ltd. Mumbai

DGFT O.M. No. 01/81/50/79/AM14/DES-11/62 dated 17.6.2014 vide
t have been sought on the above mentioned
rt of « Fibre Single Mode

Reference
which comments of this Departmen
application of M/s. Apar Industries Ltd. Mumbai for expo

CATYV Cable Unarmoured”.

2 The FOB value of export is Rs. 121,113,125.00 (US$ 2,232,500.00) and CIF value
of Import is Rs 104,665,278.00 (US$1,894,395.00).

on has been examined in the Department of Electronics and

gle. The items proposed for import are
mmends ratification of

3.  The applicati
Information Technology from technical an
essential to assemble the export product. This Department reco

norms of advance authorization as under:-

As applied for by the party with accountability clause

17—

(Saurabh Ranjan)
Scientist’B’

1. Seriesno. 1-2

II. Seriesno. 3 6466 No.

Shri Hardhan Das. FTDO, 0O/o DGFT, Uodyg Bhavan, New Delhi
DIT U.O. No. 17(10)/2014-IPHW dated 6.01.2015

)
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P
M/s. Precision Electronics Ltd o

D-1081, New Friends Colony
New Delhi-110065

Sub:-Application f or ratification of norms of Advance Licence No0.0510357436 dated
18.6.2013 for export of “ Power Distribution etc.”

Sir,

Please refer to your application received from the O/o the DGFT and this
Department’s letter of even number dated 9.05.2014 on the subject mentioned above
requesting you to provide the following information to enable further processing of

the proposal :--
(1) Quantity of import items like cables, wires in No./Meters
(i1) The quantity of Import items required per unit of each of the export
product

(iii)  The justification of 10% wastage claimed by you for wires and cables, as
it appears to be on higher side as far as cutting, stripping is concerned

2. You are requested to provide the aforesaid information at the earliest. In lieu
of the information we may not be able to process the case further. If the information is
not received within fifteen days the case may be treated as closed as far as this
department is concerned.

(Yours faithfully
((Saurabh Ranjan)
Scientist’B’
Copy to:
Shri Raman Kumar
FTDO w.rt DGFT UO No. 01/81/50/160/AMI4/DES-1 1/320
O/o DGFT dated 10.10.2013
Udyog Bhavan
New Delhi
I A AT
sereifr S National e-Governance Plan £ ECTRONICS NIKETAN
6 it <7 37, TR 6, C.G.0. COMPLEX
72 faeeit-110003 Public services closer home NEW DELHI-110003
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 51/11/81 (M/s Hindustan Vidyut products
Limited ) (Advance Authorization No. 0510367987 dated 09.10.2013)

Advance Authorisation may be ratified as per SION at S1. No. C-7 for
Engineering products

Norms committee may take a view
2 o

= F g oy
(S. K. Jain)
Development Officer

Norms Committee Il
DIPP No.12/24/2015-TSW/17 dated  10/03/2015

g
bt 125K
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 36/2/81 (M/s Sterlite Technologies Limited )
(Advance Authorization No. 0310763662 dated 30.12.2013)

Advance Authorisation may be ratified as under:

1. Net weight of export product may be specified as 19950 Kgs.
2. Quantity of import item at SI. No. 1 may be allowed as 1.02 Kgs./Kg. content in the

export item taking clue from SION at S1. No. C-1394 for Engineering products

Norms committee may take a view

(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/19 dated ~ 10/03/2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Hightemp Furnaces Ltd. for ratification of norm
of AA No. 0710101166 dated 07.01.2014.

Reference: DGFT ID Note No.01/81/50/21/AM 15/DES 11/199 Dated
29.12.2014.

Reference above, the application of the firm has been examined and it is
observed that import list is incomplete and certain other essential information
has also not been furnished along with the application. The firm may therefore
be requested to furnish following information:

1. Copy of advance authorization along with complete list of import
items.
2. Information as per Sl. No. 3,4, 5, 8 & 11 of SDL.
3. Details of previous advance authorization if ratified earlier for[the
same export product.
This issue with the approval of IA (KKT). %5 (T I.\
(Gajraj Singh)
Sr. Development Officer

FTDO, DES-II, DGFT.

DHI UO No. 3(13)/2015/TSW (B)/ @q dated 21.01.2015.
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

LY N
-

Subject : Application of M/s Crompton Greaves Ltd. for ratification of norm
of AA No. 0310767077 Dated 21.01.2014.

Reference: DGFT ID Note No. 01/81/50/63/AM 15/DES I11/206 Dated
30.12.2014.

O/o DGFT may refer to firm’s reply dated 12.12.2014 forwarded to this
office under above reference. It is observed from the reply that they have
indicated resultant product 20.5 MVA - Phase transformer while export
product covered in the subject authorization is 250 MVA I- Phase auto
transformer. Thus the information furnished under above reference are not
relevant with this case. The firm may therefore be advised to furnish following
information in respect of 250 MVA I-Phase auto transformer:

1. Information as per Sl. NO. 4, 5, 8 & 11 of SDL.

2. End use of import item no. 21 in the manufacturing process.

3. Particulars of authorization obtained in the past and ratified by norm
committee for the same export product covered under this
application.

4. Technical details as per Appendix 33.

This issue with the approval of IA(KKT).

0 2 2}
(Gajraj Singh)
Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(78)/2014-TSW(B)/ 4 4 dated 24.02.2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Sharda Motors Industries Ltd. for ratification of norm
of AA No. 0510378048 dated 03.02.2014.

Reference: DGFT ID Note No.01/81/50/14/AM 15/DES 11/ 168 Dated 14.11.2014.
Reference above, the application and subsequent reply submitted by the firm

vide their letter dated 14.11.2014 has been examined and based on information made
available there in the proposal is recommended as under:

Sl. | Export Net Import Items Quantity
No | Product wt./piece recommended/piece of
of EP EP
1. | Silencer 5.46 kg. i. Non alloy steel 4 kg. with 5% wastage.
Exhaust aluminized steel coil.
AO30MO065

ii. Cold rolled stainless | 0.72 kg. with 10%
steel coil. wastage.

iv. Oxidation catalyst. | Being a component on net
to net basis.

2. | Silencer 6.8 kg. 1. Non alloy steel 5.94 kg. with 5% wastage.
Exhaust aluminized steel coil.
AO34F778
ii. Oxidation Catalyst. | Being component on net to
net basis.
3. | Silencer 6.90 kg. i. Non alloy steel 5.55 kg. with 5% wastage.
Exhaust aluminized steel coil.
A030X284
4. | Silencer 14 kg. ii. Non alloy steel 13.6 kg. with 5% wastage.
Exhaust aluminized steel coil.
A043T869
5. | Silencer 17.5 kg. 1. Non alloy steel 17.28 kg. with 5%
Exhaust aluminized steel coil wastage.
A043T871
6. | Silencer S kg. ii. Non alloy steel | 4.93 kg. with 5% wastage
Exhaust aluminized steel coil ﬂ
0155-3387
This issue with the approval of IA(KKT). : / (/(

(GaZaJSi(gm:l— 0

Sr. Development Officer

FTDO, DES-II, DGFT.

DHI UO No. 3(80)/2014 /TSW(B)/ dated 20.01.2015.
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F. No. 46011/1/2015-PC-11 R, 6215
Government of India

Ministry of Chemicals & Fertilizers

Department of Chemicals & Petrochemicals
sk ok skook ok

Shastri Bhawan, New Delhi-110 001
Dated, the (; ™ February, 2015

OFFICE MEMORANDUM

Subject : Ratification of Advance Authorisation No.0510378011 dated 03.02.2014.

ook ok ok

The undersigned is directed to refer to DGFT U.O. No. 01/81/50/0016/AM15/DES-1I/116
dated 22.12.2014 on the subject mentioned above. The item of exports are different types of
“Electrical Switching components / Parts”. These are to be manufactured by “Injection Moulding
Process”. The O/o of DGFT has asked the views of DCPC on the advice of DHI for import of

various polymers. The wastage applied is 5%, which is reasonable and is in accordance with
general SIONS.

The 5% wastage may be considered on the net content of relevant Polymers i.e. ABS
Resin, Polycarbonate Resin, Polyamide — 66 Resin, Thermoplastic Elastomer (TPE), PP Resin,
ABS + PA6 Blend, Polyacetal Resin contained in the export product i.e. Electrical Switching /

Components / Parts.

———

(Dharam Vir)
Section Officer
Tele:- 2338 2575

This issues with the approval of competent authority.

Shri. Hardan Das,
FTDO, O/o, DGFT, (DES-II)

Udyog Bhawan, /(\i
New Delhi-1100011 D (//S e
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327~
B A%






Department of Industrial Policy & Promotion
(TSW)
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NC Meeting dated 15/10/2014 - Case No. 27/2/81 ( M/s. Jindal SAW Limited ) (Advance
Authorization No. 0510378408 dated 05.02.2014)

Advance Authorization may be ratified as under:
1 Net weight of export items at Sl No. 1 to 4 may be specified as 1422.09 MT,

14410.5 MT, 97.179 MT & 11.521 MT respectively.

2. Total Net weight of export items at SI. No. 5 & 6 put together may be specified
as 11.293 MT.

Net weight of export items at S1. No. 7, 8 & 9 may be specified as 40.225 MT,
25.482 MT & 16.498 MT respectively.

4. Thickness of “3LPP coating” in export items atr SI. No. 1 to 4 may be specified
as “3.50 mm”.

(OS]

5. Quantities of import items at SL. No. 1 to 5 may be allowed as applied for taking
clue from SION C-593 for export products at S1. No. 1 &2.

6. Quantity of import items at S1. No. 6 may be allowed as applied for.

7. Quantity of import item at S1. No. 7 viz. Epoxy Powder may be allowed as 5.468
MT taking clue from SION C-1292.

8. Quantity of import item at Sl No. 8 viz. Adhesive may be allowed as 11.995

MT taking clue from SION C-1292.
9. Quantity of import item at Sl. No. 9 viz. Polypropylene(PP)may be allowed as
147.974 MT.

10. Quantities of import items at SL. No. 10,11, 12 & 13 may be allowed as %25
MT, 15.936 MT ,88.73 MT( 2115 Rolls) & 1596.15 MT respectively.

11.  Weight of import item at S1. No. 14 may be specified as 20.172 MT and quantity
of this item may be allowed on net to net basis with a accountability clause.

12.  Quantities of import items at Sl. No. 15 to 19 may be allowed as applied for
taking clue from SJON C-593 for export product at Sl1. No. 3.

13.  Quantity of import items at S1. No. 20 may be allowed as applied for.

14.  Quantity of import item at Sl. No. 21 viz. Epoxy Powder may be allowed as
0.038 MT taking clue from SION C-1292.

15.  Quantity of import item at Sl No. 22 viz. Adhesive may be allowed as
0.084 MT taking clue from SION C-1292.

16.  Quantity of import item at Sl. No. 23 viz. Polypropylene(PP)may be allowed as
1.031 MT.
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19,

20.

21,

—< ~

Quantities of import items at SI. No. 24 . 25,26 & 27 may be allowed as
0.042 MT, 0.10 MT, 602 Kgs. & 6.813 MT respectively.

Weight of import item at SI. No. 28 may be specified as 1.38 MT and quantity
of this item may be allowed on net to net basis with a accountability clause.

Word “Relevant” may be prefixed with the description of import item at SI. No.
29 and its quantity may be allowed as 1305 Kgs.

Total quantities of import items at SI. No. 30 to 34 put together may be allowed
within 2 % of FOB value of export items at SI. No. 5 & 6.

Words * of relevant grade and thickness” may be added with the description of
import item at SI. No. 35.

Quantities of import items at SI. No. 35 to 39 may be allowed as applied for .
taking clue from SION C-593 for export products at S1. No. 7, 8 & 9.

Norms committee may take a view

=
/ il SInirg
(S. K. Jain)
Development Officer

Norms Committee 11

DIPP No. 12/141/2014-TSW/59  dated 05 /11/2014
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Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION

Subject: Adv. Authorization of Input output norms under para 4.7 against advance
authorization no 0410155212 dated 14.02.14 in respect of M/s Metaloid Architectural Pvt
Ltd.

The norms may be fixed as follows:-

e Import may be allowed for 1927.68 kg inclusive of 65.9% wastage after affecting
1/3" recovery for scrap. Total 98 sheets may be allowed for import.

This issues with the approval of Director (ME) for taking view by NC.

ZY
ZaW
(K.S. Sodhi)
AD(ME)

Sh Hardhan Das, FTDO, DGFT, Udhyog Bhawan, New Deihi
0O/o DC, MSME UO No 30(102)/2014-ME dated 13.01.15
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting 15/07/2014 - Case No. 4/5/81 (M/s Automotive Steel Pipe India Private
Limited) (Advance Authorization No. 0410157497 dated 30.04.2014)

Advance Authorisation may be ratified as under:

1. Word “ of relevant grade and thickness ” may be suffixed with the description of
import item and its quantity may be allowed as applied for i.e. 5250 MT as
1.05 Kgs./Kg. content in the export product after taking clue from SION C - 593.

Norms committee may take a view
/ o F ¢ Y
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/103/2014-TSW/104 dated 07/08/2014
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 13/8/81 (M/s Sterlite Technologies Limited )
(Advance Authorization No. 0310781628 dated 15.05.2014)

Advance Authorization may be ratified as under on repeat basis as per Advance
Authorization No. 0310722786 dated 04.02.2013:

1. Words “10TW/6TW/1/7.11 MM” may be suffixed with the description of export
product.

2. Quantity of import item at SI. No. 1 may be allowed as 23511 Kgs. as 1.04 Kgs./Kg.
content in the export product taking clue from SION C-7.

3. Quantity of import item at Sl. No.2 may be allowed as 37.74 Kms. (2868 Kgs) as
1.02 Kgs./Kg. content in the export product taking clue from SION C-7.

Norms committee may take a view

e T — -
g (] 21,
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/49 dated 10 /03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 6/8/81 (M/s Sterlite Technologies Limited )
(Advance Authorization No. 0310781996 dated 19.05.2014)

Advance Authorisation may be ratified as under:

1. Words “7AS Strands/4.115 MM may be suffixed with the description of export
item.

2. Net weight of export product may be specified as 185.7 MT.

3. Quantity of import item at S1. No. 1 may be allowed as applied of i.e. 185700 Kgs.
on net to net basis .

Norms committee may take a view - S
A

e Vel 8 10z
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/51 dated  10/03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 3/17/81 (M/s Apar Industries Limited) (Advance
Authorization No. 0310783542 dated 29.05.2014)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Net weight of each Cable

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

W T e,

/ ¢ "’f 5: '| b
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/58 dated  10/03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 4/8/81 (M/s Sterlite Technologies Limited )
(Advance Authorization No. 0310783667 dated 30.05.2014)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

2.

SL Net Export S1.No. Net Export S1. | Net Export
No. Weight (MT) Weight(MT) No. | Weight(MT)
1 721.74 5 116.49 9 11846.6

2 210.979 6 1580.8 10 | 444.12

3 3469.6 7 45.19

4+ 7327.8 8 5806.8

3. Quantities of import item (Aluminium Ingot) at SI. No. 1, 4, 7, 10, 13, 16, 19, 22,
26 & 30 may be allowed as 1.02 Kgs./Kg. content in the export items at SI. No. 1 to
10 respectively taking clue from SION at S1. No. C-1394 for Engineering products.
Accordingly, quantities of import items at Sl. No. 1, 10, 22 & 26 may also be
reduced as 724.44 MT, 7382.46 MT, 5635.8 MT & 11465 MT respectively.

4. Quantities of import item( Magnesium) at Sl. No. 2, 5,8,11,14,17,20,23,27 &
31 may be allowed as 1.10 Kgs./Kg. content in the export items at Sl. No. 1 to 10
respectively, taking clue form SION C-1394.

5. Quantities of import item(Silicon) at Sl. No. 3, 6,9, 12,15, 18,21, 24,28 & 32
may be allowed as 1.075 Kgs./Kg. content in the export item at Sl. No. 1 to 10
respectively, taking clue form SION C-139%4.

6. Quantities of import item(Overhead Conductor Grease) at S1. No. 25, 29 & 33
may be allowed as 201.12 MT, 412 MT & 16 MT respectively on net to net basis
in the export items at SI. No. 8, 9 & 10 respectively,

Norms committee may take a view

(S. K. Jain)
Development Officer
Norms Committee II
DIPP No.12/24/2015-TSW/59 dated ~ 10/03/2015
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Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 24/02/2015 - Case No. 8/8/81 (M/s Prakash Steelage Limited) (Advance
Authorization No. 0310784688 dated 06.06.2014)

Advance Authorisation may be ratified as under on repeat basis:

1. Size of export product at SI. No. 1 may be modified as “OD less than 25 mm”.

2. Size of export product at S1. No. 2 may be modified as “OD less than 33.4 mm”.

3. Quantities of import items at Sl. No. 1 & 2 may be allowed as applied for i.e.
90 MT & 125 MT respectively on repeat basis as 1.065 Kgs./kg. content in the

export products at S1. No. 1 & 2.

Norms committee may take a view

i 8 E
/‘"' (BT,
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/65 dated  10/03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 24/8/81 (M/s Prakash Steelage Limited) (Advance
Authorization No. 0310784690 dated 06.06.2014)

Advance Authorisation may be ratified as under on repeat basis:

1. Size of export product at S1. No. 1 may be modified as “OD less than 25 mm”.

2. Size of export product at S1. No. 2 may be modified as “OD less than 33.4 mm”.

3. Quantities of import items at SI. No. 1 & 2 may be allowed as applied for i.e.
90 MT & 125 MT respectively on repeat basis as 1.065 Kgs./kg. content in the

export products at S1. No. 1 & 2.
Norms committee may take a view
P -_1';’_:_
%’ (o 31

(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/66 dated 10 /03/2015
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| Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 15/07/2014 - Case No. 23/8/81 ( M/s. Shivalik Bimetal Controls Limited )
(Advance Authorization No. 0510388777 dated 17.06.2014)

Advance Authorization may be ratified as under: -

Taking clue from SION C-397, quantities of import items from SI. No. 1 to 6
may be allowed as 1.10 Kgs./Kg. content in the export products.

Norms committee may take a view

/L

5"; LA RN
(S. K. Jain)

Development Officer

Norms Committee 11
DIPP No.12/103/2014-TSW/143 dated 07/08/2014
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(227)/2014-ME

Subject: Ratification of Norms in respect of M/s Stera Engg Pvt ltd, against
advance authorization bearing no 0410158825 dated 25.06.14.

The following information is required:-
e Assembly drawing of the export product to be submitted.
e Size and dimension of the parts to be manufactured from the import items

to be submitted along with the drawings.

This issues with approval of Director (ME).

LY\ s

(KSSodhi)
Asstt Director (ME)

Sh P. Sahoo, FTDO. DGFT, Udhyog Bhawan, New Delhi
O/o DC, MSME UO No 30(227)/2014-ME dated 10.03.15
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 24/11/81 ( M/s. Ratnamani Metals & Tubes
Limited ) (Advance Authorization No. 0810132593 dated 04.07.2014)

Advance Authorisation may be ratified as under:

1. Words “Annealed, Pickled & tested” may be suffixed with the description of export
item.

2. Word “Relevant” may be prefixed with the description of import item and its
quantity may be allowed as 66846.7 Kgs. as 1.02 Kgs./Kg. content in the export
item .

Norms committee may take a view

e SN

(S. K. Jain) -
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/78 dated  10/03/2015
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Government of India
Ministry of Steel
Technical Wing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance
License No. Advance Authorization No: No: 0310786920 dated 16.07.2014. -
M/s Namco Industries Pvt Ltd, Mumbai.

DGFT may refer to their UO No 01/81/50/359/AM-15/DES-2/52 dated
20.01.2015 regarding comments/views of the Ministry of Steel on the application of
M/s Namco Industries Pvt Ltd, Mumbai for import of 1500 MT Hot Rolled Plates in
Coils (Prime/defective) against export of 1500 MT Hot Rolled Steel Plates. In this
connection, the following information may be asked from the applicant for processing
of their case,

(a) As per the description of item of export, the export product is Hot Rolled Steel
Plates. However, in the flow chart for manufacturing of steel plates, indicates packing
of sheets. Please clarify whether; the item of export is plates or sheets. It may be
noted that plates/sheets are essentially supplied in cut length.

(b) Is there any other operation like slitting etc besides cutting into desired length?
Please provide the detail and if there is wastage, then submit a revised application to

Deputy Industrial Adviser

Shri Hardan Das, FTDO, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel U.O.No. 2(6)/2014-TW dated 02.02.2015
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Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION

30(226)/14-ME
Subject: AA no 0510389786 dated 18.07.14 in respect of M/s Friction Metal Fibres.

After going through the application, it is felt further to ask certain information from the
unit through DGFT. We may write DGFT to ask following information from the unit:-

Detailed technical drawing with dimension of each export product, catalogue, if any may
also be furnished.

Weight of each export product.

Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

Size and specification including grade, composition, range, thickness etc of the items
proposed for import.

Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
Justification and supported by documentary evidence/drawing

This issues with the approval of Director (ME)
g s
4 .5\| g

(K.S. Sodhi)
AD (ME)

Shri P. Sahoo. FTDO, DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(226) 2014-ME dated 05.03.15
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Mahendra Industries for ratification of norm of
AA No. 0710106256 dated 31.07.2014.

Reference: DGFT UO No.01/81/50/348/AM 15/DES 11/177 Dated 11.12.2014.

Reference above, the application of the firm has been examined and
based on information made available therein the proposal is recommended as
under:

1. Import item at Sl. No. 1 (Copper Wire Rod)- 1.01 kg./kg. content in the
export product.

2. Import item at Sl. No. 2 (Mica Tape)- 1.01 kg./kg. content in the expgprt
product.

This issue with the approval of IA (KKT).
/ o T
(Gajraj Siggh)
Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(184)/2014 /TSW(B)/ ZZ/ dated 09.01.2015.
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 31/17/81 (M/s Veer - O- Metals Pvt. Limited)
(Advance Authorization No. 0710106235 dated 31.07.2014)

There is no application in ANF and list of export & import items and accordingly,
firm may be asked to submit the following information:

1. Specific list of Sheet metal components with their quantities in Nos. and
net weights thereof.

2. Information in respect of Sl. No. 3, 4, 5, 11 & 11A of Standard
Deficiency Format-component wise.

3. Total requirement of each import item, export product wise, in a tabular
form

Norms committee may take a view

(:4/ (s
(S. K. Jain)
Development Officer

caiine

Norms Committee 11
DIPP No.12/24/2015-TSW/104 dated 10/03/2015
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import of raw material against the export of Parts of Wind Turbine. (Advance
Authorisation No. 0410159126 dated 01.08.2014)

%k kK ok

I am directed to refer to your advance authorization application received from O/o DGFT on
above mentioned subject. You are again being advised to submit the following information.

1. Make, model number, total weight/number and weight of each of the constituents like FRP,
metallic/ non-metallic parts of 35 different types of Parts of Wind Turbine to be exported.
Copy of export order may also be furnished.

2. Chemical name, Technical specifications along with foreign suppliers catalogue for item of
import i.e. PT 200 may be furnished.
3. Details and quantity of other indigenous inputs to be used in the manufacture of the export

product may be indicated.

4. As per the provisions of Duty Exemption Scheme, there should be nexus and accountability
between the item of export and import, detailed manufacturing process alongwith complete
material balance, quantity required (net content + wastage, if any) vis-a-vis
content/contribution to the export product on weight to weight basis along with detailed
technical justification may be furnished. Separate details of indigenous raw materials may
also be furnished, which are to be incorporated in the manufacture of export product.

5. Quantity of imported raw materials required for manufacture and export of each item of
Parts of Wind Turbine may also be indicated separately.

6.  Details of separate production of export products i.e. 35 different types of Parts of Wind
Turbine under reference and corresponding consumption of the raw-materials (both
imported and indigenous) in the year 2013-14, 2014-15 (April to December), for the export
product under reference. If the production has not been started in the past, the details from
commencement of production duly certified by CA may be furnished.

7. Any other relevant information.

e,

Yours faithfully,

F.No. 46011/11/2015-PC-I1 _ j o= e Nl
- Government of India 22} 02:15
- . . . o1
Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals
3k skok ok
Shastri Bhawan, New Delhi-110 001
Dated, the 4"!14 February, 2015
To
M/s. Indo Cool Composites P.Ltd.,
Plot No.40, 2" Avenue, Phase — I,
Annai Velankanni Nagar, Mugalivakkam,
Chennai / Tamil Nadu 600125
Subject: Advance Authorization Application from M/s. Indo Cool Composites P.Ltd. for the

o5t

(Dharam Vir) ¢
Section Officer
Tele:- 2338 2575

Copy to: Shri Hardan Das, FTDO, O/o, DGFT, DES-II, Udyog Bhawan, New Delhi-110011 [w.r.t.
their O 0. 01/81/50/350/AM-15/DES-2/126 dated 13.01.2015]
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(221)/14-ME

Subject: AA no 0710106349 dated 08.08.14 in respect of M/s Evershine Smelting

alloy Pvt Ltd.

Norms may be fixed as follows:-

e Import may be allowed for 255 MT inclusive of 2% wastage.

This issues with the approval of Director (ME)
L2 \s

(K.S. Sodhi)
AD (ME)

Shri P. Sahoo, FTDO, DGFT Udyog Bhawan New Delhi
0O/o The DC (MSME) ID note no 30(221) 2014-ME dated 05.03.15
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< Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 15/10/2014 - Case No. 33/11/81 ( M/s. Advance Cable Technologies
Pvt. Limited) (Advance Authorization No. 0710106343 dated 08.08.2014)

Advance Authorisation may be ratified as under:

1. Words “Annealed tinned copper conductor, 600V may be suffixed with the
description of export products at SI. No. 1, 2 & 3.

2. Words “Annealed tinned copper conductor, 300V’ may be suffixed with the
description of export products at SI. No. 4, 5,7, 8 & 9.

3. Words “Annealed tinned copper conductor, 2 Core, 300V may be suffixed with
the description of export product at Sl. No. 6.

4. Quantity of import item at Sl. No. 1 (Copper Wire Rod/Bars/Cathode) may be
allowed as 7172.9 Kgs. on net to net basis as claimed by the firm.

5. Quantity of import item at Sl. No. 2(PVC compound) may be allowed as applie
fori.e 8191.617 Kgs. on net to net basis as claimed by the firm.

Norms committee may take a view

-ty
P iiate T
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/141/2014-TSW/183 dated 05/11/2014
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 65/11/81 (M/s. Diamond Metal Screens
(Private) Limited (Advance Authorization No. 0710106526 dated 25.08.2014)

Reply submitted by the firm vide their letter dated 17" December, 2014 has been perused
and firm may be asked to submit the following information:

1. Although there are no indigenous inputs in export items, weight of certain Ladder
type cable trays(Sl. No. 1 & 2 of Annexure-A) is more than the Raw material
weights and the same may be clarified and corrected.

2. Weight of Cable tray accessories (at SI. No 12 to 16 of Annexure-A) has not
been indicated and also not included in export Weight.

3. Information in respect of Sl. No. 11 & 11A of Standard Deficiency Format, for
Perforated Cable Trays (SL. No. 5 to 11 of Annexure-A).

Norms committee may take a view

g A s
’ [ — 2% v
(S. K. Jain)
Development Officer
Norms Committee I

DIPP No.12/24/2015-TSW/121 dated ~ 10/03/2015
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46011/211/2005-PC-II
Government of India
Ministry of Chemicals and Fertilizers

Department of Chemicals & Petrochemicals
ok ok ok ok ok

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 001
Dated the 17" February, 2015

M/s L.M. Wind Power Blades (India) Pvt. Ltd.

Plot No. 85, KIADB Industrial Area,

Phase-II, Dabaspet,

Bangalore Rural District — 562 111

Tel: 08067764800/ email: mbn@lmwindpower.com

Sir,

This is with reference to your application (Licence No. 0710106571 dated 27.08.14) for
export of LM 47.6P Rotor Blade addressed to DGFT. In order to examine your application
further, please furnish the under-mentioned information:-

v. Requirement of all inputs imported and indigenous separately for manufacture of one
number of LM 47.6P Rotor Blade

vi. Complete back up calculation for the requirement of inputs as indicated in serial
number 1 above duly certified by Chartered Engineer.

vii. Justification for the wastage, if any, and detailed calculation and reasons thereof
supported by authenticated technical literature.

viii. CA certified data of production of one number of export item and corresponding
import/requirement of inputs for the last three financial years.

On receipt of the above information, your application would be examined on merit.

Yours faithfully

-

(O.P. Sharma)

Joint Industrial Adviser

Tel: 011-23071442/Telefax: 011-23071187
Email: omsharma@nic.in

Shri Pradyuman Sahu,

Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,

Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi

Tel. No. 23061562, Extn. 267

Fax: 2306 2225/23061613

2657
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 60/17/81 (M/s Ramesh Wire Mesh Industries )
(Advance Authorization No. 0910061078 dated 13.10.2014)

Advance Authorisation may be ratified as under:

1 Net weight of export product may be specified as “30615.6 Kgs. containing 30615.6
Kgs. of Galvanised wire of 1.6. mm dia) ™.

2 Quantity of import item may be allowed as applied for ie. 30922 Kgs. as
1.01 Kgs./Kg. content in the export product.

Norms committee may take a view

s 2%
e 8 L
(S. K. Jain)

Development Officer

Norms Committee 1
DIPP No.12/24/2015-TSW/129 dated 10 /03/2015
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DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Advance Authorization No.0910061174 dated 03-11-2014 for the export of
Silicone Rubber Insulator - M/s Goldstone Infratech Ltd.

Ref: DGFT UO. No.01/81/50/ /AM-15/ DES-2/586 dated 13-01-2015

DGFT may please refer to their UO mentioned above. In this connection, the
firm may be requested to submit the following information :-

i) Process of manufacture of the item of export with complete justification for the
wastage claimed at each stage of manufacture.

ii) Production of Silicone Rubber Insulators of both specification of 800 KV and
132 KV respectively with corresponding consumption of each raw material
(both imported & Indigenous) of the item proposed for manufacture, during

W/ the past three years, duly certified by a Chartered Accountant.
RATE
A _
VA N
(?3: by (NAND LAL)
Consultant
03-02-2015
Shri Hardhan Das °_71
FTDO, DES-2
DGFT

Copy to:-  Shri S.K. Jain, Development Officer, D/o IPP
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WO 3R g wenfient derer
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
TRt AT goaT wreifiet favm
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website: www.deity.gov.in
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Foreign Trag, !
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[ TR— 17(5)/2015-IPHW Date“]"l".‘2‘.‘20'l'5"

23 FEB Ui

M/s. Laxmi Electronics Moulds & Precision Engg. P. I#d." 5o o sdolR. g1
Plot No. 81, EPIP LS ooy, N
Whitefield ———

. gt O svssraannes ;
L 7
Bangalore-560066 m%}é- L/ o

Sub:- Application for ratification of norms Advance Licence No. 0710106911 dated 5.11.2014
for export of “Parts of Mobile Chargers”.
Sir,

Please refer to your application received from the O/o the DGFT on the subject mentioned above.

2. You are requested to provide the following information to enable further processing of the
proposal.

i)  Details of export product.
i) Quantity of import item required for manufacturing one unit of export product

iii) Wastage claimed in manufacturing process
iv) Justification of wastage

Yours faithfully

(Saurabl'/lifm%’/

Scientist ‘B’

Copy to:

Shri Pradumen Sahu w.r.t. DGFT U.O. No. 01/81/50/AM15/DES-11/131 dated 16.01.2015

FTDO

O/o. DGFT

Udyog Bhavan

New Delhi

14\0
M
IS T QAT P'
National e-Governance Plan
RN ELECTRONICS NIKETAN
< <t 37, oo 6, C.G.0. COMPLEX

i Public services closer home NEW DELHI-110003
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MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
TR e 3t goT dreifient faamr

DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website: www.deity.gov.in

e fiw
Nowooo 1 7(4)/2015-IPHW Datg.}.2.2615

M/s. Laxmi Electronics Moulds & Precision Engg. P. Ltd.
Plot No. 81, EPIP

Whitefield

Bangalore-560066

Sub:- Application for ratification of norms Advance Licence No. 0710106912 dated 5.11.2014
for export of “Plastic Moulded Components”.

Sir,
Please refer to your application received from the O/o the DGFT on the subject mentioned above.

2. You are requested to provide the following information to enable further processing of the
proposal.

i) Details of export product.
ii) Quantity of import item required for manufacturing one unit of expoit product

iii) Wastage claimed in manufacturing process
iv) Justification of wastage

Yours faithfully

(Saurab%ghfk;()/

Scientist ‘B’

Copy to:

Shri Pradumen Sahu w.r.t. DGFT U.O. No. 01/81/50/AM15/DES-11/130 dated 16.01.2015

FTDO

O/o. DGFT

Udyog Bhavan

New Delhi

ISR A G |
. National e-Governance Plan ELECTRONICS NIKETAI;I(

B 6, C.G.0. COMPLE
6’-@#@ m i i home NEW DELHI-110003
=% faeeit-110003 Public services closer ho
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e Government of India
Ministry of Commerce and Industry
O/o Additional Director General of Foreign Trade
Nistha Bhavan, SE wing, New Marine Lines, Church gate, Mumbai-20.
File No: 03/95/040/00522/AM15/NO NORMS lI /O Date: 12/11/2014
To.,
Norms committee,
O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road,
New Delhi:- 110 011.
Kind Attn. SHRI K C RAJU Dy.DGFT(NC II)
Sub :- Grant of Advance authorization on Repeat as per

Para4.7.1 & 4.7.2 of HBP ( Vol. 1) 2004-09.

Sir,

M/s. REXNORD ELECTRONICS & CONTROLS LTD Have been granted Advance
Authorization No. 0310790964 dtd. 12/11/2014. The Copies of the application
are not forwarded to the Headquarters due to the following reason.

The Advance Authorization has been issued on Repeat Basis in terms of Para4.7.1 &

4.7.2 of HBP (Vol.IV) on basis of decision of Norms Committee in Meeting
NO.6/81ALC 2 /2014 DTD17.06.2014

Yours faithfully.

Foreign Trade Development Officer
For Additional Director General of Foreign Trade Mumbai

s o 5 . C\ A ’\/\{7\ 00w
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Ministry of Heavy Industries & Public Enterprises i
Department of Heavy Industry
TSW(B) Section

Application of M/s Alstom India Ltd. for ratification of norm of AA
No. 0310790959 Dated 12.11.2014

Reference above application the firm may be advised to furnish following
information:

BN =

a2

Copy of Advance Authorization.

. Information as per Sl. No. 11 of SDL for a single unit of export

product.

MVA rating of Generator.

Particulars of the authorization obtained in the past and ratified by
norm committee for the same export product.

. Technical details as per Appendix-33.

This issue with the approval of IA (KKT). * i
ﬁ 4#'/5
(Gajraj Singh)
Sr. Development Officer

FTDO, DES-II, DGFT.

DHI UO No. 3(34)/ 2015-TSW(B)/ Zfdated 12.02.2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 48/17/81 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047693 dated 14.11.2014)

Advance authorization may be ratified as under:

1. Word “Aluminium Conductor, Armoured” may be prefixed with the description of export
item.

2. Net weight of export product may be specified as 11724 Kgs.

3. Quantity of import item at SI. No 1 viz. Alumimium Ingots may be allowed as applied for
i.e. 2919.6 Kgs. on net to net basis.

4. Quantity of import item No. 2 viz. XLPE Compound may be allowed as 2839 Kgs. on net
to net basis as claimed by the firm.

5. Quantity of import item at SI. No 3 viz. Copper Wire Rods may be allowed as applied for
i.e. 219.6 Kgs. on net to net basis.

6. Quantity of import item No. 4 viz. Galvanised Steel Wire may be allowed as applied for
i.e. 1710 Kgs. on net to net basis.

7. Quantity of import item No. 5 viz. PVC Compound may be allowed as applied for i.e.
3812.4 Kgs. on net to net basis.

Norms committee may take a view

I
Tarsh,.
(S. K. Jain)
Development Officer

Norms Committee I1
DIPP No.12/24/2015-TSW/137 dated 10 /03/2015
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Government of India
Ministry of Steel
Technical Wing

Subject: Ratification of Advance Authorization No 0310791169 dated
18.11.2014- M/s A-1 Fence Products Co Pvt Limited, Mumbai f

DGFT may refer to their U.O No 01/81/50.AM-15/DES-II/51 dated 20.01.2015
on the subject mentioned above. Likewise previous cases, wastage of 25.20% after
1/3" recovery has been considered in respect of stainless steel sheets. Further,
wastage of 1% has been considered in respect of stainless steel wire. In view of
this, the following quantity of items of import may be allowed :

S| No Item of import Quantity
1 Stainless steel sheets in coil form Grade SS304 100.084 MT
2 Stainless Steel Wire Grade SS 304 63.707 MT

This has the approval of the competent authority

E
(S.KBhatndgar)

Deputy Industrial Adviser

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel U.O.No. 2(11)/2013-TW dated 25.02.2015

@

e
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 49/17/81 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047697 dated 18.11.2014)

Advance authorization may be ratified as under:

1. Words “ 1.1 KV LT” may be suffixed with the description of export items at S1. No. 1 &
2.

2. Net weights of export products at SI. No. 1 & 2 may be specified as 27565 Kgs. &
23161 Kgs. respectively

3. Quantity of import item at S1. No 1 viz. Alumimium Ingots may be allowed as applied for
i.e. 19893 Kgs. on net to net basis in export item at Sl. No. 1.

4. Quantity of import item Sl. No. 2 viz. XLPE Compound may be allowed as applied for
i.e. 7671 Kgs. on net to net basis in export item at S1. No. 1.

5. Quantity of import item at SI. No. 3 viz. Alumimium Ingots may be allowed as applied
fori.e. 17986 Kgs. on net to net basis in export item at Sl. No. 2.

6. Quantity of import item SI. No. 4 viz. XLPE Compound may be allowed as applied for
i.e. 5175 Kgs. on net to net basis in export item at SI. No. 2.

Norms committee may take a view

e
(21, . —

(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/140 dated 10 /03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 68/17/81 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310047700 dated 18.11.2014)

Advance authorization may be ratified as under:

1. Net weights of export product may be specified as 23161 Kgs.

2. Quantity of import item at SI. No 1 viz. Alumimium Ingots may be allowed as applied for
i.e. 17896 Kgs. on net to net basis.

3. Quantity of import item SI. No. 2 viz. XLPE Compound may be allowed as applied for
i.e. 5175 Kgs. on net to net basis.

Norms committee may take a view
/’1/' )
/ /{:T T\

(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/141 dated  10/03/2015

%

D
\W

™



[u3

-

Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION
30(203)/14-ME

Subject: Fixation of adhoc input output norms ‘against advance authorization
bearing no 1310047703 dated 21.11 .14 of M/s Shera Energy Pvt Itd

Taking cue from SION C 1890 the norms may be fixed as follows:-

e Import may be allowed, as applied, inclusive of 7% wastage.

.
2

(KSSodhi)
Asstt Director (ME)

This issues with approval of Director (ME).

Sh Hardhan Das, FTDO, DGFT, Udhyog Bhawan, New Delhi
0O/o DC, MSME UO No 30(203)/2014-ME dated 05.02.15
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 74/17/81 (M/s Apar Industries Limited) (Advance
Authorization No. 3410040702 dated 21.11.2014)

Advance authorization may be ratified as under:
Taking clue from SION C-1394, quantities of import items may be allowed as under:

(1) Import item No.l viz. Primary Unalloyed Aluminium as 1.02 Kgs. /Kg.
content in the export product as claimed by the firm.

(ii)  Import item No. 2 viz. Magnesium as 1.10 Kgs. /Kg. content in the export
product as claimed by the firm.

(iii) Import item No.3 viz. Silicon as 1.075 Kgs. /Kg. content in the export
product as claimed by the firm.

Norms committee may take a view

_— —-""'J ““q I\
k(S. K. Jain) o
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/144 dated 10/03/2015

\\’\gfb (D,ﬂp"’(



Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Alstom India Ltd. for ratification of norm of AA
No. 3410040713 Dated 24.11.2014.

Reference above application the firm may be advised to furnish following
information:

. Copy of Advance Authorization.
. Information as per Sl. No. 4 & 11 of SDL for a single unit of Rotor
Pole.
3. Particulars of the authorization obtained in the past and ratified by
norm committee for the same export product.
4. Technical details as per Appendix-33.

N =

This issue with the approval of IA (KKT).

.
-

/”
(Gajraj Singﬁ] e

Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(36)/ 2015-TSW(B)/ g@ dated 12.02.2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Alstom India Ltd. for ratification of norm of AA
No. 3410040711 dated 24.11.2014.

Reference above application the firm may be advised to furnish following
information:

1. Rating of the Generator for which export product is being supplied.

2. Applicant has not given any information against column no. 3 & 4 of
Appendix 11-A of application. Same may be furnished.

3. If any authorization for the same export product has been ratified,
details thereof.

4. Information as per Sl. No. 11 of SDL justifying the wastage clai
and input quantity requirement.

This issue with the approval of IA (KKT). L2 /

’ P Y
{GaZ'aj Singh)

Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(33)/ 2015-TSW(B)/,‘/O dated 04.02.2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Alstom India Ltd. for ratification of norm of AA
No. 3410040712 dated 24.11.2014.

Reference above application the firm may be advised to furnish following
information:

1. Rating of the Generator for which export product is being supplied.

2. Applicant has not given any information against column no. 3 & 4 of
Appendix 11-A of application. Same may be furnished.

3. If any authorization for the same export product has been ratified,
details thereof.

4. Information as per Sl. No. 11 of SDL justifying the wastage clainfed
and input quantity requirement.

This issue with the approval of IA (KKT). ; /
[ i
(Gajraj Singh)
Sr. Development Officer

FTDO, DES-II, DGFT.

DHI UO No. 3(27)/ 2015-TSW(B)//¢ dated 04.02.2015
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Office of the Development Commissioner
Micro Small & Medium Enterprises
MECHANICAL DIVISION
30(206)/14-ME

Subject: AA No. no 0310791363 dated 25.11.2014 in respect of M/s Star Exports,
Mumbai

The following information is required before norms can be fixed:-
e Quantity/percentage of import product in export product.
e Detailed process of manufacturing with stage wise wastage there in

This issues with the approval of Director (ME) for taking view by NC.
Z./

(K.S.Sod[?/i)‘v‘ :
AD (ME)

Sh Hardhan Das, FTDO, DGFT. Udhyog Bhawan, New Delhi
O/o DC, MSME UO No 30(206)/2014-ME dated 05.02.15







— M T

Office of the Development Commissioner
Micro Small & Medium Enterprises

MECHANICAL DIVISION

Subject: AA No. no 0310791407
Mumbai

The following information is req
e Quantity/percentage of im

This issues with the approval of Dir

Sh Hardhan Das FTDO. DGFT, Udhyo Bhawan, N

Detailed process of manufacturing with stag

30(207)/14

dated 25.11.2014 in respect of

uired before norms can be fixed:-

port product in export product.
e wise wastage there in

ector (ME) for taking view by NC.

sifh.
24.02.1%

-ME

M/s Star Exports,

g2
‘/"S‘v]m/

(K.S.Sodhi)

AD (ME)

ew Delhi

- 0/o DC, MSME UO No 30(207)/201

4-ME dated 05.02.15



8 4%
Py
:

i

T




e B 92.021S ﬂw o

Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Alstom India Ltd. for ratification of norm of AA
No. 3410040722 Dated 25.11.2014.

Reference above application the firm may be advised to furnish following
information:

1. Copy of Advance Authorization.

2. Information as per Sl. No. 4 & 11 of SDL for a single unit of Rotor

Pole.

MVA rating of Generator.

4. Particulars of the authorization obtained in the past and ratified by
norm committee for the same export product.

5. Technical details as per Appendix-33.

9

This issue with the approval of 1A (KKT). 4

/"'7 PV 4 ()
(Gajraj Smgh)
Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(35)/ 2015-TSW(B)/g}-dated 12.02.2015
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Department of Industrial Policy & Promotion

(TSW)

[£2-
24:02:1S"

NC Meeting dated 24/02/2015- Case No. 11/17/81 ( M/s Apar Industries Limited)
(Advance Authorization No. 0310791528 dated 28.11.2014)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from SI. No 1 to 17 may be specified as under:

Sl. | Net Export | SI. | Net  Export | SI. | Net Export
No. | weight (Kgs.) No. | weight (Kgs.) | No. | weight (Kgs.)

1 81420 7 800 13 4950

2 40200 8 1000 14 6360

3 46200 9 1640 15 2960

4 3280 10 2040 16 1880

5 13279 11 2960 17 105000

6 2207 12 4320

2. Words “ XLPE insulated” may be suffixed with the description of export products at SI.
No. 1 to 4.

3. Words “ with communication cable(4x 0.5 mm? Cu conductor)” may be suffixed with
the description of export product at SI. No. 17.

4. Quantity of import item at S1. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may
be allowed as 38980 Kgs. for export products at Sl. No. 5 to 17, taking clue from
Engineering Tables No. 4 & 5.

5. Quantity of import item at S1. No 2 viz. Primary Unalloyed Aluminium may be allowed
as applied for i.e. 170748.72 Kgs. for export products at S1. No. 1 to 4 & 17, taking clue
from Engineering Table No. 5.

6. Quantities of import item at SL No.3 viz. XLPE Compound may be allowed as
1.025 Kgs./Kg content in the export products at S1. No. 1 to 4, as claimed by the firm.

7. Quantities of import items at Sl. No.4(PVC Resin) & 5(Plasticiser) may be allowed as
1.025 Kgs./Kg content in the export products at SI. No. 5to 17 as claimed by the firm.

Norms committee may take a view

Y
% i C~) S\
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No.12/24/2015-TSW/152 dated

10 /03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 52/17/81 (M/s Raychem RPG Pvt. Limited)
(Advance Authorization No.3410040731 dated 28.11.2014)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3 & 11 of Standard Deficiency Format.
2. Detailed calculations/basis for the quantities of import items

Norms committee may take a view
e W =

Y
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/24/2015-TSW/153 dated 10 /03/2015
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE (CLA)
A-WING. INDRAPRASTHA BHAWAN, INDRAPRASTHA ESTATE, NEW DELHI-110002

File No.(:5/24/40/ 0380/AM 1 5/ZALC-II/CLA Dated 01122014

“’ PERT NG o

The Director General of Foreign Trade
Udyog Bhawan,
New Delhi-110011

N7
(PRODUCTS : ENGINERING (NC-II)

Subject: Granting of Advance Authorization No. 0510392223 dated 01.12.2014 to M/S
SHIVA STAINLESS STEEL PVT. LTD.

M/S  SHIVA STAINLESS STEEL PVT. LTD. ., had applied for advance authorization
under Para 4.7.1 of HBP-2009-14 (Vol.1). After examination of the case, the subject
authorization has veen issucd under folicwing (iicked) Paia.

v" 1. Under Para 4.7.1 of HBP-2009-14 (Vol.1) on repeat basis as per decision of Norms
Committee taken in Meeting No. 20/81- ALC-M‘—’

. Under Para 3.9.1 of Policy Circular No.20 dated 05.12.2007.

3. Under Para 3.7 of Policy Circular No.20 dated 05.12.2007.

[S]

Therefore, this office is not sending sets of application to you for the ratification of ad hoc
norms. This is for your kind information please.

¥,
\AW Y
%/U\\U \% g it

Foreign Trade Development

For Additional Director General of Foreighi Trade
Email : c.bhatacharva@nic.in

Telephone No. 011-23379111 to 113 (Extn. 114)

eV 4 et i Lo vy
Yours faithiully,
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015- Case No. 64/17/81 (M/s Arfin India Limited) (Advance
Authorization No. 0810133985 dated 01.12.2014)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item at may be allowed as 636 MT as 1.06 Kgs./Kg. content in the
export product.

Norms committee may take a view

—ts T
=
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/24/2015-TSW/155 dated 10/03/2015
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(204)/14-ME

Subject: Advance License No 810133999 dated 02.12.14 in respect of M/s Guru

Rajendra Metailoys Pvt Ltd.
Taking cue from C-3, norms may be fixed as follows:-

e Import may be allowed for 41 2 MT inclusive of 3% wastage.
This issues with the approval of Director (ME) for taking view by NC.

LH
e
(KSSodhi)
AD(ME)

Sh Hardhan Das, FTDO, DGFT, Udhyog Bhawan, New Delhi
0O/o DC, MSME UO No 30(204)/2014-ME dated 02/06 /2014

1
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GOVERNMENT OF INDIA

MINISTRY OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,
NEW C.G.0.BLDG.. NEW MARINE LINES. CHURCHGATE. MUMBAL.400 020.

FILE .NO. 03/95/ 040/ ?30 'AM - 15 /O DATE: Z/ ’2] 2014

8%

To. =

Norms Committee.

O/o. The Director General of Foreign Trade.
Udyog Bhavan. Maulana Azad Road.

New Delhi 110011.

D Al ey
Kind Aun: sHRI €= C - BATY  phupGer, NCT)
Sub: Grant of Advance Authorization of Net to Net basis
in terms of Para 4.7 of HBP/ Repeat Basis as per Para 4.7.1
& 4.7.2 ot HBP (Vol.I) 2009-14.

Sir,

) E
Mis. €A~ &/ 09 e L\/ o - e
Mumbai- have been granted Advance Authorization No.O S)C’:}Cf 1617 at 3{'12 [1Y
. The copies of application are not being forwarded to Headquarters due to the following’
reasons

The Advance Authorizgtion has been issued on Net to et basis ip terms of
General Note No.4 of Enginegring Product inserted by Publig’Notice Ngf46 dated
6.11.2002.

The Advance Authorization has been issued on Repeat Basis in terms of Para 4.7
read with Para 4.7.1 & 4.7.2 of HBP (Vol.l) on basis o'morms Committee in
copy of decision enclosed
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— GOVERNMENT OF INDIA e
HER 3 g Wenfiat wae 24,025
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
TRt 3N GaT Wikt fasmr
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website: www.deity.gov.in
HeE
No.....ccevuee 17(6)/2015-IPHW
M/s. Souriau India Pvt. Ltd.
39/2790 A, Wilmont Park
Warriam Road e
Cochin-682016 %
Sub:-  Application for ratification of norms of Advance Licence No. 1010058929 dated 4.12.2014
for export of “ Connector Plug etc”.
Sir,
Please refer to your application received from the O/o the DGFT on the subject
mentioned above.
2. You are requested to provide the following information to enable further processing of
the proposal.
i) Details of export product
ii) Quantity of import item required for manufacturing one unit of export product
iii) Wastage claimed in manufacturing process
iv) Justification of wastage
V) Domestic value addition done at their end
Yours faithfully
(Saurabh Ranjan)
%\/\ v(\\o Scientist’B’
Copy to:
Shri Haradhan Dass w.r.t. DGFT U.O. No. 01/81/50/AM15/DES-I1/123 dated 13.1.2015
FTDO
O/o. DGFT
Udyog Bhavan
New Delhi
IR 5N G o
National e-Governance Plan
2 TRONICS NIKETAN
ForaRie frha B 6.0, COMPLEX
6 < 3, o ok

Public services closer home NEW DELHI-110003
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 16/17/81 (M/s Sterlite Technologies Limited )
(Advance Authorization No. 0310791733 dated 05.12.2014)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of import item, supported by the Cross
sectional diagram of export product.

2. Net weight per KM of export product.

3. Material balancing viz. net content of each imported and indigenous input, per KM of
export product.

e
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/24/2015-TSW/159  dated 10/03/2015

Df’f:;
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Honda Siel Power Products Ltd. for ratification of
norm of AA No. 0510392304 dated 05.12.2014.

Reference above application the firm may be advised to furnish following
information:

1. Copy of Advance Authorization.

2. Full description of export product along with technical
catalogue/specification of the export product. It may also be clarified
whether export product include engine also.

3. Information as per Sl. No. 8 & 11 of SDL.

e
(Goites Sitdif &
Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(26)/ 2015-TSW(B)/ {l) dated 04.02.2015
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File No.7/32/2015-TSW/
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION
(TSW Section)

Subject: Advance Authorization No0.0310791844 dated 09-12-2014 for the export of
Fibre Glass - M/s Glassfibre & Allied Industries

Ref: DGFT UO. No.01/81/50/ /AM-15/ DES-2/616 dated 20-01-2015

The case has been examined and taking cue from A 1037, wherein 5% wastage
is allowed, accordingly the following norms .ave :recommended :-

Export Item :Fibre Glass Reinforced Plastic Product Net Content :
1) Glass Fibre Woven Fabric : 70,000 Kg
2) Relevant Synthetic Resin (Epoxy Resin) : 25,000 Kg
3) Hardner Namely Hexahydrophthalic : 20,000 Kg

Quantity : 1,15,000 Kg

Import Item :

S.No. Description of import item Quantity recommended

1 Glass Fibre Woven Fabric 73,500 Kg

2 Relevant Synthetic Resin (Epoxy Resin) 26,250 Kg

3 Hardner Namely Hexahydrophthalic 21,000 Kg

(NAND1AL)

Consultant
25-02-2015

FTDO (PS) DGFT DES-2 3%

No'?/)’iz/%/g ~ T a 26/2//5/

CC to DO(SKJ) %/9
o
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE ( CLA)
A-WING. INDRAPRASTHA BHAWAN, INDRAPRASTHA ESTATE, NEW DELHI-110002

File N0.05/24/40/ 0395/AM15/ZALC-1I/CLA Dated 09.12.2014

o
f;/fé"U/ §>
= W
\ O

The Director General of Foreign Trade S &
Udyog Bhawan, : <
New Delhi-110011

(PRODUCTS : ENGINEERING (NC-II)

Subject: Granting of Advance Authorization No. 0510392341 dated 09.12.2014 to M/S
MAXOT' ENGINEERING COMPANY PRIVATE LIMITED.

M/S MAXOP ENGINEERING COMPANY PRIVATE LIMITED., had applied for
advance authorization under Para 4.7.1 of HBP-2009-14 (Vol.1). After examination of the
case, the subject authorization has been issued under following (ticked) Para.

v 1. Under Para 4.7.1 of HBP-2009-14 (Vol.1) on repeat basis as per decision of Norms s
Committee taken in Meeting No. 18/81- ALC-2/2012 DTD 04.12.2012.

_ Under Para 3.9.1 of Policy Circular No.20 dated 05.12.2007.

_ Under Para 3.7 of Policy Circular No.20 dated 05.12.2007.

(S]

(O8]

Therefore, this office is not sending sets of application to you for the ratification of ad hoc
norms. This is for your kind information please.

=\

Yours faithfully,

”}\4 (\\0 (CHANCHAL BHATTAGHARYA)
), Foreign Trade Deveopment Officer

\/ For Additional Director General of Foreign Trade

[l

w2
) \3.

\/\

Email : c.bhatacharya@nic.in
Telephone No. 011-23379111 to 113 (Extn. 114)
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Ministry of Chemicals and Fertilizers 24,0215
~ Department of Chemicals & Petrochemicals
o sk sk skook

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 001
Dated the 3™ March, 2015

M/s Injectoplast Pvt. Ltd.

D-3/A, Panki Industrial Estate,
Kanpur — 208 022

Fax: 0512-2691249/Tel: 2691221-27
Email: injecto@ohiagroup.com

Sub:  Advance Authorization Application from M/s Injectoplast Pvt. Ltd. for the import of raw
material against the export of Brush Box made out of Phenolic Moulding Compound
(Advance Authorization No. 0610038007 dated 12.12.2014) (DGFT Ref. No. (U.O. No.
01/81/50/ /AM-15/DES-2/124 dated 13.01.2015) — reg.

Sir,

Please refer to your advance authorization application received from Office of DGFT on the

subject mentioned above. In order to examine your application further, you are being advised to submit
the following information:-

i.  Whether the technical specifications including design, weight per piece of brush box made of
Phenolic Moulding Compound will remain constant or will vary? Details may be
submitted along with the copies of export orders. Details of annual exports of this
component in quantity and value may also be furnished.

ii. Details of shot weigh, number of cavities/components and weight of sprue & runner for the
injection moulding of the brush box may be furnished. Why the hot runner process is not
being used? Complete details along with the technical reasons for the use of injection
moulding process as compared to the Compression moulding process may be furnished.

iii. Details of production of export product i.e. Brush Box made of Phenolic Mouulding compound
(both in nos. and weight), scrap generated and corresponding consumption of all the raw
materials (both imported and indigenous) during the last three years duly certified by CA
may be furnished.

iv. Sale/commercial value of scrap generated in the injection moulding of brush box made of
phenolic moulding compound. If there is no commercial value, what has been done in the
past for the Phenolic Moulding Compound Scrap?

v. One complete set of injection moulded components along with sprue and runner.

vi. Any other information including specific endugapplication.

On receipt of the above information, your application would be examined on merit.
Yours faithf;;lly
(é.P. Sharma)
Joint Industrial Adviser

Tel: 011-23071442/Telefax: 011-23071187
Email: omsharma@nic.in

\/Cf)py to:-

Ms. Chander Kanta Pandey

Foreign Trade Development Officer,
Directorate General of Foreign Trade,
Department of Commerce,

Ministry of Commerce and Industry,

Udyog Bhawan, New Delhi j/
Tel. No. 23061562, Extn. 266 c PP =
Fax: 2306 2225/23061613 0 \u\)/ .’b@\f

%7‘\ &






Subject: Advance authorisation no 3110065134 dated 12.12.1

Jb7
o /2é3 e mx—

Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION

30(205)/14-ME

4 in respect M/s

Avdhoot Engineers.

The norms m

e Import of zin

ay be fixed as follows:-

¢ may be allowed as 75562.62 kg inclusive of 2% wastage.

This issues with approval of Director (ME).

(K.S. Sodhi)
AD(ME)

Shri Hardhan das; FTDO. DGFT Udhyog Bhawan

O/o DC(MSME) UO letter no 30(205)/14-ME dated 05.02.15
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2014 - Case No. 14/17/81 (M/s R. R. Kabel Limited) (Advance
Authorization No. 0310791996 dated 15.12.2014)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Kms., conductor size
wise.

2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sectional diagram of the cable/Buyers data sheet.

Net weight per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

(S

Norms committee may take a view

// M’T_‘jl"B [ —
(S. K. Jain)
Development Officer

Norms Committee I1
DIPP No. 12/24/2015-TSW/169 dated 10/03/2015

_
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Government of India
Ministry of Steel
Technical Wing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol) Advance License
No. Advance Authorization No (i) 0310792006 dated 15.12.2014 (ii)) 0310792000
dated 15.12.2014 (iii) 0310792004 dated 15.12.2014 (iv) 0310792002 dated
15.12.2014 - M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their ID note No 01/81/50/425/AM-12/DES-2/49, 48 47 and
50 dated 20.01.2015 whereby the representations of M/s Phoenix Foils Private
Limited, Mumbai for ratification of norm for the above mentioned Advance
Authorizations has been forwarded to Ministry of Steel for our comments/views.

In the above connection, it may be noted that import of seconds, surplus, over
rolled, ex-stock Cold Rolled Stainless Steel coils, strips cannot be permitted for
production of end product under consideration. However, prime quality Cold Rolled
Stainless Steel strips may be permitted on receipt of the following clarifications of the
above mentioned AAs:

(a) Thickness wise and grade wise width of cold rolled stainless steel coils, strips
(Prime) to be imported.

(b) Thickness wise and grade wise width of cold rolled stainless steel strips to be
exported.

L 1)
(S.K.Bhatnagar)

Deputy Industrial Adviser
Telefax: 011-23062490

Shri P.Sahu, FTDO, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel U.O.No. 2(2)/2015-TW dated 09.02.2015

2
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015- Case No. 37/17/81 (M/s Worldfa Exports Pvt. Ltd.)
(Advance Authorization No. 0510392408 dated 15.12.2014)

Advance Authorisation may be ratified as under:

1. Words “containing 48000 Kgs. of Non-Magnetic Stainless Steel Cold Rolled Circles (200
Series)” may be suffixed with the description of export product.

2. Words “of relevant thickness” may be suffixed with the description of import item and its
quantity may be allowed as applied for i.e. 52800 Kgs. as 1.10 Kgs./kg. content in the
export item

Norms committee may take a view

v L
S.K.Jain)

Development Officer
Norms Committee 11

DIPP No. 12/24/2015-TSW/174  dated 10/03/2015
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Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 24/02/2015 - Case No. 7/17/81 (M/s Kalpana International )
(Advance Authorization No. 0610038008 dated 16.12.2014)

Firm may be asked to submit the following information:

1. Details of manufacturing operations on import items.

2. Difference in export and import items
3. Net weight of other inputs in export products, imported or indigenous, if any.

Norms committee may take a view

/ e il /_‘—:'?T'r
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/24/2015-TSW/179 dated 10/03/2015

D%‘”
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Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 24/02/2015- Case No. 78/17/81 (M/s. Mahendra Industries) (Advance
Authorization No. 0710107186 dated 16.12.2014)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item at S.No. 1 may be allowed as applied for i.e.
8644.72 Kgs as 1.01 Kgs./kg. content in the export item.

2. Quantity of import item at S.No. 2 may be allowed as applied for i.e.
259.43 Kgs as 1.01 Kgs./kg. content in the export item

Norms committee may take a view
—pm
e
T (eI

(S. K. Jain)
Development Officer

o~

Norms Committee 11
DIPP No. 12/24/2015-TSW/181 dated 10/03/2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Vikarsh Stampings India Pvt. Ltd. for ratification
of norm of AA No. 3110065146 dated 18.12.2014.

Reference above application it is observed that the firm has proposed to
import CRNGO Electrical Steel Coils with 2% wastage for the manufacture of
CRNGO core for Toroidal Transformer. The proposal is recommended with 2%
wastage as applied by the firm.

This issue with the approval of IA (KKT). (7” t
~= 21D
(Gajraj Singh)
Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(31)/ 2015-TSW(B) /95" dated 05.02.2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M /s Vikarsh Stampings India Pvt. Ltd. for ratification
of norm of AA No. 3110065147 dated 18.12.2014.

Reference above application it is observed that the firm has proposed to
import CRNGO Electrical Steel Coils with 2% wastage for the manufacture of
CRNGO core for Toroidal Transformer. The proposal is recommended with 2%
wastage as applied by the firm.

This issue with the approval of IA (KKT). T o
/'),— L” 3
>
(Gajraj Singh)
Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(32)/ 2015-TSW(B)/ dated 05.02.2015
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Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 24/02/2015 - Case No. 30/17/81 (M/s Mubea Suspension India Ltd.)
(Advance Authorization No. 3110065150 dated 18.12.2014)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as 1.067 Kgs./Kg. content in the export product
as per SION at S1. No. C-600

= >

Norms committee may take a view P - ﬁfj’”\ Vy

(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/24/2015-TSW/185 dated 10/03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015- Case No. 39/17/81 (M/s. Welspun Corp Limited )
(Advance Authorization No. 3410040810 dated 18.12.2014)

Taking clue from SION C-2004, Advance Authorization may be ratified as under:

(i) Word “Relevant” may be prefixed with the description of import item at
SI. No. 1 and its quantity may be allowed as applied for i.e. 26250 MT
as 1.05 MT/MT. content in the export products.

Norms committee may take a view

.-

% e —:,—'——
e {'] .f}/-—
(S. K. Jain)
Development Officer

Norms Committee LI
DIPP No. 12/24/2015-TSW/186  dated 10/03/2015

2
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Department of Industrial Policy & Promotion
(TSW)

NC meeting dated 24/02/2015- Case No. 42/17/81 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410040808 dated 18.12.2014)

Advance Authorization inay be ratified as under:
1. Quantities of export products at SI. No. 1 may also be specified as under
in addition to its weight.

1. OD 24" (609.60 mm)x 14.30 mm WThk — qty 40795 mtrs.,
2. OD 24" (609.60 mm)x 15.91 mm WThk—qty 325 mtrs.

2. Quantities of export products at S1. No. 2 may also be specified as under
in addition to its weight.

1. OD 32" (812.80 mm)x 17.64 mm WThk — qty 135000 mtrs.,
2. OD 32" (812.80 mm)x 22.24 mm WThk- qty 15000 mtrs.,
3. OD 32" (812.80 mm)x 25.45 mm WThk— qty 6246 mitrs.,

3. Word “Relevant” may be prefixed with the description of import item at
SI. No.1.

4. Thickness of import item at SI. No.1 may be specified as *“ 14.30 mm,
15.91 mm, 17.64 mm. 22.24 mm & 25.45 mm”.

5. Taking clue from SION at SI. No. C-1291/C-1292, quantities of import
items may be allowed as under:

(1) Quantity of import item at SI. No. 1 may be allowed as applied for i.e.
67908.5 MT as 1.05 MT/MT content in the export products.
(ii) Quantity of import item at SI. No. 2 viz. Welding Wire may be allowed as
applied for i.e. 268159.2 Kgs.
(iii)  Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be
allowed as 245647.8 Kgs inclusive of 5 % wastage.
(iv) Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as
108056 Kgs inclusive of 5 % wastage.
(v) Quantity of import item at SI. No. 5 viz. Polyethylene may be allowed as
1616491 Kgs. inclusive of 5 % wastage.
(vi)Quantity of import item at SI. No. 6 viz. Internal Epoxy Lining may be
allowed as 96391 Kgs. inclusive of 5 % wastage.
(vii) Quantities of import items at SI. No. 7 may be allowed within 6 % of fob
value of exports. — -
Norms committee may take a view % B T—:m e
(S. K. Jain)
Development Officer

Norms Committee I1
DIPP No. 12/24/2015-TSW/187  dated 10/03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC meeting dated 24/02/2015- Case No. 43/17/81 (M/s. Welspun Corp Limited )
(Advance Authorization No. 3410040812 dated 18.12.2014)

Advance Authorization may be ratified as under:

1. Quantity of export product may also be specified as 150,000 Meters in
addition to its weight.

2. Word “Relevant” may be prefixed with the description of import item at SI.
No.1.

3. Taking clue from SION at S1. No. C-1291, quantities of import items may be
allowed as under:

(i) Quantity of import item at SI. No. 1 may be allowed as applied for i.e.
64567.3 MT as 1.05 MT/MT Content in the export product.
(i1) Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as
applied for i.e. 254965.1 Kgs.
(ii1) Quantity of import item at SI. No. 3 viz. Epoxy Powder may be allowed
as applied for i.e. 129250.4 Kgs inclusive of 5 % wastage.
(iv) Quantity of import item at Sl. No. 4 viz. Adhesive may be allowed as
113559 Kgs inclusive of 5 % wastage.
(v) Quantity of import item at SI. No. 5 viz. Polyethylene may be allowed as
1542506 Kgs. inclusive of 5 % wastage.
(vi) Quantities of import items at SI. No. 6 may be allowed within 6 % of fob
value of exports.

Norms committee may take a view
= il ’:—‘:
(- 15\ Ilr

(S. K. Jain)
Development Officer

Norms Committee II
DIPP No. 12/24/2015-TSW/188 dated 10/03/2015
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Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION

Subject: Advance License No 0510392477 dated 18.12.14 of M/s Metenere
(India) Pvt Ltd.

Earlier NC has recommended import for same export/import product with 3%
wastage against advance authorisation no 0510331816 dated 09.8.2012 and
0510311720 dated 09.12.2012.

The ratification of the subject authorisation may be done with same wastage and
qty of import may therefore be recommended as 1.03Kg/Kg content in export
product. .

This issues with approval of Director (ME).
. 's\y\\>

(KSSodhi)
Asstt Director (ME)

Sh Hardhan Das, FTDO, DGFT, Udhyog Bhawan, New Delhi
O/o DC, MSME UO No 30(208)/2014-ME dated 05.02.15
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Department of Industrial Policy & Promotion

(TSW)

NC meeting dated 24/02/2015- Case No. 75/17/81 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410040809 dated 18.12.2014)

Advance Authorization may be ratified as under:
1. Quantities of export products at SI. No. 1 may also be specified as under
in addition to its weight.

1. OD 24" (609.60 mm)x 14.30 mm WThk — qty 40795 mtrs.,
2. OD 24" (609.60 mm)x 15.91 mm WThk— qty 325 mitrs.

2. Quantities of export products at SI. No. 2 may also be specified as under
in addition to its weight.

1. OD 32" (812.80 mm)x 17.64 mm WThk — qty 135000 mtrs.,
2. OD 32" (812.80 mm)x 22.24 mm WThk— gty 15000 mtrs.,
3. OD 32" (812.80 mm)x 25.45 mm WThk— qty 6246 mtrs.,

3. Word “Relevant” may be prefixed with the description of import item at
S1. No.1.

4. Thickness of import item at S1. No.1 may be specified as *“ 14.30 mm,
15.91 mm, 17.64 mm. 22.24 mm & 25.45 mm”.

5. Taking clue from SION at S1. No. C-1291/C-1292, quantities of import
items may be allowed as under:

(1) Quantity of import item at SI. No. 1 may be allowed as applied for i.e.
67908.5 MT as 1.05 MT/MT content in the export products.
(i) Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as
applied for i.e. 268159.2 Kgs.
(iii)  Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be
allowed as 245647.8 Kgs inclusive of 5 % wastage.
(iv) Quantity of import item at SI. No. 4 viz. Adhesive may be allowed as
108056 Kgs inclusive of 5 % wastage.
(v) Quantity of import item at SI. No. 5 viz. Polyethylene may be allowed as
1616491 Kgs. inclusive of 5 % wastage.
(vi)Quantity of import item at Sl. No. 6 viz. Internal Epoxy Lining may be
allowed as 96391 Kgs. inclusive of 5 % wastage.
(vii) Quantities of import items at SI. No. 7 may be allowed within 6 % of fob
value of exports. -+ -
Norms committee may take a view 2~ 7 Tap ¢
(S. K. Jain)
Development Officer
Norms Committee I1
DIPP No. 12/24/2015-TSW/190  dated 10/03/2015
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Office of the development Commissioner
Micro small & medium Enterprises
MECHANICAL DIVISION

30(210)/14-ME

Subject: Advance authorization no 0410159915 dated 19.12.14 in respect of M/s

Jain Metal Rolling Mills..

Taking cue from C 1153 norms may be fixed as follows:-
e Import may be allowed for 4761 MT inclusive of 58.7% wastage.

This issues with the approval of Director (ME) A),.')
[

i

. “é\;/\\(

(K.S. Sodhi)
AD (ME)

'Shri Pradyuman Sahu, FTDO. DGFT Udyog Bhawan New Delhi

O/o The DC (MSME) ID note no 30(210) 2014-ME dated 05.02.15
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Office of the development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION
30(209)/14-ME

Subject: Advance authorization no 0410159914 dated 19.12.14 in respect of M/s
Jain Metal Rolling Mills..

Norms may be fixed as follows:-
e Import may be allowed for 1020 MT inclusive of 2% wastage.

e “Refined” word to be prefixed in the export item description.

This issues with the approval of Director (ME) > »
LE ./
gl
(K.S. Sodhi)
AD (ME)

Shri Pradyuman Sahu, FTDO. DGFT Udyog Bhawan New Delhi
O/o The DC (MSME) ID note no 30(209) 2014-ME dated 05.02.15

—
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Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 24/02/2015 - Case No. 34/17/81 (M/s Codina Metalic private Limited)
(Advance Authorization No. 0410159916 dated 19.12.2014)

Firm may be asked to submit the following information:

1. Size of export item.
2. Detailed calculations for the quantity of import item with wastage claimed at each

stage of manufacture supported by documentary evidence/drawings etc.

Norms committee may take a view

J";—:—:‘
=t §1

(S. K. Jain)
Development Officer

Norms Committee I1
DIPP No. 12/24/2015-TSW/193 dated 10/03/2015




Office of the Development Commissioner
Micro Small & Medium Enterprises
MECHANICAL DIVISION
30(202)/14-ME

Subject: Fixation of input output norms in respect of M/s Star Exports, Mumbai,
in respect of advance authorization bearing no 0310792261 dated 22.12.2014

The following information is required before norms can be fixed:-
e Quantity/percentage of import product in export product.
e Detailed process of manufacturing with stage wise wastage there in

This issues with the approval of Director (ME) for taking view by NC.
%;)/y\w/

(K.S.Sodhi)
AD (ME)

Sh Hardhan Das, FTDO, DGFT, Udhyog Bhawan, New Delhi
0O/o DC, MSME UO No 30(202)/2014-ME dated 05.02.15
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. GOVERNMENT OF INDIA
' MINISTRY OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE.
NEW C.G.0.BLDG.. NEW MARINE LLINES, CHURCHGATE, MUMBA1.400 020.
FILE NO. 03/ 95/ 040/ 780 /AM - 15 O DATE: 22/12/2014
O
To,

Norms Committee,

O/o. The Director General of Foreign Trade,

Udyog Bhavan, Maulana Azad Road,

New Delhi 110 011. ”

Kind Attn: SHRI PRAVEEN SHARMA DYDGFT, NC-I¥

Qub: Grant of Advance Authorization of Net to Net basis
in terms of Para 4.7 of HBP/ Repeat Basis as per Para4.7.1
& 4.7.2 of HBP (Vol.D) 2009-14.

Sir,

M/s. MAYFAIR INTERNATIONAL. , MUMBAI

Mumbai- have been granted Advance Authorization No.03 10792255 dt 22.12.14

_ The copies of application are not being forwarded to Headquarters due to the following
reasons

WC Authorizatien has been issued on Net to Ne asis in termsof
Generakote No.4 of Epgineering Pro hserted by PubtiC ! otice NMd
6.11.2002.

\/The Advance Authorization has been issued on Repeat Basis in terms of Para 4.7

read with Para 4.7.1 & 472 of HBP (Vol.I) on basis of decision of Norms Committee in
copy of decision enclosed

A
W Yours faithfully,

Ve FOREIGN TRADE BEVELOPMENT OFFICER
¢ ()7 FOR ADDITIONAL OIRECTOR GENERAL OF FOREIGN TRADE
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 44/17/81 ( M/s L.D.D.N Impex ) (Advance
Authorization No. 0510392549 dated 22.12.2014)

Firm may be asked to submit the following information:

1. Requirement of each import item- export product wise.
2. Total requirement of each import item, export product wise, in a tabular form

Norms committee may take a view
e
(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/24/2015-TSW/196 dated 10/03/2015
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s TPP Technologies Pvt. Ltd. for ratification of norm
of AA No. 0710107262 dated 23.12.2014.

O/o DGFT may refer to firm’s application forwarded to this office under
above reference. The application of the firm has been examined and it is
observed that we have recommended ratification of norm of AA No. 0710090495
dated 13.08.2012 issued to the same firm for the export of same product.
Subject authorization may therefore be ratified on repeat basis.

This issue with the approval of IA (KKT).

(Gaerj sﬁﬁ‘;ﬁﬁ”

Sr. Development Officer

FTDO, DES-II, DGFT :
DHI UO No 3(28)/2015/TSW(B)/ ] 7, dated 04.03.2015.
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE (CLA)
A-WING, INDRAPRASTHA BHAWAN, INDRAPRASTHA ESTATE, NEW DELHI-110002

File No.05/23/40/442/AM1 5/ZALC-I/CLA Dated 26.12.2014

o3

To
o (V“;y W™
The Director General of Foreign Trade g X\ i N\
Udyog Bhawan, L g}\\ P
New Delhi-110011 (&S@ e

(PRODUCTS :ENGINEERING (NC-11)

Subject: Granting of Advance Authorization No. 0510392587 dated 26.12.2014 to M/S
KUMAR ENGINEERING WORKS.

Sir,
M/s  KUMAR ENGINEERING WORKS, had applied for advance authorization under
Para 4.7.1 of HBP-2009-14 (Vol.1). After examination of the case, the subject
authorization has been issued under following (ticked) Para.

v" 1. Under Para 4.7.1 of HBP-2009-14 (Vol.1) on repeat basis as per decision of Norms
Committee taken in Meeting No.2/81- ALC-2/2014 DTD.20.04.2014

2. Under Para 3.9.1 of Policy Circular No.20 dated 05.12.2007.

. Under Para 3.7 of Policy Circular No.20 dated 05.12.2007.

r

(OS]

Therefore, this office is not sending sets of application to you for the ratification of achoc
norms. This is for your kind information please.

Yours faithfully,

(UTPAL KUMAR ACHARYA)

Dy. Director General of Foreign Trade

For Additional Director General of Foreign Trade
Email : utpal.acharva@nic.in

Telephone No. 011-23379116
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Kotsons Pvt. Ltd. for ratification of norm of AA
No. 0610038024 dated 31.12.2014.

Reference above application it is observed that there are existing SION at
SL. No. C-334 & C- 326 for the export products. Norm for subject authorization
may therefore be ratified as under:

1. For export product at Sl. No. 1 & 2 Import item no. 1, 2, 6 & 7 may be
allowed as per SION C-334.

2. For export product at Sl. No. 3 Import item no. 1, 2, 6 & 7 may be
allowed as per SION C-326.

3. Import item no. 3, 4, & 5 are components may be allowed on net to jnet
basis as per condition of GN-4 for engineering products. |

A

(GajJaj Singh] )18~

Sr. Development Officer

FTDO, DES-II, DGFT,
DHI UO No. 3(30)/ 2015-TSW(B)/ %)( dated 02.02.2015

D
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Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject : Application of M/s Kotsons Pvt. Ltd. for ratification of norm of AA

No. 0610038023 dated 31. 12.2014.

n it is observed that there is an existing SION

Reference above applicatio
product. Norm for subject authorization may

at Sl. No. C-334 for the export
therefore be ratified as under:

1. Import item no. 1, 2,6, &7 as per SION C- 334.
5 are components and may be allowed on net

2. Import item no. 3, 4,
net basis as per condition of GN-4 for engineering products.

(Gézraj nigh)

Sr. Development Officer

FTDO, DES-II, DGFT.
DHI UO No. 3(29)/ 2015-TSW(B)/_/4 dated 02.02.2015

7_/2/7(5-
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 50/17/81 (M/s Alstrong Enterprises India Pvt.
Ltd.) (Advance Authorization No. 0510392636 dated 31.12.2014)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 4, 5 & 11 of Standard Deficiency
Format, export product wise.

2. Thickness of aluminium coil/Aluminium Colour coated coils in export
products at SI. No. 1 & 2 have been indicated as  0.25 mm & 0.50 mm
respectively, whereas, in import items it has been indicated as 0.21 mm. ,
& 0.46 mm respectively The same may be clarified and their correct
thicknesses may be indicated.

3. Detailed calculations for the quantities of import items.

Norms committee may take a view

o
% <l /K:T} Yipans
(S. K. Jain)
Development Officer
Norms Committee I1
DIPP No. 12/24/2015-TSW/201 dated 10/03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015 - Case No. 79/17/81 (M/s Siechem Technologies Pvt.
Limited) (Advance Authorization No. 0410160031 dated 13.01.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 5607.25 Kgs.
after taking clue from Engineering Table 5.

Norms committee may take a view

e i -

s R o 9, ke
(S. K. Jain)
Development Officer

Norms Committee II
DIPP No. 12/24/2015-TSW/203 dated 10/03/2015
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 24/02/2015- Case No. 1/17/81 (M/s Arfin India Limited) (Advance
Authorization No. 0810134521 dated 05.02.2015)

Advance Authorisation may be ratified as under:

1. Quantity of import item at may be allowed as applied for i.e. 318 MT as
1.06 Kgs./Kg. content in the export product.

Norms committee may take a view
e o
[~«141) J—
(S. K. Jain)
Development Officer

i

Norms Committee LI
DIPP No. 12/24/2015-TSW/207 dated 10/03/2015
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Ministry of Chemicals & Fertilizers 2402415

Department of Chemicals & Petrochemicals
ook skok ok
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F. No. 46011/21/2010-PC-I1 @%/ St N0-/87

Shastri Bhawan, New Delhi-110 001
Dated, the 22 August, 2014

OFFICE MEMORANDUM

Subject : Advance Authorization Application from M/s. Leitner Shriram Manufacture
Ltd. for the import of raw material against the export of FRP Rotors Blades.
(Advance Authorization No. 0410110189 dated 15.12.2009).
ok ok ok ok
The undersigned is directed to refer to DGFT U.O. No. 01/81/50/488/AM10/DES-11/69
dated 25.07.2014 on the subject mentioned above. The comments on the above proposal has
already been forwarded vide O.M. No0.46011/21/2010/PC-II dated 31.1.2011 (Copy enclosed).

2 This issues with the approval of competent authority.

AN

oA F Sajeyneld

(Dharam Vir)

Section Officer
Tele:- 2338 2575

Shri/Haradhan Das,
FTDO, O/o, DGFT, (DES-II)
Udyog Bhawan,

New Delhi-110001

-
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No. 46011/21/2010 -PC.II
Government of India
Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

Shastri Bhavan,
New Delhi-110 001.

Dated, thz%)fanuary, 2011.

OFFICE MEMORNAUDM

Subject : Advance Authorization Application from M/s. Leitner Shriram
Manufacture Ltd. for the import of raw material against the export of

FRP Rotors Blades (Advance Authorization No. 0410110189 dated
15.12.2009).

: The undersigned is directed to refer to DGFT's UO No.
01/80/50/00488/AM10/DES-I1/980 dated 17.03.2010 on the above mentioned subject.
The proposal of the firm has been examined in this office and the firm was advised to
furnish additional information vide this office letter dated 19.04.2010 (copy enclosed).
The firm subsequently furnished the reply vide their letter dated 16.08.2010.

2. The manufacturing process of FRP Rotor Blade is a complex multi stage
process involving various stages like processing of raw materials including cutting of
glass fabric into required sizes, moulding of main web, cutting and grinding of main
web, moulding of FRP Blade, cutting and grinding of FRP Blade, finishing of blade,
painting, assembling etc. Various raw materials to be used in the manufacture of Glass

fabric/mat, PVC Foam, Balsa wood, unsaturated polyester resin, consumables, metallic
components/parts.

3. As per details submitted by the firm, the weight of one FRP Rotor Blade is 7500
kg, which consists of approx. 3800 kg of glass fabric, 2251 kg resin, 340 kg foam/balsa
wood ¢ndvarious other components. The firm was advised to minimize the number of
items by combining similar nature of items but instead of 66 nos. initially applied, the
firm have now indicated number of items as 236. The reply to Para No. 3 & 5 has been
combined by the firm. The wastages based on the data given in Annexure 3 on net

content basis works out to be 39.89% on glass fabric, 31.94% on resin system, 25% on
foam and balsa etc.

4. In the past, D/o C&PC has visited the unit of M/s. LM Glassfiber India Pvt. Ltd.,
who are manufacturing and exporting FRP Rotor Blade in the range of 750 kg to 6925
kg +/-2%. The total raw materials, which were numbering .around 150 nos. were
brought out to 77 items after combining various items of similar nature together,
Wastages considered was 15% on PVC Foam, 5% Glass Fiber roving/matt, 5% on

Resins and around 31% on Balsa wood, nil wastage on components. The overall
cumulative wastage on weight to weight basis was around 24%.
5. Keeping in view, the Norms Committee may decide the present proposal as per

the wastages earlier considered and indicated in Para 4.

6. This issues with the approval of Competent Authority.

(Suneel Sachdeva)

Under Secretary to Governmen
Enc.: Copy of letter dated 19.04.2010

And reply dated 16.08.2010 from the firm.

Shri Hardeep Singh
Joint DGFT, Udyog Bhavan,
New Delhi

L
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Department of Industrial Policy & Promotion
(TSW)

Sinvo. 190
249,02,/

NC Meeting dated 24/02/2015 - Case No. C-17 (M/s Paramount Communications Limited)
(Advance Authorization No0.0510300201 dated 24.08.2011)

Norms may be modified as under:

1. Description, quantity & net weight of export items may be modified as under:

SL Description Size Quantity | New weight
No (Kms.) | (Kgs.)
1 Electric Cables, Copper Conductor XLPE | 1Cx 935 SQMM 5.23 43204

insulated, Unarmoured, 1100 Volts
2 Electric Cables, Copper Conductor PVC | 19Cx 2.5 SQMM 2.02 2518
3 insulated, armoured, 1100 Volts 2Cx 2.5 SQMM 5.59 2444
4 Electric Cables, Copper Conductor | 3Cx 2.5 SQMM 54.68 27837

TPLSF insulated, PVC  Sheathed,

armoured, 1100 Volts
5 Electric Cables, Copper Conductor XLPE | 4Cx 50 SQMM 5.99 19222
6 insulated, TPLSF Sheathed, armoured, | 4Cx 70 SQMM 6.99 20802
5 | M0l 4Cx95SQMM [ 2.42 13974
8 4Cx 120 SQMM 2.17 15884
9 4Cx 185 SQMM 4.0 40790
10 4Cx 240 SQMM 0.95 12881
11 | Electric Cables, Copper Conductor PVC | 5Cx 2.5 SQMM 29.02 17383
12 insulated & Sheathed, armoured, 7Cx 2.5 SQMM 1.46 782
15 [ 12Cx2.5SQMM | 8.54 8345
14 14Cx 2.5 SQMM 1.95 1991
15 27Cx 2.5 SQMM 2.67 4489
16 2P x 0.5 SQMM 79.33 31922
17 8P x 0.5 SQMM 492.24 347675
18 12P x 0.5 SQMM 22.25 19220
19 16P x 0.5 SQMM 5.33 5912
20 20Px05SQMM | 9.95 12220
71 1P x 1.5 SQMM 6.0 2025
22 2P x 1.5 SQMM 8.28 5723
23 4Px1.5SQMM | 9.43 8476
24 8T x 0.5 SQMM 12.0 9062
25 1Tx 1.5 SQMM 6.0 2456

2. Quantities of import item at SI. No 1 viz. Continuous Cast Copper Rod/Cathodes/Wire
bars/Wire Rods(EC Grade)may be allowed as under:

a) For Export products mentioned at SI. No. 1 to 15
405.6 Kgs./KM,

42.55 Kgs./KM,

65.06 Kgs./KM,

as 8184.28 Kgs./KM,
1651.19 Kgs./KM,
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2216.16 Kgs./KM, 3307.64 Kgs./KM, 4168.14Kgs./KM, 6116.94 Kgs./KM,
8509.18 Kgs./KM, 10631 Kgs/KM, 154.29 Kgs/KM, 258.46 Kgs./KM,
299.84Kgs. /KM & 581.25 Kgs./KM respectively as applied for by the firm taking
clue from Engineering Tables 4 & 5.
b) For Export products mentioned at SI. No. 16 to 25 as 1.01 kgs/kg content in the
Export products.
3. Quantity of import item at S.No.2 may be allowed as under:
(a) XLPE Compound as 1.05 kgs./kg content in the Export products at SI. No. 1 &
5to 10.
(b) TPLSF Compound as 1.05 kgs./kg content in the Export products at Sl. No.
4 to 10.
4. Quantity of import item at S.No.3 i.e. PVC Compond may be allowed as 1.05 kgs./kg
content in the Export products at SI. No. 2to4 & 11 to 25.
5. Quantity of import item at SI. No. 4 i.e. Steel ArmouringWire/Strip may be allowed as 1.02
kgs/kg content in the Export products at SI. No. 2 to 25.
Norms committee may take a view / A, -

(S. K. Jain)
Development Officer

Norms Committee 11
DIPP No. 12/24/2015-TSW/C-17  dated 10/03/2015
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Blank Standard Deficiency Letter Format

To

Subject: Ratification of Norms of Advance Authorisation No. ........... dated .......... issued under Para 4.7 of
HBP. Vol. .
Meeting No. .............. Dated: .............

Export Items:

1 Model number, technical specification and specific quantity-both in terms of number (if any) and/or
weight. of each export product (Appendix-33 of current HBP refers).

2 Detail technical note on manufacturing process including the relevant flow sheet.

3 Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished.

4 Weight of each Export Product.

5 Weight of each of the imported and indigenous input, separately for each product. for the purpose of
material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous input
in the export product may be indicated. Net weight along with details of other imported input to be
used in the resultant product and sought to be imported/procured from sources other than the license, if
any, may also be indicated.

Import Items:

6 Information about the inputs required per unit of the resultant product as per SI. No. 1 of Appendix-

1 1A appearing in current HBP (Vol.l) separately for each product.
Components:

7 Technical characteristics / part numbers, if any.

8 Assembly drawings/diagrams of the resultant product showing placement and exact use of components
in the export product (s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the requirement of
components as spares. Raw Material / Consumables

10 Size and specification including grade. composition, range, thickness etc. of the items proposed for
import

11 Starting from the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at. including the net weight of components to be manufactured
out of these imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawings etc

11(a) | Sheet layout diagram of the material indicating the wastage during blanking

12 Cross Sectional Diagram of export product with calculation of raw material requirement and the weight
of the Cable in Kg. per Km. Copy of relevant National/International Standard/buyer’s data sheet may
also be furnished.

13 Weight of Steel, which requires imported welding material, giving break-up of:

(Ixxiii)  Steel Plates/Sheets upto 30mm thickness

(Ixxiv) Steel Plates/Sheets more than 30 mm thickness and upto 70 mm thickness
(Ixxv)  Steel Plates/Sheets more than 70 mm thickness.

(Ixxvi) Others e.g. Flanges, Pipes, Tubes, Bars/Rods. Castings/Forgings etc.

14 Particulars of the licenses obtained in the past and ratified by ALC (with or without modification) for
the same export product covered under this application, in view of Public Notice No. 48 dated
14.11.2002.

15 Use of export product

16 You are advised to apply for SION

17 Please use expanded/full name of end product. Do not use the abbreviations/short form.

18 It is not clear from the details given in application for the Advance Authorization mentioned above as
to whether it is a case of Physical exports or Deemed exports. If the same is Deemed Exports, copy of
Project Authority Certificate (PAC) and detailed information alongwith relevant documents may be
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r furnished to this office. Further, if the supply is against Invalidation letter to an EPCG licence, the
following details may also be provided:-
EPCG licence number and date.

(1) CIF value of the licence.

(ii) Whether this licence was issued under Zero duty or 3 per cent Scheme.

(iii) Custom duty saved amount.

(iv) Products to be manufactured.

(v) How EPCG licence holder intends to discharge the EO against the EPCG licence.
R Any other information-

The information called for must be submitted within three weeks from the date of issue of this letter.
The information may be directly sent to.............. . Deputy Director General of Foreign Trade,
Norms Committee-1I, Room No. 204A, DGFT. Udyog Bhawan, New Delhi-110011, E-mail:

....... and copy of the same must be endorsed to the
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